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जल ससंाधन, नदी जिकास और गगंा सरंक्षण जिभाग 

(कें द्रीय भजूम जल प्राजधकरण) 

ऄजधसचूना  

नइ ददल्ली, 24 जसतम्बर, 2020 

का.अ. 3289(ऄ).—जबदक,1985 की जसजिल ररट याजचका 4677, एमसी. मेहता बनाम भारत संघ में पाररत 

ददनांक 10 ददसंबर, 1996 के माननीय ईच्चतम न्यायालय के अदेि के माध्यम से आसके ददिा-जनदेिों पर कें द्र सरकार न े

भूजम जल प्रबंधन और जिकास के जिजनयमन और जनयंत्रण के ईदे्दश्यों से और कजतपय िजियों का प्रयोग करने और ईससे 

संबंजधत कजतपय कायों को करने के जलए पयाािरण (संरक्षण) ऄजधजनयम, 1986 (1986 का 29) की धारा 5 के तहत 

िजियों का प्रयोग करन ेके जलए ददनांक 14 जनिरी, 1997 की ऄजधसूचना सं.का.अ. 38(ऄ) के माध्यम से कें द्रीय भूजम 

जल प्राजधकरण (आसके बाद आसे “प्राजधकरण” के रूप में कहा गया ह)ै गरित दकया ह।ै 

 और जबदक प्राजधकरण ईद्योगों, ऄथिा अधारभूत पररयोजनाओं ऄथिा खनन पररयोजनाओं आत्यादद के जलए 

भूजल जनष्कर्ाण के जलए “ऄनापजि प्रमाणपत्र” जारी करके भूजल जिकास और प्रबंधन को जिजनयजमत करता रहा ह ैऔर 

बाआस राज्यों और दो संबंजधत संघ िाजसत क्षेत्रों में, जहां पर भूजल जिकास संबंजधत राज्य सरकारों तथा संघ िाजसत 

प्रिासनों द्वारा जिजनयजमत नहीं दकया जा रहा ह,ै समय-समय पर आस संबंध में आसने ददिा-जनदेि तैयार दकये थे।  

 और जबदक, कुछ राज्य सरकारों ऄथिा, संघ िाजसत क्षेत्रों ने जिधान ऄजधजनयजमत दकए हैं और भूजल जिकास 

और प्रबंधन को जिजनयजमत करनेकेजलए जिजनयामक ददिा-जनदेि ऄथिा अदेि जारी दकए हैं।  

और जबदक, माननीय राष्ट्रीय हररत ऄजधकरण, नइ ददल्ली ने 2014 की ओ.ए. सं. 204/205/206 में ददनांक  

15 ऄप्रलै 2015 के अदेि के माध्यम से प्राजधकरण को जनदिे जारी दकए हैं दक िह सुजनजित करें दक ऐसे दकसी भी व्यजि 

जो भूजल जनष्कर्ाण के जलए ट्यबूिेल, ऄथिा कोइ ऄन्य साधन संचाजलत कर रहा ह,ै को प्राजधकरण से ऄनुमजत प्राप्त करनी 

स.ं   2941] नइ ददल्ली, बहृस्ट् पजतिार, जसतम् बर 24, 2020/अजश् िन 2, 1942  

No. 2941] NEW DELHI, THURSDAY, SEPTEMBER 24, 2020/ASVINA  2, 1942  
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होगी और िह आसे लाग ूकानून की िता पर संचाजलत करेगा चाह ेऐसी यूजनट मौजूद यूजनट हो ऄथिा यूजनट को ऄभी 

स्ट्थाजपत करना हो; 

और जबदक, ईि माननीय ऄजधकरण ने 2014 की ओ ए सं. 34 और 37 में ददनांक 09 जुलाइ 2015 को ऄपने 

अदेि के माध्यम से सभी औद्योजगक आकाआयों को, जो सामान्य बजहर्स्ााि पररिोधन संयंत्र (सीइटीपीएस) की सदस्ट्य हैं, 

कानून के ऄनुसार “ऄनापजि प्रमाणपत्र” प्राप्त करने के जलए राज्य प्रदरू्ण जनयंत्रण बोडा के माध्यम से प्राजधकरण से संपका  

करने के जनदेि ददए हैं;  

और जबदक, माननीय ऄजधकरण न े2014 के ओ.ए सं. 200 में ददनांक 13 जुलाइ, 2017 के अदेि के माध्यम से 

जनदेि ददए दक प्रत्येक ईद्योग को ऐसे जल की जनकासी के जलए भुगतान करने के जनदेि ददय ेजाने चाजहयें और िह भी, दक 

यह ऐसी जल जनकासी की ऄनमुजत देन ेके अदेि में बताइ गइ ितों के ऄनुरूप हो। 

और जबदक, ईि माननीय ऄजधकरण न े क्रमिः 2015 की ओ.ए. सं. 176 और 2012 की 59 में ददनांक  

28 ऄगस्ट्त 2018 के ऄपन ेअदेि में जल संसाधन, नदी जिकास और गंगा संरक्षण मंत्रालय को भूजल संसाधनों के संरक्षण 

के जलए प्रभािी कदम सुजनजित करन ेके जलए मौजूदा तंत्र की अग ेसमीक्षा करन ेके जनदेि ददए;  

और जबदक, माननीय राष्ट्रीय हररत ऄजधकरण के जनदिेों और पयाािरण (संरक्षण) ऄजधजनयम, 1986 की धारा 3 

और धारा 5 की ईप धारा (3) के तहत प्रदि िजियों के ऄनसुरण में प्राजधकरण न ेभूजल संसाधनों के बचाि की दजृि से  

11 ऄक्टूबर, 2017 को “ऄनापजि प्रमाणपत्र” प्रदान करन े के जलए प्रारूप ददिा-जनदेि पररचाजलत दकये जजसमें सभी 

स्ट्टेकहोल्डरों से रटप्पजणयां और सुझाि मांगे गए।  

और जबदक, ईि प्रारूप ददिा-जनदेि के प्रत्युिर में प्राप्त सभी अपजियों और सुझािों पर कें द्र सरकार द्वारा 

जिजधित रूप से जिचार दकया गया ह,ै प्राजधकरण ददनांक 12 ददसंबर, 2018 की ऄजधसूचना सं.का.अ. 6140 (ऄ) के 

माध्यम से देि में भूजल के ऄजत-दोहन को जिजनयजमत करन ेऔर भूजल संसाधनों के संरक्षण के ददिा-जनदेि ऄजधसूजचत 

दकए; 

और जबदक, ईि माननीय ऄजधकरण न े2015 की ओ ए. सं. 176 में ददनांक 03 जनिरी, 2019 के अदेि के 

माध्यम से जनदेि ददए थ ेदक ददनांक 12 ददसंबर, 2018 की ईपयुाि ऄजधसूचना को लाग ूनहीं दकया जा सकता,क्योंदक यह 

स्ट्थाइ नहीं ह ैयदद आसकी “पूिोपाय जसद्ांत सतत जिकास और ऄंतर-ईत्पादन आदिटी जसद्ांतों” पर जांच की जाती ह ैतो 

यह स्ट्थाइ नहीं ह ैऔर यदद यह कायााजन्ित की जाती ह,ै तो भूजल में बहुत तेजी से जगरािट अएगी और जल जनकाय 

क्षजतग्रस्ट्त हो जाएगंे और भारत के संजबधान के ऄनुच्छेद 21 के तहत जीिन के मौजलक ऄजधकार का हनन होगा; 

और जबदक, माननीय ऄजधकरण न े ददनांक 11 जसतंबर, 2019 के अदेि के माध्यम से भूजल की जगरािट को 

रोकने के जलय,े गैर ऄजधकृत जल जनष्कासन के जिरूद् सख्त मॉनीटररग तंत्र और “ऄनापजि प्रमाणपत्र” ितों को पूरा करने, 

पयाािरण क्षजतपूर्ततआत्यादद पर चचाा करन े के जलए एक सजमजत गरित की ह ैऔर आस पर ररपोटा प्रस्ट्तुत करन े को कहा  

गया ह;ै 

और जबदक, ईि सजमजत न े भूजल जनष्कर्ाण को जिजनयजमत करन ेऔर भूजल संरक्षण के प्रारूप ददिा-जनदेिों 

सजहत ररपोटा ददनांक 16 माचा, 2020 को माननीय ऄजधकरण में प्रस्ट्ततु कर दी है;  

और जबदक, ईि माननीय ऄजधकरण ने ददनांक 20 जुलाइ, 2020 के ऄपने अदेि के माध्यम से प्राजधकरण द्वारा 

िाजणजज्यक स्ट्थापनाओं को “ऄनापजि प्रमाणपत्र” जारी करत ेसमय सतत भूजल प्रबंधन के जलए कजतपय जबन्दओुं के साथ 

ऄनुकरण करने का जनदेि ददया ह।ै; 

ऄब आसजलए माननीय राष्ट्रीय हररत ऄजधकरण के ददिा-जनदेिों और पयाािरण (संरक्षण) ऄजधजनयम, 1986 

(1986 की 29) की धारा 5 के साथ परित धारा 3 की ईपधारा (3) द्वारा प्रदि िजियों के ऄनुकरण में जल संसाधन, नदी 

जिकास और गगंा संरक्षण जिभाग एतद द्वारा नीचे दी गइ ऄजधसूची के ऄनुसार आस मंत्रालय की ऄजधसूचना  

का.अ. 6140 (ऄ), ददनांक 12 ददसंबर, 2018 का ऄजधक्रमण करके देि में भूजल जनकासी को जिजनयजमत और जनयंजत्रत 

करने के ददिा-जनदेि ऄजधसूजचत करता ह।ै 

 

 

552



[भाग II—खण् ड 3(ii)] भारत का राजपत्र : ऄसाधारण 3 

ऄनसुचूी 

भारत में भजूल जनकासी को जिजनयजमत और जनयजंत्रत करन ेके ददिा-जनदिे 

(तत्काल प्रभाि स)े 

आंडेक्स 

मद                                                                                     पषृ्ठ स.ं 

प्रस्ट्तािना और पृष्ठभूजम सूचना 
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अिीर् कुमार, जनदेिक 
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ऄनलुग्नक 

ऄनलुग्नक I: पेय और घरेलू ईपयोग के जलए जल की अिश्यकता का ऄनुमान। 

ऄनलुग्नक II:  पीजोमीटर के जनमााण और भूजल स्ट्तरों और गुणििा की मॉजनटररग के जलए ददिा-जनदेि। 

ऄनलुग्नक III: प्रदजूर्त करने िाले ईद्योगों/पररयोजनाओं के संयंत्र क्षेत्रों में प्रदरू्ण जनिारण को सुजनजित करने के 

जलए ऄपनाए जान ेिाले ईपाय। 

ऄनलुग्नक IV: ईद्योगों के जलए ऄनापजि प्रमाण पत्र प्राप्त करने हतेु जल-भूिैज्ञाजनक ररपोटा की रूपरेखा। 

ऄनलुग्नक V: भूजल जस्ट्थजत (खनन पररयोजनाओं के जलए) संबंधी ररपोटा का  फामेट। 

ऄनलुग्नक VI:   अधारभूत पररयोजनाओं की सांकेजतक सूची। 

ऄनलुग्नक VII: पररत्यि बोरिेलों और ट्यूबिेलों मेंबच्चों के जगर जान ेकी गभंीर दघुाटनाओं को रोकन ेके ईपायों के 

संबंध में 2009 की जसजिल ररट याजचका 36 में ईच्चतम न्यायालय के अदिे। 

ऄनलुग्नक VIII:   ईन राज्यों/संघ राज्य क्षेत्रों की सूची, जहां भूजल की जनकासी सीजीडब्‍ल्यूए द्वारा जिजनयजमत की जा 

रही ह।ै 

ऄनलुग्नक IX: प्रयुि तकनीकी ितों की िब्‍दािली 

ऄनलुग्नक X : ईद्योगों द्वारा िार्तर्क जल लेखा परीक्षा।  

 

भारत में भजूल जनकासी को जिजनयजमत और जनयजंत्रत करन ेके ददिा-जनदिे 

प्रस्ट्तािना और पषृ्ठभजूम सचूना: 

एमसी मेहता बनाम भारत संघ की 1985 की जसजिल ररट याजचका सं. 4677 में जारी ददनांक 10 ददसंबर, 

1986 के माननीय ईच्चतम न्यायालय के अदिे के माध्यम से आसके ददिा-जनदेिों पर कें द्र सरकार न े भूजल प्रबंधन और 

जिकास के जिजनयमन और जनयंत्रण के ईदे्दश्यों और ईि ऄजधजनयम के ऄनुसार कजतपय िजियों का प्रयोग करन े और 

कजतपय काया करन ेके जलए पयाािरण (संरक्षण) ऄजधजनयम, 1986 (1986 का 29) की धारा 5 के तहत िजियों का प्रयोग 

करन ेके जलए 14 जनिरी, 1997 की ऄजधसूचना सं.का.अ. 38 (ऄ) के माध्यम से कें द्रीय भूजम जल बोडा को प्राजधकरण के 

रूप में गरित दकया ह।ै  

प्राजधकरण ईद्योगों ऄथिा ऄिसंरचनात्मक पररयोजनाओं ऄथिा खनन पररयोजनाओ आत्यादद के जलए भूजल 

जनकासी के जलए ‘ऄनापजि प्रमाणपत्र’ जारी करके भूजल जिकास और प्रबंधन को जिजनयजमत कर रहा ह ैऔर 22 राज्यों 

और 2 यू टी में, जहां राज्य सरकार, संबंजधतयू टी प्रिासनों द्वारा भूजल जिकास जिजनयजमत नहीं दकया जा रहा ह,ै लाग ू

आस संबंध मेंसमय समय पर ददिा-जनदेि तैयार दकए हैं।  

देि में जल के संसाधन के सतत जिकास के जलए दिे में भूजल जनकासी को जिजनयजमत करने और कम भूजल 

संसाधनों को संरजक्षत करने के जलए भूजल जनकासी ददिा-जनदेि तैयार दकए गए हैं।  

ये ददिा-जनदेि राजपत्र ऄजधसूचना की तारीख से तत्काल प्रभािी होंग े और कें द्रीय भूजम जल प्राजधकरण 

(सीजीडब्‍ल्यूए) द्वारा जारी पहले के सभी ददिा-जनदेि के स्ट्थान पर होंगे।  

ये ददिा-जनदेि पनै-आंजडया में लाग ूहोंगे। राज्य/संघ राज्य क्षेत्र (जो भूजल जनकासी को जिजनयजमत नहीं कर रह ेहैं) 

में भूजल जनकासी कें द्रीय भूजम जल प्राजधकरण द्वारा जिजनयजमत की जानी जारी रखी जाएगंी।  

 आसके ऄलािा, जजन राज्यों/संघ राज्य क्षेत्रों के ऄपने भूजल जनकासी ददिा-जनदेि हैं, जो सीजीडब्‍ल्यूए के ऄनरुूप 

नहीं ह,ै िहां सीजीडब्‍ल्यूए के ददिा-जनदेिों के प्रािधान लाग ूहोंगे। तथाजप यदद ऐसे राज्यों/संघ राज्य क्षेत्रों द्वारा ऄनुसरण 

दकए जाने िाल े ददिा-जनदेिों में सीजीडब्‍ल्यूए के ददिा-जनदेिों से ऄजधक किोर प्रािधान हैं, तो िहां सीजीडब्‍ल्यूए के 

ददिा-जनदेिों में जनजहत प्रािधानों के ऄलािा राज्य/संघ राज्य क्षेत्र के प्राजधकरणों द्वारा ईन प्रािधानों को भी लाग ूदकया 

जाएगा। राज्य स्ट्थानीय जल-भूिैज्ञाजनक जस्ट्थजतयों के अधार पर ऄजतररि ितों/मानदडंों का सुझाि देने के जलए स्ट्ितंत्र हो 

सिे हैं, जजसकी स्ट्िीकार करने से पहल ेसीजीडब्‍ल्यूए/जल िजि मंत्रालय, भारत सरकार द्वारा समीक्षा की जाएगी।  

554



[भाग II—खण् ड 3(ii)] भारत का राजपत्र : ऄसाधारण 5 

 सभी नए/ मौजूद तथा जिस्ट्तार मााँगने िाल ेईद्योगों, ऄिसंरचनात्मक पररयोजनाओं और खनन पररयोजनाओं को, 

जब तक दक पैरा 1.0 के ऄंतगात आसे जिजिष् ट रूप से छूट प्राप् त न हो, िेब अधाररत एप् लीकेिन प्रणाली के माध् यम से 

ऄनापजि प्रमाण पत्र (एनओसी) प्राप्त करना ऄपेजक्षत होगा।   

 जल प्रबंधन योजनाएं ऄजतदोजहत यूजनटों के साथ िरुू करके सभी ऄजतदोजहत, गंभीर और ऄधा-गंभीर मलू्यांकन 

यूजनटों के जलए सभी राज्य भूजल प्राजधकरणों/संगिनों द्वारा तैयार की जाएंगी। जल प्रबंधन योजनाओं की समीक्षा की 

जाएगी और यह अिजधक रूप से ऄद्यतन की जाएगंी। आस संबंध में तैयार जल प्रबंधन योजनाएं जल ईपलब्‍धता और कमी 

के अंकडे तथा नीजत कें द्रीय भूजम जल प्राजधकरण/राज्य भूजम जल प्राजधकरण की िेबसाआटों पर दिााइ जाएगी।  

1.0  एनओसी प्राप्त करन ेस ेछूट:  

ईपभोिाओं की जनम्नजलजखत श्रजेणयों को भूजल जनकासी के जलए एनओसी प्राप्त करने से छूट दी जाएगी: 

(i) पेयजल और घरेलू ईपयोग के जलए ग्रामीण और िहरी दोनोंक्षेत्रों में िैयजिक घरेल ूईपभोिा। 

(ii) ग्रामीण पेयजल अपूर्तत स्ट्कीमें। 

(iii) ग्रामीण और िहरी दोनों क्षेत्रों में सिस्ट् त्र बलों के प्रजतष् िान और केन् द्रीय सिस्ट् त्र पुजलस बल। 

(iv) कृजर् कायाकलाप। 

(v) 10 सी य ूएम / ददन से कम भूजल का अहरण करन ेिाल ेमाआक्रो और स्ट्माल ईद्योग। 

1 . 1   जिसलग ररगों का पजंीकरण 

राज्य/संघ राज्य सरकारें ऄपन ेक्षेत्राजधकार में संचाजलत जिसलग ररगों के पंजीकरण और ईनके द्वारा जिल दकए गए कुओं के 

डेटाबेस के रख-रखाि के जलए जजम्मेदार होंगी। सीजीडब्‍ल्यूए को अंकडे ईपलब्‍ध कराने के जलए सीजीडब्‍ल्यूए पोटाल में 

ईपयुि सलक ददए जाएगंे।  

2.0  िहरी क्षते्रों में रेजीडेंजसयल ऄपाटामेंट/ग्रपु हाईससग सोसाआटी/सरकारी जलापरू्तत एजेंजसयों के जलए पये और घरेल ू

प्रयोग के जलए जल 

भूजल जनकासी के जलए ऄनापजि प्रमाण पत्र (एनओसी) देने के जलए पररयोजना प्रस्ट्तािक को सीजीडब्‍ल्यूए िेबसाआट में 

ईपलब्‍ध ईपयिु फॉमेट में सीजीडब्‍ल्यूए द्वारा जारी ददिा-जनदेिों के ऄनुसार ब्‍यौरा भेजना होता ह।ै नए/मौजूदा कुओं के 

जलए एनओसी केिल ऐसे मामलों में ही ददया जाता ह,ै जहां स्ट्थानीय सरकारी जलापूर्तत एजेंसी ईस क्षेत्र में ऄपेजक्षत मात्रा 

में जल की अपूर्तत करने में सक्षम नहीं ह।ै 

एनओसी तभी ददया जाएगा बिते दक जनम्नजलजखत जिजिि िते परूी हों:  

i) सीिेज पररिोधन संयंत्रों का संस्ट्थापन सभी रेजीडेंजियल ऄपाटामेंट/ग्रुप हाईससग सोसाआटी के जलए ऄजनिाया होगा 

जहां भूजल, की अिश्यकता 20 घनमीटर/ददन से ऄजधक ह।ै एसटीपी का जल िौचालय फ्लसिग, कार धोने, 

बागिानी आत्यादद के जलए ईपयोग दकया जाएगा।  

ii) यह एनओसी जारी होने की तारीख से 5 िर्ों की ऄिजध ऄथिा पररयोजना क्षेत्र के जलए स्ट्थानीय सरकार 

द्वाराजलापूर्तत करने के समय तक, जो भी पहल ेहो, िैध होगा। यदद पररयोजना प्रस्ट्तािक एनओसी की िैधता के 

दौरान संबंजधत स्ट्थानीय सरकार से जलापूर्तत प्राप्त करता ह,ै तो पररयोजना प्रस्ट्तािक को सीजीडब्‍ल्यूए को जलापूर्तत 

की ईपलब्‍धता के संबंध में सूजचत करना होगा और प्राजधकरण द्वारा एनओसी रद्द कर ददया जाएगा। ऄन्य मामलों में 

पररयोजना प्रस्ट्तािक एनओसी की समाजप्त के 90 ददनों स ेपहल ेएनओसी के निीकरण के जलए अिेदन करेगा। 

iii) प्रस्ट्तािक को ताजलका 6.1 में ईजल्लजखत दरों के ऄनुसार जल जनकासी के प्रस्ट्ताजित भूजल के जलए भूजल जनकासी 

प्रभार का भुगतान करना होगा। 

अिदेन के साथ प्रस्ट्ततु दकए जान ेिाल ेदस्ट्तािजे  

क)  फ्लासिग आत्यादद के जलए पनुः चदक्रत/पररिोजधत जल के पुनः प्रयोग को ध्यान में रखत ेहुए राष्ट्रीय भिन कोड, 

2016 (ऄनलुग्नक-I) के ऄनुसार ऄपेजक्षत जल के ब्‍यौरे। 
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ख)  अिेदक द्वारा 10/- रु. के गैर-न्याजयक स्ट्टैंप पर हलफनामा जजसमें पेय/घरेलू ईपयोग के जलए 10 घनमीटर/ददन 

तक ईपभोिा की भूजल की अिश्यकता होन ेकी जस्ट्थजत में लोक जलापूर्तत की गैर/ऄपयााप्त ईपलब्‍धता कीपुजि की 

जाये।  

ग)  पेय/घरेल ू ईपयोग के जलए 10 घनमीटर/ददन से ऄजधक भूजल अिश्यकता के मामलों में स्ट्थानीय सरकारी 

जलापूर्तत एजेंजसयों को एनओसी के जलए अिेदन करत े समय कायााजन्ित की जान े िाली स्ट्कीम/प्रस्ट्ताजित 

पररयोजना के जलए सरकारी ऄनुमोदन की प्रजत प्रस्ट्तुत करनी होगी।  

घ)  दकसी भी नेिनल ऄके्रजडिन बोडा फौर टेसस्ट्टग एडं कैजलबे्रिन लैबोरेटरी (एनएबीएल ) से प्रत्याजयत प्रयोगिाला 

ऄथिा सरकार से ऄनुमोददत प्रयोगिाला से (एनओसी के जलए अिेदन कर रही मौजूदा पररयोजनाओं के मामल े

में) मौजदा बोरिेल/ट्यूबबेल के भूजल गुणििा अंकडे।  

ड.)  अिास और िहरी काया मंत्रालय द्वारा जारी मॉडल भिन ईपजनयमों के ऄनुसार क्षेत्र के भीतर िर्ा जल 

संचयन/पुनभारण के जलए प्रस्ट्ताि।  

3.0  कृजर् क्षते्र  

कृजर् क्षेत्र भारतीय ऄथाव्यिस्ट्था की रीढ की हड्ही ह।ै िर्ा 2013-14 की लघु ससचाइ गणना के ऄनुसार 87.86 प्रजतित 

कुएं 4 हके्टेयर तक की भूजम िाले सीमान्त, लघु और ऄधा-मध्यम दकसानों के हैं। लगभग 9.18 प्रजतित कुएं 4-10 हके्टेयर 

की भूजम िाले मध्यम दकसानों के हैं और 2.96 प्रजतित कुएं 10 हके्टेयर से ऄजधक भूजम िाले दकसानों के हैं।  

भूजल जनकासी संरचनाओं की संख्या पर जिचार करते हुए ‘कमांड एंड कंरोल’ नीजत के माध्यम से कृजर् क्षेत्र में भूजल का 

जिजनयमन करना करिन काया होगा। आसजलए सतत भूजल प्रबंधन के जलए भागीदारी दजृिकोण ऄजधक साथाक होगा।  

राज्यों/संघ राज्य क्षेत्रों को दकसानों के जलए मुफ्त/ररयायती जिद्युत नीजत की समीक्षा करन,े ईपयुि जिद्युत मलू्य नीजत 

तैयार करने और भूजल पर ऄत्यजधक जनभारता को कम करने के जलए फसलों की ऄदला-बदली/जिजिधीकरण/ऄन्य पहलों के 

प्रजत काया करने की सलाह दी जाती ह।ै  

कृजर् क्षेत्र को भूजल जनकासी के जलए एनओसी प्राप्त करन ेसे छूट दी जाएगी।  

4.0  िाजणजज्यक प्रयोग 

नीजत ददिा-जनदेिों के ऄनुरूप के ऄजतररि ऄजतदोजहत मलू्यांकन क्षेत्रों में दकसी भी नये िृह्द ईद्योग को एनओसी नहीं 

ददया जाएगा।  

िाजणजज्यक प्रयोग के जलए एनओसी देने हतेु अिेदन पर जिचार करत ेसमय भूजल संसाधनों की ईपलब्‍धता पर पयााप्त 

ध्यान ददया जाएगा।  

भूजल जनकालन ेिाले िाजणजज्यक ईद्यमों को संदर्तभत धाराओं में ईजल्लजखत जल प्रयोग के लखेा सजहत िार्तर्क जल लेखा 

परीक्षा ररपोटा ऑनलाआन प्रस्ट्तुत करनी होगी। सीजीडब्‍ल्यएू/राज्य भूजल प्राजधकरण (एसजीडब्‍ल्यूए) सभी ऐसी लेखा 

परीक्षा ररपोटा ऑनलाआन प्रकाजित करेगा।  

सीजीडब्‍ल्यूए/एसजीडब्‍ल्यूए अिजधक रूप से एनओसी के ऄनपुालन की जांच करने के जलए स्ट्िायि एजेंजसयों को काया पर 

लगाएगा।  

4.1 औद्योजगक प्रयोग 

ऄजतदोजहत मूल्यांकन आकाआयों में सूक्ष्म, लघु और मध्यम ईद्यमों (एमएसएमइ) की श्रेणी में अने िालों के ऄलािा दकसी भी 

नए ईद्योग को भूजल जनकासी के जलए एनओसी नहीं ददया जाएगा। तथाजप कायाबल के जलए पेयजल/घरेलू प्रयोग, आन नए 

ईद्योगों द्वारा ग्रीनबेल्ट ईपयोग के जलए ऄनओसी की ऄनुमजत होगी। ऄजतदोजहत क्षेत्रों में नए सीलबंद जल ईद्योगों को, चाह े

िे एमएसएमइ श्रणेी में अत ेहों, एनओसी नहीं ददया जाएगा।  

ईद्योगों द्वारा भूजल जनकासी के जलए एनओसी ददया जाएगा बिते दक जनम्नजलजखत ित ेपरूी हों:- 

I. ऐसे मामलों में ही एनओसी प्रदान दकया जाएगा, जहां स्ट्थानीय सरकारी जलापूर्तत एजेंजसयां जल की ऄपेजक्षत 

मात्रा की अपूर्तत करने में सक्षम नहीं ह।ै  
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II. सभी ईद्योगों को ऄद्यतन जल दक्ष प्रौद्योजगकी को ऄपनाना ऄपेजक्षत होगा, तादक भूजल संसाधन पर जनभारता 

कम की जा सके।  

III. 100 घनमीटर/ददन से ऄजधक भूजल की जनकासी िाल ेसभी ईद्योगों को कंफेडरेिन ऑफ आंजडयन आंडस्ट्रीज 

(सीअइअइ)/फेडरेिन आंजडयन चेम्बर ऑफ कॉमसा एंड आंडस्ट्रीज (एफअइसीसीअइ)/नेिनल प्रोडजक्टजिटी 

काईंजसल (एनपीसी) कोप्रमाजणत लेखा परीक्षकों के माध्यम से िार्तर्क जल लेखा परीक्षा करिाना और आसके 

पूरे होने के तीन माह के भीतर लेखा परीक्षा ररपोटा सीजीडब्‍ल्यूए को प्रस्ट्तुत करना ऄपेजक्षत होगा। ऐसे सभी 

ईद्योगों को ईपयिु साधनों के माध्यम से ऄगल ेतीन िर्ों तकऄपने भूजल प्रयोग को कम से कम 20 प्रजतित 

कम करना ऄपेजक्षत होगा।  

IV. ऄपने क्षेत्र के भीतर पयािेक्षण कुएं, पीजोमीटर का जनमााण और धारा 15 में यथा  ईजल्लजखत ईपयुि जल स्ट्तर 

मॉनीटररग तंत्र की संस्ट्थापना करना 10 घनमीटर/ददन से ऄजधक की भूजल जनकासी करन ेका प्रस्ट्ताि करन े

िाले ईद्योगों के जलए ऄजनिाया होगा। जल स्ट्तर की मॉनीटररग पररयोजना प्रस्ट्तािक द्वारा की जाएगी। 

बोरिेल/प्रोडक्िन िेल से कम से कम 15 मीटर की दरूी पर पीजोमीटर (ऄन्िेर्ण कुए)ं का जनमााण दकया 

जाएगा। पीजोमीटर में गहराइ और जचजह्नत जलभृत क्षेत्र पसम्पग कुएं/कुओं के समान ही होंग।े पीजोमीटर के 

जडजाआन और जनमााण के जिस्ट्ततृ ददिा-जनदेि ऄनुलग्नक-II में ददए गए हैं। माजसक जल स्ट्तर अंकडे िेब पोटाल 

के माध्यम से सीजीडब्‍ल्यूए को प्रस्ट्तुत दकए जाएंगे।  

V. प्रस्ट्तािक को पररयोजना क्षेत्र में छतका िर्ााजल संचयन/पनुाभरण करना ऄपेजक्षत ह।ै भूजल को प्रदजूर्त करन े

की संभािना िाले ईद्योगों(रसायन, फामाास्ट्यूरटकल, डाइ, जपगमेंट, पेंट, िस्त्र,टैसनग,पेजस्ट्टसाआड/कीटनािक, 

ईिारक, स्ट्लॉटर हाईस, जिस्ट्फोटक आत्यादद) को ईद्योग में प्रयोग करने के जलए सतह संग्रह टेंकों में िर्ााजल 

संचय करना होगा।  

VI. जलभृत जसस्ट्टम में िोजधत/गैर िोजधत ऄपजिि जल डालन ेकी सख्त मनाही ह।ै  

VII. भूजल प्रदरू्ण के सम्भाजित कारक ईद्योगों जैसे टैसनग, स्ट्लॉटर हाईस, डाइ, रसायन/पेरोकेजमकल, कोयला 

िॉिरीज, ऄन्य खतरनाक आकाआयों अदद को (सी पी सी बी जलस्ट्ट के ऄनुसार) भूजल प्रदरू्ण के जनिारणको 

सुजनजित करन ेके जलये अिश्यक िेल हडे संरक्षण ईपायों को करने की अिश्यकता हैं (ऄनलुग्नक-III)। 

VIII. सुरजक्षत, ऄधा गंभीर और गंभीर अकलन यूजनटों में भूजल की जनकासी करन ेिाल ेसभी ईद्योगों को ताजलका 

5.2 क और 5.3 क के ऄनुसार लाग ूभूजल जनकासी प्रभार का भुगतान करना ऄपेजक्षत होगा।  

IX. ऄजतदोजहत अकलन यूजनटों में भूजल जनकासी करने िाल े सभी मौजूदा ईद्योगों को ताजलका 5.2 ख और  

5.3 ख के ऄनुसार लाग ूभूजल जनकासी प्रभारों का भुगतान करना होगा।  

अिदेन के साथ प्रस्ट्ततु दकए जान ेिाल ेदस्ट्तािजे 

(क) ऐसे मामलों में, जहां भूजल 10 घनमीटर/ददन तक ऄपेजक्षत ह,ै स्ट्थानीय सरकारी एजेंजसयों से जलापूर्तत 

ईपलब्‍ध न होने के संबंध में 10/- रु. के गैर न्याजयक स्ट्टैंप पेपर पर एक हलफनामा।  

(ख) ऐसे मामलों में, जहां भूजल 10 घनमीटर/ददन से ऄजधक ऄपेजक्षत ह,ै स्ट्थानीय सरकारी जलापूर्तत एजेंजसयों से 

ताजे जल/िोजधत ऄपजिि जल की अपूर्तत की ईपलब्‍धता न होने/अंजिक रूप से होन ेका प्रमाणपत्र।  

(ग) दकसी भी एनएबएल प्रत्याजयत प्रयोगिाला ऄथिा सरकार से ऄनुमोदन प्राप्त प्रयोगिाला (एनओसी के जलए 

अिेदन कर रही मौजूदा पररयोजनाओं के मामल ेमें) से मौजूदा बोरिेल/ट्यूबिेल/डगिेल के भूजल गुणििा 

अंकडे।  

(घ) एनएबीएल प्रत्याजयत प्रयोगिाला/सरकार से ऄनुमोदन प्राप्त प्रयोगिालाओं से मौजूदा ईद्योगों के संबंध में 

बोरिेल/ट्यूबिेल/डगिेल के जल गुणििा अंकडे।  

(ङ) अिासन और िहरी काया मंत्रालय द्वारा जारी मॉडल भिन ईप-जिजधिों के ऄनुसार क्षेत्र के भीतर िर्ाा जल 

संचयन/पुनभारण के जलए प्रस्ट्ताि।  
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(च) प्रभाि अकलन ररपोटाः ऄजतदोजहत, गंभीर और ऄधा गंभीर क्षेत्रों में 100 घनमीटर/ददन से ऄजधक भूजल 

जनकालने िाली/प्रस्ट्ताजित सभी पररयोजनाओं के जलए भूजल ररजीम पर मौजूदा/प्रस्ट्ताजित भूजल जनकासी की 

प्रभाि अकलन ररपोटा और प्रत्याजयत सलाहकारों द्वारा तैयार सामाजजक-अर्तथक प्रभाि ररपोटा भी प्रस्ट्तुत 

करना ऄजनिाया होगा। आस ररपोटा का प्रोफामाा ऄनलुग्नक-IV में ददया गया ह।ै  

4.2   खनन पररयोजनाए-ं 

सभी मौजूदा और नइ खनन पररयोनजाओं को भूजल जनकासी के जलए एनओसी प्राप्त करना ऄपेजक्षत होगा। चंूदक खनन 

पररयोजनाएं स्ट्थान जिजिि होती हैं, आसजलए ऄजतदोजहत अकलन यूजनटों में ऐसी पररयोजनाओं के जलए भूजल जनकासी हते ु

एनओसी देन ेपर कोइ रोक नहीं होगी। 

खनन पररयोजनाओं के जलए एनओसी प्रदान दकया जाएगा, बिते दक जनम्नजलजखत जिजिि ितें  पूरी हों:  

i) सभी खनन ईद्योगों के जलए यह सुजनजित करना ऄजनिाया होगा दक डी-िाटररग कायों से ईपलब्‍ध जल ईपयिु रूप 

से िोजधत ह ैऔर आसे ससचाइ, डस्ट्ट सप्रिेन, खनन प्रदक्रया, ऄनुप्रिाह में पनुभारण और नदी जसस्ट्टम में इ-फ्लो के 

रख-रखाि के जलए लाभप्रद रूप से ईपयोग दकया जाना चाजहए। 

ii) माजसक भूजल स्ट्तर मॉनीटररग के जलए क्षेत्र में पररजध के साथ ऄन्िेर्ण कुएं (पीजोमीटर) का जनमााण, भूजल की 10 

घनमीटर/ददन से ऄजधक की जनकासीकरने िाली/आसका प्रस्ट्ताि करन ेिाली खानों के जलए ऄजनिाया होगा। गहराइ 

और पीजोमीटर में जचजह्नत जलभृत क्षेत्र पसम्पग कुएं/कुओं के ऄनुरूप होगा।  

iii) आसके ऄजतररि, प्रस्ट्तािक एनओसी में बताए गए मुख्य और प्रजतरोधक क्षेत्रों में ऄन्िेर्ण कुओं (पीजोमीटर) की 

स्ट्थापना करके भूजल स्ट्तरों को मॉनीटररग करेगा।  

iv) कोयला और ऄन्य मूल धातु खनन के मामल ेमें पररयोजना प्रस्ट्तािक सतही जल के संदरू्ण से बचाि के जलए ईच्च 

स्ट्तर की जडिाटररग प्रौद्योजगकी (जडिाटररग ऄिरोधक संरचनाओं की श्रृंखला का जनमााण करके) का प्रयोग करेगा।  

v) आसके ऄलािा सभी खनन यूजनटें एनएबीएल प्रत्याजयत/सरकार से ऄनुमोदन प्राप्त प्रयोगिालाओं के माध्यम से खान 

ररसाि और खानजडस्ट्चाजाकी जल गुणििा को भी मॉनीटर करेंगी और स्ट्ियं ऄनुपालान के समय आसे प्रस्ट्तुत दकया 

जायेगा।  

vi) सुरजक्षत, ऄधा गंभीर और गंभीर अकलन यूजनटों में भूजल की जनकासी करन ेिाली सभी खनन पररयोजनाएं ताजलका 

5.4 क के ऄनुसार लाग ूभूजल जनकासी प्रभारों का भुगतान करेंगी।  

vii) ऄजतदोजहत अकलन यूजनटों में भूजल की जनकासी करन ेिाली सभी खनन पररयोजनाओं को ताजलका 5.4 ख के 

ऄनुसार भूजल संग्रहण प्रभार का भुगतान करना होगा।  

अिदेन के साथ प्रस्ट्ततु दकए जान ेिाल ेदस्ट्तािजे 

(क) संबंजधत सरकारी एजेंसी/जिभाग द्वारा ऄनुमोददत खनन योजना। 

(ख) अिासन और िहरी काया मंत्रालय द्वारा जारी मॉडल भिन ईप जनयमों के ऄनुसार क्षेत्र के भीतर िर्ाा जल 

संचयन/पुनभारण के जलए प्रस्ट्ताि।  

(ग) खनन के मलू और प्रजतरोधक क्षेत्रों दोनो में भूजल जस्ट्थजत का गहराइ िार और िर्ािार खनन ररसाि गणना, 

खनन और जडिाटररग काभूजल क्षेत्र में अकलन प्रभाि और आसका सामाजजक-अर्तथक प्रभाि, पुनचाक्रण, पनुः 

प्रयोग और पुनभारण का ब्‍यौरा, स्ट्थानीय पररजस्ट्थजतयों के अधार पर भूजल पर प्रजतकूल प्रभाि को न्यूनतम और 

समाप्त करने के जलए खनन और जल प्रबंधन के जलए प्रौद्योजगकी का प्रयोग करके पसम्पग को कम करने के संबन्ध 

में प्रत्याजयत सलाहकार द्वारा तयैार की गइ व्यापक ररपोटा। ररपोटा का फॉमेट ऄनलुग्नक V में ददया गया ह।ै  

4.3  अधारभतू पररयोजनाए ं

चंूदक अधारभूत पररयोजनाएं स्ट्थान जिजिि होती हैं, ऄजतदोजहत अकलन यूजनटों में जस्ट्थत ऐसी पररयोजनाओं को एनओसी 

देन ेपर कोइ रोक नहीं होगी। नइ अधारभूत पररयोजनाओं/अिासीय भिनों को जनमााण कायाकलाप के दौरान जडिाटररग 

और / ऄथिा जनमााण के जलए भूजल का ईपयोग ऄपेजक्षत होगा। दोनों ही मामलों में अिेदक काया अरम्भ होन ेसे पहले 
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सीजीडब्‍ल्यूए से एनओसी प्राप्त करेगा। तथाजप ऄजतदोजहत अकलन यूजनटों में जनमााण कायाकलापों के जलए भूजल का प्रयोग 

तभी ऄनुमत्य होगा। यदद ईस स्ट्थान के 10 दकलोमीटर की पररजध के भीतर कोइ भी िोजधत सीिेज जल ईपलब्‍ध न हो। 

नइ और मौजूदा अधारभूत पररयोजनाओं को भूजल जनकासी के जलए एनओसी प्राप्त करना भी ऄपेजक्षत होगा।  

ऄजतदोजहत अकलन यूजनटों में िाटर पाका , थीम पाका , और मनोरंजन पाकों के जलए भूजल की जनकासी हते ुएनओसी नहीं 

ददया जाएगा। 

अधारभूत पररयोजनाओं की सांकेजतक सूची ऄनुलग्नक VI में दी गइ ह।ै  

भूजल की जनकासी के जलए एनओसी ददया जाएगा बिते दक जनम्नजलजखत जिजिि ित ेपूरी हों: 

i) अधारभूत पररयोजनाएं, जजनके जलए जडिाटररग ऄपेजक्षत हैं, के मामल ेमें प्रस्ट्तािक को जडिाटररग बजहर्स्ााि दर 

(जडजीटल िाटर फ्लो मीटर का प्रयोग करके) की जनयजमत मॉनीटररग करनी और सीजीडब्‍ल्यूए/ एसजीडब्‍ल्यूए जो 

भी लागू हो, के िेब पोटाल के माध्यम से अंकडे प्रस्ट्तुत करना अिश्यक होगा। मॉनीटररग ररकॉडों और पररणामों को 

सीजीडब्‍ल्यूए/ एसजीडब्‍ल्यूए की ऄपेक्षानुसार जनरीक्षण ऄथिा ररपोर्टटग के जलए प्रस्ट्तािक द्वारा दो िर्ा तक रखना 

ऄपेजक्षत होगा।  

ii) ऐसी नइ पररयोजनाओं के जलए, जहां 20 घनमीटर/ददन से ऄजधक भूजल की अिश्यकता ह,ै  सीिेज पररिोधन 

संयंत्रों (एसटीपी) की संस्ट्थापना ऄजनिाया होगी। एसटीपी का जल िौचालय फ्लसिग, कार धोने, बागिानी करन े

आत्यादद के जलए प्रयोग दकया जाएगा।  

iii) अधारभूत जडिाटररग/जनमााण कायाकलापों के जलए पररयोजना प्रस्ट्तािक द्वारा प्रस्ट्तुत जिस्ट्तृत प्रस्ट्ताि के ऄनुसार 

जिजिि ऄिजध के जलए एनओसी िैध होगा। 

iv) सुरजक्षत, ऄधा गंभीर और गंभीर अकलन यूजनटों में भूजल जनकासी की सभी अधारभूत पररयोजनाओं को ताजलका 

5.3 क के ऄनुसार लाग ूभूजल जनकासी प्रभार देना ऄपेजक्षत होगा।  

v) ऄजत-दोजहत अकलन यूजनटों में भूजल जनकालन ेिाली सभी अधारभूत पररयोजनाओं (नइ/मौजूदा) को ताजलका 5.3 

ख के ऄनुसार भूजल संग्रहण प्रभार का भुगतान करना होगा।  

अिदेन के साथ प्रस्ट्ततु दकए जान ेिाल ेदस्ट्तािजे 

(क) ऐसे मामल,े जहां जडिाटररग होती ह,ै में पसम्पग की जिस्ट्तृत योजना बतात ेहुए क्षेत्र में भूजल की जस्ट्थजत, पंप दकए 

गए जल का प्रस्ट्ताजित प्रयोग और ईसका भूजल ररजीम पर व्यापक प्रभाि अकलन के सम्बंध में प्रत्याजयत 

सलाहकार द्वारा तैयार की गइ प्रभाि अकलन ररपोटा प्रस्ट्ततु करना ऄजनिाया होगा। ररपोटा में भूजल स्ट्तर की 

जगरािट, भूजम धंसान आत्यादद जैसे दकन्ही जिजिि पयाािरणीय मुद्दों से जूझने के जलए पयाािरणीय जोजखम और 

प्रस्ट्ताजित प्रबंधन नीजतयों को दिााया जाना चाजहए।  

(ख) सुरजक्षत और ऄधा गंभीर क्षेत्रों में जनमााण के जलए जल की ऄपेक्षा होने की जस्ट्थजत में दकसी ऄन्य र्स्ोत से जल 

ईपलब्‍ध न होने के संबंध में 10/-रु. के गैर-न्याजयक स्ट्टैंप पेपर पर एक हलफनामा।  

(ग) गंभीर और ऄजतदोजहत क्षेत्रों में स्ट्थल की 10 दक.मी. की पररजध के भीतर जनमााण के जलए पररिोजधत सीिेज जल 

के ईपलब्‍ध न होन ेके संबंध में सरकारी एजेंसी से प्रमाणपत्र।  

(घ) िाजणजज्यक प्रयोग के जलए अकलन यूजनटों की सभी श्रेजणयों के संबंध में स्ट्थानीय सरकारी जलापूर्तत एजेंसी से जल 

के ईपलब्‍ध न होन ेके संबंध में प्रमाण पत्र।  

(ङ) अिासन और िहरी काया मतं्रालय द्वारा जारी मॉडल भिन ईप-जनयमों के ऄनुसार क्षेत्र के भीतर िर्ााजल 

संचयन/पुनभारण के जलए प्रस्ट्ताि।  

(च) फ्लसिग आत्यादद के जलए पररचक्रण/पररिोजधत जल के पुनः ईपयोग (िाजणजज्यक प्रयोग के जलए पूरी हो चुकी 

अधारभूत पररयोजनाओं के मामले में) को ध्यान में रखते हुए राष्ट्रीय भिन कोड, 2016 (ऄनलुग्नक-I) के ऄनुसार 

संगजणत जल अिश्यकता का ब्‍यौरा।  

(छ) िाजणजज्यक प्रयोग के जलए जल की अिश्यकता िाली अधारभूत पररयोजनाओं के जलए संबंजधत एजेंसी से परूा 

होने का प्रमाणपत्र। 
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5.0  भजूल जनकासी/सगं्रजहत प्रभार 

िहरी क्षेत्रों में सभी रेजीडेंजियल ऄपाटामेंट/ग्रपु हाईससग सोसाआटी/सरकारी जलापूर्तत एजेंजसयों को भूजल जनकासी के जलए 

भुगतान करना ऄपेजक्षत होगा।  

सुरजक्षत, ऄधा गंभीर और गभंीर अकलन यूजनटों में भूजल की जनकासी करन े िाल े सभी ईद्योगों/खनन/अधारभूत 

पररयोजनाओं को भूजल जनकासी की मात्रा और आस ददिा-जनदेि में ददए गए ब्‍यौरों के ऄनुसार अकलन यूजनट की श्रणेी के 

अधार पर भूजल जनकासी प्रभार का भुगतान करना होगा।  

ऄजतदोजहत अकलन यूजनटों में भूजल की जनकासी करन े िाल े एमएसएमइ सजहत सभी मौजूदा खनन/अधारभूत 

पररयोजनाओं और मौजूदा ईद्योगों को भूजल जनकासी की मात्रा के अधार पर भूजल संग्रहण प्रभार देने होंगे। आसके 

ऄजतररि, ऄजतदोजहत क्षेत्रों में नए एमएसएमइ, नइ ऄिसंरचना और नइ खनन पररयोजनाओं को भी भूजल संग्रहण प्रभार 

का भुगतान करना ऄपेजक्षत होगा।  

एनओसी देत ेसमय ऄथिा ईसके निीकरण के समय मौजूद भूजल ददिा-जनदेिों में जनधााररत ितों के ऄनुकरण में जजन 

मौजूदा ईद्योगों, अधारभूत यूजनटों और खनन पररयोनजाओं ने कृजत्रम पुनभारण संरचनाएं संस्ट्थाजपत/जनर्तमत की हैं, को 

भूजल जनकासी प्रभार/ भूजल संग्रहण प्रभार में 50 प्रजतित की छूट जमलगेी, बित े दक ईनका काया जनष्पादन और जांच 

संतोर्जनक हो।  

प्रस्ट्ताजित जल जनकासी/संग्रहण प्रभार से सृजजत राजस्ट्ि स्ट्थल जिजिि ईपयिु मांग/अपूर्तत पक्ष के कायों के कायाान्ियन हते ु

ऄलग जनजध में रखा जाएगा।  

5.1 भजूल जनकासी/सगं्रहण प्रभार की दरें 

I. िहरी क्षते्रों में रेजीडेंजसयल ऄपाटामेंट/ग्रपु हाईससग सोसाआटी/सरकार जलापरू्तत एजेंजसयों के जलए पये और घरेल ू

प्रयोग।  

केिल पेय/घरेल ूप्रयोग के जलए जल की अिश्यकता िाल ेसभी रेजीडेंजियल ऄपाटामेंट/ग्रुप हाईससग सोसाआटी को एनओसी 

लेन ेके जलए ताजलका 5.1 में दी गइ दरों के ऄनुसार भूजल जनकासी प्रभार देना होगा।  

ताजलका 5.1 में पये और घरेल ूप्रयोग के जलए भजूल जनकासी प्रभार 

 

सरकारी जलापूर्तत एजेंजसयों और सरकारी अधारभूत पररयोजनाओं को 0.50 रु. प्रजत घनमीटर की दर से भूजल जनकासी 

प्रभार का भुगतान करना होगा। 

II. सीलबदं पयेजल यजूनटें 

सुरजक्षत, ऄधा गंभीर और गंभीर अकलन यूजनटों में सीलबंद पेयजल यूजनटों के जलए भूजल जनकासी प्रभारों की दर ताजलका 

5.2 क में दी गइ ह ैऔर ऄजत दोजहत अकलन यूजनटों में भूजल संग्रहण प्रभार ताजलका 5.2 ख  ददए गए हैं। 

 

 

 

 

जनकाल ेगए भजूलकी मात्रा (घनमीटर/माह) भजूल जनकासी प्रभार की दर  

(रु. प्रजत घनमीटर) 

0-25 कोइ प्रभार नहीं 

26-50 1.00 

>50  2.00 
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ताजलका 5.2 कः सीलबदं पयेजल यजूनटों के जलए भजूल जनकासी प्रभार की दरें (रु. प्रजत घनमीटर) 

क्र.सं.  

क्षेत्र की श्रेणी 

 

 

         भूजमजल 

         प्रयोग  

जनकाले गए भूजल की मात्रा 

50  

घनमीटर/  

ददन तक 

51से<200 

घनमीटर/ददन  

200 से<1000 

घनमीटर/ददन  

1000 से 

<5000 

घनमीटर/ददन  

5000 

घनमीटर/

ददन और 

ऄजधक 

1. सुरजक्षत 1.00 3.00 5.00 8.00 10.00 

2. ऄधा-गंभीर 2.00 5.00 10.00 15.00 20.00 

3. गंभीर 4.00 10.00 20.00 40.00 60.00 

 

ताजलका 5.2 ख सीलबदं पयेजल यजूनटों के जलए भजूल रेस्ट्टॉरेिन प्रभार की दरें (रु. प्रजत घनमीटर) 

क्र.सं.  क्षेत्र की श्रेणी 

 

 

           भूजमजल 

      प्रयोग 

जनकाले गए भूजल की मात्रा 

50 

घनमीटर/ 

ददन तक 

51 से<200 

घनमीटर/ ददन  

200 से<1000 

घनमीटर/ददन  

1000 से 

<5000 

घनमीटर/ददन  

5000 

घनमीटर/

ददन और 

ईससे 

ऄजधक 

1. ऄजतदोजहत (केिल 

मौजूदा ईद्योग) 

8.00 20.00 40.00 80.00 120.00 

 

III. ऄन्य ईद्योग और अधारभतू पररयोजनाए ं

सुरजक्षत, ऄधा-गंभीर और गंभीर अकलन यूजनटों में ऄन्य ईद्योगों और अधारभूत पररयोजनाओं के जलए भूजमजल जनकासी 

प्रभार की दरें ताजलका 5.3 क में दी गइ हैं और ऄजतदोजहत अकलन यूजनटों में भूजल संग्रहण प्रभार ताजलका 5.3 ख में ददए 

गए हैं। 

ताजलका 5.3 कः ऄन्य ईद्योगों और अधारभतू पररयोजनाओं के जलए भजूल जनकासी प्रभार की दरें (रु. प्रजत घनमीटर) 

क्र.सं. के्षत्र की श्रेणी 

 

 

भूजमजल 

प्रयोग  

जनकाले गए भूजल की मात्रा 

< 200 

घनमीटर/ 

ददन  

200 से<1000 

घनमीटर/ददन  

1000 से 

<5000 

घनमीटर/

ददन  

5000 घनमीटर/ददन 

और ईससे ऄजधक 

1. सुरजक्षत 1.00 2.00 3.00 5.00 

2. ऄधा-गंभीर 2.00 3.00 5.00 8.00 

3. गंभीर 4.00 6.00 8.00 10.00 
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ताजलका 5.3 खः ऄन्य ईद्योगों और अधारभतू पररयोजनाओं के जलए भजूल जनकासी प्रभार की दरें (रु. प्रजत घनमीटर) 

क्र.सं. क्षेत्र की श्रेणी 

 

 

 

भूजमजल प्रयोग  

जनकाले गए भूजल की मात्रा 

< 200 

घनमीटर/ 

ददन  

200 से<1000 

घनमीटर/ददन  

1000 से 

<5000 

घनमीटर/ 

ददन  

5000 

घनमीटर/ददनऔर 

ईससे ऄजधक 

1. ऄजतदोजहत (ितामान 

ददिा-जनदेिों के ऄनुसार 

मौजूद ईद्योग/नए 

ईद्योग) 

6.00 10.00 16.00 20.00 

 

IV. खनन पररयोजनाए ं

सुरजक्षत, ऄधा-गंभीर और गंभीर अकलन यूजनटों में भूजल जनकालन ेिाले खनन के जलए भूजल जनकासी प्रभार की दरें 

ताजलका 5.4 क में दी गइ हैं और ऄजतदोजहत अकलन यूजनटों में भूजल जनकालन ेिाली पररयोजनाओं के मामले में 

भूजल संग्रहण प्रभार ताजलका 5.4 ख में ददयााँ गया  हैं। 

ताजलका 5.4 कः खनन के जलए भजूल जनकासी प्रभार की दरें (रु. प्रजत घनमीटर) 

क्र.सं. क्षेत्र की श्रेणी 

 

 

भूजमजल 

प्रयोग  

जनकाले गए भजूल की मात्रा 

< 200 

घनमीटर / 

ददन  

200 से<1000 

घनमीटर/ददन  

1000 से 

<5000 

घनमीटर/

ददन  

5000 घनमीटर/ददन 

और ईससे ऄजधक 

1. सुरजक्षत 1.00 2.00 2.50 3.00 

2. ऄधा-गंभीर 2.00 2.50 3.00 4.00 

3. गंभीर 3.00 4.00 5.00 6.00 

 

ताजलका 5.4 ख खनन के जलए भजूल जनकासी प्रभार की दरें (रु. प्रजत घनमीटर) 

क्र.सं. क्षेत्र की श्रेणी 

 

 

भूजमजल 

प्रयोग  

जनकाले गए भूजल की मात्रा 

< 200 

घनमीटर / 

ददन  

200से<1000 

घनमीटर/ददन  

1000 से 

<5000 

घनमीटर/

ददन  

5000 घनमीटर/ददन 

और ईससे ऄजधक 

1. ऄजत-दोजहत 4.00 5.00 6.00 7.00 

 

6.0 प्रचरु जलापरू्तत 

भूजल जनकालने और ईसकी अपूर्तत करन ेिाले सभी जनजी टैंकर, जो प्रचुर जलापूर्तत करत ेहैं, को भूजल जनकासी के जलए 

एनओसी प्राप्त करना ऄब जरूरी होगा। सुरजक्षत, ऄधा-गंभीर और गंभीर अकलन आकाआयों में भूजल जनकालकर टैंकरों के 
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माध्यम से प्रचुर जलापूर्तत करने िाल ेअपूर्ततकताा को ताजलका 6.1 के ऄनुसार भूजल जनकासी प्रभार का भुगतान करना 

होगा। ऄजत-दोजहत अकलन आकाआयों में भूजल जनकालन े िाले प्रचुर मात्रा में जलापूर्ततकतााओं को ताजलका 6.1 ख के 

ऄनुसार भूजल संग्रहण प्रभार का भुगतान करना होगा। सभी टैंकरों में ईनकी मूिमेंट/काया क्षेत्र की मॉजनटररग के जलए 

जीपीएस अधाररत जसस्ट्टम संस्ट्थाजपत करना होगा।  

प्रचुर/टैंकर जलापूर्तत के जलए एनओसी जारी करन ेकी काया प्रणाली राज्यों/संघ राज्य क्षेत्रों के साथ परामिा करके तैयार की 

जायेगी और आस संबंध में ईपयिु ददिा-जनदेि तैयार दकए जाएंगे और ईनके जलए ऄलग से जारी दकए जाएंगे।  

ताजलका 6.1 क प्रचरु/ टैंकर जलापरू्तत के जलए भजूल जनकासी प्रभार 

श्रेणी प्रजत घनमीटर की दर (रु. में) 

सुरजक्षत 10 

ऄधा-गंभीर 20 

गंभीर 25 

 

ताजलका 6.1 ख प्रचरु/ टैंकर जलापरू्तत के जलए भजूल जनकासी प्रभार 

श्रेणी प्रजत घनमीटर की दर (रु. में) 

ऄजतदोजहत 35 

 

7.0 लिणीय भजूल की जनकासी 

 ऄजत-दोजहत क्षेत्रों में जस्ट्थत अधारभूत / खनन पररयोजनाओं द्वारा ईद्योगों/जडिाटररग द्वारा प्रयोग के जलए ताजे जल 

की ऄपेक्षा सभी गहराआयों पर लिणीय भूजल ऄथिा ऄन्यथा लिणीय ताजे जल क्षेत्र में लिणीय भूजल की पॉकेटों से 

युि क्षेत्रों में लिणीय भूजल की जनकासी को प्रोत्साजहत दकया जाएगा।ऐसे ईद्योगों को भूजल जनकासी प्रभार का 

भुगतान करन ेसे छूट दी जाएगी।  

 डायनाजमक भूजल संसाधन के ऄद्यतन मलू्यांकन के ऄनुसार सभी गहराआयों पर लिणीय भूजल िाली ऐसी अकलन 

आकाआयों की सूची सीजीडब्‍ल्यूए द्वारा ईनकी िेबसाआट पर ईपलब्‍ध कराइ जाएगी। तथाजप, यूजनटों द्वारा बजिर्स्ाि के 

जनपटान के संबंध में पयााप्त ध्यान ददया जाएगा तादक जल जनकायों और जलभृतों को प्रदरू्ण से बचाया जा सके। 

 आस संबंध में जिस्ट्ततृ ददिा-जनदेि तैयार कर जलए गए हैं और ऄलग से जारी कर ददए गए हैं। 

8.0 अद्र भजूम क्षते्रों का सरंक्षण 

देि में अद्र भूजम क्षेत्र बहुत महत्िपूणा होते हैं क्योंदक िे ही ऐसे क्षेत्रों में भूजल की ईपजस्ट्थजत का प्रत्यक्ष प्रजतसबब होत ेहैं। 

अद्र भूजम प्राजधकरणों द्वारा अद्र भूजम क्षेत्रों की सुरक्षा का रखरखाि ऄलग से दकया जा रहा ह।ै चंूदक अद्र भूजम क्षेत्र के 

ऄजस्ट्तत्ि के जलए भूजल बहुत महत्िपूणा होता ह ैआसजलए अद्र भूजम क्षेत्र में दकसी भी भूजल जिकास की गजतजिजध से ईस 

क्षेत्र में जल की मात्रा प्रभाजित होती ह।ै 

अद्र भूजम क्षेत्रों की 500 मीटर पररजध की सीमा के भीतर अन े िाली पररयोजनाओं को ऄजनिाया रूप से एक जिस्ट्तृत 

प्रस्ट्ताि प्रस्ट्तुत करना होगा जजसमें यह दिााना होगा दक पररयोजना प्रस्ट्तािक द्वारा जनकाल ेजाने िाल ेभूजल का संरजक्षत 

अद्र भूजम क्षेत्रों पर प्रभाि नही पडेगा। आसके ऄलािा, सीजीडब्‍ल्यूए से ऄनुमजत लने े से पहल,े पररयोजना क्षेत्र में ऄपनी 

पररयोजनाओं को स्ट्थाजपत करने के जलए ईपयिु अद्र भूजम प्राजधकरणों से सहमजत/ऄनुमोदन लेना होगा। 

9.0 ऄनापजि प्रमाणपत्र में सामान्य ऄनपुालन की ितें 

i. एनओसी प्राप्त करन े िाले सभी ईपयोगकतााओं को जडजजटल िॉटर फ्लो मीटर (बीअइएस/अइएस मानकों के 

ऄनुरूप) को स्ट्थाजपत करना और एब्‍सरैक्िन संरचना (ओं) में टेलीमेरी जसस्ट्टम लगाना ऄजनिाया होगा और एनओसी 

देने के 30 ददनों के भीतर िेब-पोटाल के माध्यम से सीजीडब्‍ल्यूए को आसकी स्ट्थापना के बारे में सूजचत दकया जाएगा। 
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ii. प्रस्ट्तािकों द्वारा जल प्रिाह मीटर की ऄजधकृत एजेंसी से ऄजनिाया रूप से एक िर्ा में एक बार जांच कराइ जाएगी।  

iii.  प्रस्ट्तािक पररयोजना क्षेत्र में छत पर िर्ाा जल संचयन और पनुभारण प्रणाली स्ट्थाजपत करेंगे। 

iv.  प्रस्ट्तािक धारा 6 में दी गइ दरों के ऄनुसार भूजल जनष्कर्ाण की मात्रा के अधार पर भूजल जनकालने/पनुभारण िलु्क 

का भुगतान करेंगे। 

v.  भूजल स्ट्तर जनगरानी के ईदे्दश्य से जनर्तमत ऄिलोकन कुओं (पाइजोमीटर) का जनमााण धारा 15 के ऄनुसार ऄजनिाया 

होगा। जल स्ट्तर का डाटा सीजीडब्‍ल्यूए को िेब पोटाल के माध्यम से ईपलब्‍ध कराया जाएगा। पाइजोमीटर के जनमााण 

के जलए जिस्ट्ततृ ददिाजनदिे ऄनबंुध- II में ददए गए हैं। 

vi.  प्रस्ट्तािकों को िर्ा में एक बार जनष्कर्ाण संरचना (ओं) से भूजल की गुणििा की जनगरानी करनी होगी। 

बोरिेल/नलकूपों/खोद ेगए कुओं से जल के नमून ेको हर साल ऄप्रैल/मइ के दौरान एकत्र दकया जाएगा और बुजनयादी 

मानकों (धनायन और अयन), भारी धातुओं, कीटनािकों/ जैजिक यौजगकों आत्यादद का एनएबीएल ऄजधकृत 

प्रयोगिालाओं में जिश्लेर्ण दकया जाएगा। जल की गणुििा के अंकडों को िेब पोटाल के माध्यम से सीजीडब्‍ल्यूए को 

ईपलब्‍ध कराया जाएगा। 

vii.  यदद एनओसी की िैधता ऄिजध के भीतर यांजत्रक जिफलता के कारण मौजूदा कंुअ ऄजस्ट्तत्ि में नहीं रह जाता है, तो 

ईपयोगकताा िेब पोटाल पर सीजीडब्‍ल्यूए को सूचना देकर आसी तरह का दसूरे कंुए का जनमााण कर सकता ह।ै 

ऄप्रचजलत कुअ ं िीक से सील दकया जाएगा (ऄनुबंध VII का संदभा लें)। ईपयोगकताा को आस संबंध में दस्ट्तािेजी 

प्रमाण प्रस्ट्तुत करना अिश्यक होगा। यदद मौजूदा जनष्कर्ाण संरचनाएं जल प्रदान करन े में जिफल रहती हैं और 

प्रस्ट्तािक ईसी पररसर में एक और ट्यूबिेल जिल करन े की आच्छा रखता हतैो प्राजधकरण की पूिा ऄनुमजत लेना 

ऄपेजक्षत होगा। यदद प्रजतस्ट्थापन कुए ंको दसूरी ऄलग जगह पर जिल दकया जाना हतैो प्रस्ट्तािक को नया एनओसी 

प्राप्त करना होगा। 

viii.  जहां कहीं भी संभि हो, िहां रर-साइदकल्ड/ऄपजिि जल िोधन से ग्रीनबेल्ट (बागिानी) में जल की अिश्यकता को 

पूरा दकया जाएगा। 

ix.  स्ट्िाजमत्ि पररितान के मामल ेमें, ईद्योग के नए माजलक द्वारा पररसर पर कब्‍जा लेन ेके 60 ददनों के भीतर दस्ट्तािेजी 

प्रमाण के साथ एनओसी में अिश्यक पररितानों को िाजमल करने के जलए अिेदन करना होगा। 

10.0 एनओसी ितों के ऄनपुालन की जनगरानी 

एनओसी की ितों के ऄनुपालन की जनगरानी के जलएकें द्रीय भूजल प्राजधकरण और राज्य/संघ िाजसत क्षेत्रों के भूजल 

प्राजधकरण जनम्नजलजखत कदम ईिाएंगे: 

क.  ऄनुपालन जनगरानी के जलए ईपयुि एमअइएस जिकजसत दकया जाएगा। 

ख.  जजला कलेक्टर/ईपायुि (डीसी) / जजला मजजस्ट्रेट (डीएम) ऄनजधकृत भूजल जनष्कर्ाण संरचनाओं को सील करना, 

जबजली काटना, एनओसी की ितों का ईल्लघंन करन े िालों के जखलाफ ऄजभयोजन िरुू करना और पयाािरण 

क्षजतपूर्तत की कारािाइ जैसे बाध्यकारी ईपायों को करन ेके जलए ऄजधकृत हैं। 

ग.   सक्षम प्राजधकारी के ऄनुमोदन से सीजीडब्‍ल्यूबी/ सीजीडब्‍ल्यूएऔर राज्य भूजल संगिनों के तकनीकी ऄजधकाररयों को 

जनगरानी और अिजधक जनरीक्षण की कारािाइ करन ेके जलए ऄजधकृत दकया जाता ह।ै 

घ.  एनओसी ितों में दकसी भी तरह के ईल्लंघन के मामल ेमें, प्रस्ट्तािक धारा 16 के ऄनुसार दडं का भुगतान करन ेके 

जलए ईिरदायी होंगे। 

11.0 एनओसी का निीनीकरण 

एनओसी का समय-समय पर निीनीकरण दकया जाएगा, जजसमें जनम्नजलजखत ितों का ऄनुपालन दकया जाएगा: 

i. अिेदक को आसकी िैधता की समाजप्त से कम से कम 90 ददन पहले एनओसी के निीकरण के जलए अिेदन करना होगा। 

ii. एनओसी के निीकरण का अिेदन ऄनुपालन ररपोटा के साथ होगा। 
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iii. निीनीकरण प्रदान करन े से पहले, कें द्रीय भूजल प्राजधकरण या राज्य / संघ राज्य क्षेत्र प्राजधकरण को स्ट्ियं को संतुि 

करेगा दक एनओसी की ितों का ऄनपुालन दकया गया ह।ै 

iv. मूल्यांकन श्रणेी में पररितान के मामले में, नइ श्रेणी में जनधााररत ितों के साथ निीकरण की ऄनुमजत दी जाएगी। 

v. जनर्ददि ितों के ऄनुसार जिजभन्न ईपयोगों के जलए एनओसी का निीनीकरण जनम्नानुसार दकया जाएगा: 

श्रणेी ईपयोग निीनीकरण की ऄिजध 

गंभीर, 

ऄधा-गंभीर और 

सुरजक्षत 

पीने और घरेलू ईपयोग एिं िहरी जल अपूर्तत एजेंजसयों 

के जलए बुजनयादी ढांचा पररयोजनाएं 

5 िर्ा 

आंडस्ट्रीज 3 िर्ा 

खान 2 िर्ा 

ऄजत दोजहत  ऄजत-दोजहत क्षेत्रों में सभी ईपयोगकताा 2 िर्ा 

vi. यदद निीनीकरण का अिेदन समय पर प्रस्ट्तुत दकया गया ह ैऔर सीजीडब्‍ल्यूए / संबंजधत राज्य / संघ राज्य क्षेत्र के 

प्राजधकरण, समय पर अिेदन की प्रदक्रया को अगे बढान ेमें ऄसमथा हैं तोएनओसी को एनओसी के निीकरण की तारीख से 

बढाया जाना माना जाएगा। 

vii. यदद प्रस्ट्तािक एनओसी की समाजप्त की तारीख से 3 महीने के भीतर निीकरण के जलए अिेदन करने में जिफल रहता 

हतैो प्रस्ट्तािक पर एनओसी की समाजप्त की तारीख से िुरू होने िाली ऄिजध और सक्षम प्राजधकारी द्वारा निीनीकरण दकए 

जाने की तारीख तक पयाािरण क्षजतपूर्तत के भुगतान का ईिरदायी होगा। 

12.0 एनओसी का जिस्ट्तार 

यदद प्रस्ट्तािक िास्ट्तजिक कारणों से एनओसी की िैधता ऄिजध में कुएं (ओं) का जनमााण करने में ऄसमथा रहता हतैो 

प्रस्ट्तािक को एनओसी के जिस्ट्तार के जलए अिेदन करना होगा। जिस्ट्तार के अिेदन में जिलबं के कारणों को दस्ट्तािेजों के 

अधार पर पिु दकया जाना चाजहए। एनओसी को जिस्ट्तार ददए जाने की ऄन्य ितें, नइ एनओसी के समान ही होंगी। 

एनओसी को ऄजधकतम दो िर्ों के जलए बढाया जाएगा। आस बढाइ गइ ऄिजध की समाजप्त के बाद आसमें कोइ और जिस्ट्तार 

नहीं ददया जाएगा। ऐसी जस्ट्थजत में, अिेदक को एनओसी लनेे के जलए नए जसरे से अिेदन करना होगा। 

13.0 ऄिधै भजूल जनकासी के जखलाफ िजियों का प्रत्यायोजन 

कें द्रीय भूजल प्राजधकरण न े प्रत्येक राजस्ट्ि जजला/ सब जडजिजनल के जजला मजजस्ट्रेटों/जजला कलेक्टरों/ सब जडजिजनल 

मजजस्ट्रेटों को प्राजधकृत ऄजधकारी जनयुि दकया ह,ै जजन्हें ऄिैध कुओं को सील करने, कंुओं को जमलने िाली जबजली को 

काटने, ईल्लघंन करन ेिालों के जखलाफ ऄजभयोजन आत्यादद िुरू करन ेकी िजि प्रदान की गइ है, जजसमें ईनके संबंजधत 

ऄजधकारक्षेत्र में भूजल से संबंजधत जिकायतों का जनिारण िाजमल ह।ै 

ददिा-जनदेिों के ऄनुसार जनगरानी और ऄनुपालन तंत्र को और ऄजधक जिकेन्द्रीकृत और मजबूत बनाने के जलए, राज्यों/संघ 

राज्य क्षेत्रों के राजस्ट्ि और ईद्योगों के संबंजधत जिभागों के ऄजधकाररयों को राज्य/संघ राज्य क्षेत्रों की सरकारों के परामिा से 

प्राजधकृत ऄजधकारी के रूप में जनयुि दकया जाएगा। 

सीजीडब्‍ल्यूए द्वारा एनओसी एप्लीकेिन पोटाल (एनओसीएपी) में जारी एनओसी की एक प्रजत संबंजधत जजला 

मजजस्ट्रेट/जजला कलेक्टर को भेजी जाएगी। कें द्रीय भूजल प्राजधकरण के जनदेिों के ईल्लंघन और एनओसी में जनधााररत ितों 

को पूरा न करन ेकी जस्ट्थजत मेंप्राजधकृत ऄजधकारी, पयाािरण (संरक्षण) ऄजधजनयम, 1986 की धारा 15 से 21 के तहत 

ईजचत याजचका/मूल अिेदन अदद ईजचत न्यायालयों में दायर करेंगे। 

14.0 भजूल स्ट्तर की जनगरानी 

भूजल स्ट्तर की जनगरानी के जलए सभी पररयोजना प्रस्ट्तािकों (10 सीयूएम/डी से ऄजधक भूजल जनकासी) को ऄपन ेपररसर 

के भीतर ऄजनिाया रूप से पाइजोमीटर (ऄिलोकन कुओं) का जनमााण करना पडता ह।ै ऄनुपालन ितों की ऐसी व्यिस्ट्था यह 

सुजनजित करने के जलए बनाइ गइ ह ै जजससे दक हर महीन ेपररयोजना क्षेत्र में भूजल स्ट्तर की जनगरानी और ऄिलोकन 

दकया जा सके। आस संबंध में पररयोजना प्रस्ट्तािकों द्वारा पाइजोमीटर के माध्यम से जल स्ट्तर की जनगरानी के अिश्यक 

मानदंडों को ताजलका 15.1 में ददया गया ह।ै 
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जनमााण दकए जाने िाले पीजोमीटर और जल स्ट्तर जनगरानी ततं्र के प्रकार की ताजलका 15.1 

क्र.सं. 
भूजल जनकासी की मात्रा 

(सीयूएम/डी) 

ऄपेजक्षत 

पीजोमीटर की 

संख्या 

जनगरानी प्रणाली 

मैनुऄल 
डीडब्‍ल्यूए

लअर 

डीडब्‍ल्यूएलअरके साथ 

टेलीमेटरी 

1 <10 0 0 0 0 

2 11-50 1 1 0 0 

3 51-500 1 0 1 0 

4 >500 2 0 1 1 

पाइजोमीटर ईपयुि ढंग से स्ट्थाजपत दकया जाएगा जजससे पाइजोमीटर में टैप दकए गए जलभृि क्षेत्र की समानता पंप्ड कुए ं

के समान सुजनजित हो सके। 

15.0 पयाािरणीय क्षजतपरू्तत 

ईपयुि प्राजधकरण से िैध एनओसी जलए जबना ईद्योगों, आंफ्रास्ट्रक्चर आकाआयों और खदान पररयोजनाओं द्वारा व्यािसाजयक 

ईपयोग के जलए भूजल जनष्कर्ाण ऄिैध माना जाएगा और आस तरह के जनकाय भूजल जनकासी की मात्रा के जलए पयाािरण 

क्षजतपूर्तत के भुगतान के जलए ईिरदायी होंगे। नीचे ईजल्लजखत कें द्रीय प्रदरू्ण जनयंत्रण बोडा (सीपीसीबी) द्वारा जनधााररत 

मानदंडों का ईपयोग पयाािरणीय क्षजतपूर्तत की गणना के जलए दकया जाएगा: 

इसीजीडब्‍ ल् य ू= प्रजतददन भूजल खपत x पयाािरण क्षजतपूर्तत दर (इसीअरजीडब्‍ल्यू) x ददन की संख्या x जनिारण घटक 

जहां भूजल खपत घन मीटर/ ददन और इसीअरजीडब्‍ल्य ूरु./ सीयूएम में है 

15.1 पयाािरणीय क्षजतपरू्तत की  दरें: 

मूल्यांकन आकाआयों की जिजभन्न श्रेजणयों में ऄलग-ऄलग ईपयोगकतााओं की पयाािरणीय क्षजतपूर्तत (इसीअरजीडब्‍ल्यू) की दरें 

ताजलका 15.1 से 15.3 में दी गइ हैं। 

ताजलका 15.1 : पैकेज्ड पेयजल आकाइयों के जलए इसीअरजीडब्‍ल्य ू

क्र .सं.  क्षेत्र िगीकरण जल की खपत (सीयूएम/ददन) 

<200/  200 to <1000 1000 to <5000 5000 &  

above 

पयाािरणीय क्षजतपूर्तत दर (इसीअरजीडब्‍ल्य)ू रु./घन मी  .में  

1 सुरजक्षत 12 18 24 30 

2   ऄधा-गंभीर 24 36 48 60 

3 गंभीर 36 48 66 90 

4   ऄजत-दोजहत 48 72 96 120 

रटप्पणी:-न्यूनतम इसीजीडब्‍ल्य ू1,00,000/- रुपए से कम नहीं होगा। 
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ताजलका 15.2: खनन/आंफ्रास्ट्रक्चर जड-िाटररग पररयोजनाओं के जलए इसीअरजीडब्‍ल्य ू

क्र .सं.  क्षेत्र िगीकरण जल खपत (सीयूएम/ददन) 

<200 200 to 

<1000 

1000 to 

<5000 

5000 & above 

पयाािरणीय क्षजतपूर्तत दर (इसीअरजीडब्‍ल्य)ू रु./घन मी  .में  

1 सुरजक्षत 15 21 30 40 

2 ऄधा-गंभीर 30 45 60 75 

3 गंभीर 45 60 85 115 

4 ऄजत-दोजहत 60 90 120 150 

रटप्पणी:-न्यूनतम इसीजीडब्‍ल्य ू1,00,000/- रुपए से कम नहीं होगा। 

 

ताजलका 15.3: औद्योजगक आकाइयों के जलए इसीअरजीडब्‍ल्य ू

कं्र.सं. क्षेत्र िगीकरण जल की खपत (सीयूएम/ददन) 

<200 200 to 

<1000 

1000 to 

<5000  

5000 &  above 

पयाािरणीय क्षजतपूर्तत दर (इसीअरजीडब्‍ल्य)ू रु./घन मी  .में  

1 सुरजक्षत 20 30 40 50 

2 ऄधा-गंभीर 40 60 80 100 

3 गंभीर 60 80 110 150 

4 ऄजत-दोजहत 80 120 160 200 

रटप्पणी:-न्यूनतम इसीजीडब्‍ल्य ू1,00,000/- रुपए से कम नहीं होगा। 

15.2 नकुसान और पयाािरणीय क्षजत की भरपाइ के जलए जनिारक कारक (पकेैज्ड पयेजल यजूनट्स, खनन, ईद्योग और 

आंफ्रास्ट्रक्चर स ेजडुी पररयोजनाओं के जलए) 

ऄिैध भूजल जनष्कर्ाण की ऄिजध के अधार पर जनम्नजलजखत जनिारक कारकों को नुकसान और पयाािरणीय क्षजत की 

भरपाइ का जििरण ताजलका 15.4 में ददया गया ह।ै 

ताजलका 15.4: भूजल जनकासी की मात्रा और ऄिैध जनकासी के िर्ों की संख्या के अधार पर जनिारक कारक 

क्र .सं.  जल की खपत  जनिारक कारक  

< 2 िर्ा 2-5 िर्ा  >5 िर्ा 

1 <1000 केएलडी 1.00 1.00 1.25 

2 1000-5000 केएलडी 1.00 1.00 1.50 

3 >5000 केएलडी 1.00 1.25 2.00 

रटप्पणी: केएलडी – दकलोमीटर प्रजतददन 

16.0 दडं का प्रािधान 

ईपयुि प्राजधकारी द्वारा जारी एनओसी ितों का पालन न करने की जस्ट्थजत में प्रस्ट्तािकों पर जुमााना लगाया जाएगा। 

एनओसी की जिजभन्न ितों का पालन नहीं करन ेकी प्रस्ट्ताजित दंड की दरें ताजलका 16.1 में दी गइ हैं। जल िजि मंत्रालय में 

सक्षम प्राजधकारी के ऄनुमोदन से दंड की दरों की समय-समय पर समीक्षा की जाएगी। 
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ताजलका 16.1: एनओसी ितों का ऄनपुालन न करन ेपर दडं का प्रािधान 

क्र.सं. मदें िुल्क रुपए में 

1 टेलीमेरी जसस्ट्टम के साथ स्ट्थाजपत नहीं होना/ दोर्पूणा जडजजटल िॉटर फ्लो मीटर। 200000 

2 ऄजतररि भूजल जनष्कर्ाण संरचनाओं का ऄप्रकटीकरण/जनमााण 

क) गैर-कायाात्मक संरचनाएं। 

ख) ऄप्रचजलत/ पररत्यि 

रटप्पणी: दी गइ दरें गरै-कायाात्मक/ऄप्रचजलत/ पररत्यि संरचनाओं के जलए हैं। 

समेदकत दंड के जलए आस तरह की संरचनाओं की कुल संख्या के साथ आसे गणुा दकया 

जाएगा। 

 

 

200000 

100000 

3 ताजे जल क्षेत्रों की ररपोर्टटग अिेदन में बै्रदकि/लिणता क्षेत्र के रूप में । 200000 

4 पाइजोमीटर को स्ट्थाजपत नहीं दकया जाना। 200000 

5 दोर्पूणा डीडब्‍ल्यूएलअर / टेलीमेरी प्रणाली / स्ट्थाजपत नहीं होना 100000 

6 पुनभारण की ऄपयााप्त क्षमता / जल संरक्षण संरचनाओं का जनमााण नहीं होना। 500000 

7 पुनभारण संरचनाओं का रखरखाि न होना। 200000 

8 

िोजधत / जबना िोजधत जल को जलभृि प्रणाली में पहुचंाना। 

नोट: जुमाान ेके ऄलािा, प्रस्ट्तािक पयाािरण (संरक्षण) ऄजधजनयम, 1886 के 

प्रािधानों के ऄनुसार जलभृि सुधार लागत िहन करेगा। 

1000000 

9  जल स्ट्तर / जल गणुििा डाटा को प्रस्ट्तुत नहीं करना। 50000 

10 भूजल की दैजनक जनकासी/जनष्कर्ाण अंकडों की लॉग बुक का रखरखाि नही करना। 50000 

11 पुनभारण संरचना (ओं) की तस्ट्िीर न प्रस्ट्ततु करना। 50000 

12 ऄपनी ऄनुपालन ररपोटा प्रस्ट्तुत न करना। 100000 

13 प्राजधकृत/ऄपंजीकृत जिसलग ररग्स (प्रजत संरचनाओं) द्वारा भूजल जनष्कर्ाण 

संरचनाओं का जनमााण। 

100000 

 

14 जलापूर्तत टैंकरों का पंजीकरण न करना। 500000 

15 गलत सूचना / िचन दनेा। 100000 

 

मौजूदा जारी एनओसी पत्र में सुधार / संिोधन के जलए िलु्क का भुगतान भी करना होगा। ऐसे िुल्कों का जििरण ताजलका 

16.2 में ददया गया ह।ै 

ताजलका 16.2: जारी मौजूदा एनओसी में सुधार / संिोधन के जलए प्रस्ट्ताजित िलु्क 

क्र.सं. मदें िुल्क रुपए में 

1 पुनभारण मात्रा में बदलाि 10000 

2 ईपयोगकताा अइडी में पररितान। 5000 

3 फमा के नाम में बदलाि 5000 

4 एनओसी को बढाया जाना 5000 

5 एनओसी को प्रजतरूप में जारी करना 5000 

6 एनओसी के िुजद्पत्र को जारी करना 5000 

7 कोइ ऄन्य मद / सुधार अदद 5000 
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17.0 ऄन्य महत्िपणूा ितें (सभी पर लाग)ू: 

i. कें द्रीय भूजल बोडा/ राज्य भूजल प्राजधकरण से जारी होने िाली िैध एनओसी के जबना दकसी व्यजि/एजेंसी को भूजल की 

जबक्री करने की ऄनुमजत नहीं ह।ै 

ii. आंफ्रास्ट्रक्चर पररयोजनाओं मेंभूजल समािेिन/भंडारण सुजनजित करन े के जलए पके्क / पार्ककग क्षेत्र को आंटरलॉककग / 

जछदद्रत टाआलों या ऄन्य ईपयुि ईपायों के साथ किर दकया जाना चाजहए। 

iii. आंफ्रास्ट्रक्चर पररयोजनाओं के मामले में, फमा/संस्ट्था, पररयोजनाओं में दोहरी जलापूर्तत प्रणाली के कायाान्ियन को 

सुजनजित करेगी। आसका ऄनपुालन िेब पोटाल के माध्यम से प्रस्ट्तुत दकया जाएगा। 

iv. एनओसी में ईजल्लजखत ितों का ऄनपुालन न करने पर प्रदान की गइ एनओसी के रद्द होने / एनओसी के निीकरण न 

होने का पयााप्त कारण माना जा सकता ह।ै 

v. संबंजधत श्रेजणयों में जनर्ददि पखु्ता दस्ट्तािेजों के जबना दकसी भी अिेदन पर जिचार नहीं दकया जाएगा। 

vi. जनष्कर्ाण संरचना (ओं) को पररयोजना संपजि पररसर के ऄदंर जस्ट्थत होना चाजहए। 

vii. एनओसी में जनधााररत ितों का ऄनपुालन ईपयोगकतााओं द्वारा सीजीडब्‍ल्यूए / राज्य भूजल प्राजधकरण के िेब पोटाल में 

ऑनलाआन ररपोटा दकया जाएगा। 

viii. जनधााररत प्रसंस्ट्करण िलु्क, यदद कोइ हो, समय-समय पर जिजभन्न सेिाओं के जलए, जलया जाएगा। 

रटप्पणी: 

1. ददिाजनदेि समय-समय पर संिोधन के ऄधीन हैं। 

2. आस दस्ट्तािेज में ऄनुलग्नक सजहत सहदी और ऄगं्रेजी संस्ट्करणों के बीच दकसी भी जिसंगजत के मामल ेमें, बाद िाला मान्य 

होगा। 

ऄनलुग्नक I 

पयेजल और घरेल ूईपयोग के जलए जल की अिश्यकताओं का ऄनमुान 

(र्स्ोत: निेनल जबसल्डग कोड 2016, बीअइएस) 

क) अिासीय भिन: 

अिास अबादी 

1 ियनकक्ष अिास आकाइ 4 

2 ियनकक्ष अिास आकाइ 5 

3 ियनकक्ष अिास आकाइ 6 

4 ियनकक्ष अिास आकाइ और ईससे ऄजधक  7 

रटप्पजणयां: 

1) ईपरोि अंकडे सहयोगी कार्तमकों सजहत घरेलू पररिारों पर जिचार करत ेहैं, जहां कहीं भी लाग ूहो। 

2) प्लॉट दकए गए जिकास में घरेलू पररिार आकाआयों की ऄपेजक्षत संख्या और आनके प्रकार पर जिचार करन े के बाद 

अबादी का ऄनुमान लगाया जा सकता ह।ै 

3) इडब्‍ल्यूएस श्रणेी के तहत अिासीय आकाइ में ऄपेजक्षत अबादी 4 होगी और स्ट्टूजडयो ऄपाटामेंट में ऄपेजक्षत अबादी 2 

होगी। 

एक सामान्य जनयम के ऄनुसार घरेलू और गरै-घरेलू जरूरतों के जलए प्रजत व्यजि प्रजत ददन जनम्नजलजखत दरों पर जिचार 

दकया जा सकता ह:ै 

क) 20,000 तक की अबादी िाले समुदायों के जलए: 

1) स्ट्टैंड पोस्ट्ट के माध्यम से जलापरू्तत:  40 एलपीएचडी (न्यूनतम) 

2) घरेलू सेिा के माध्यम से जलापरू्तत: कनेक्िन 70 से 100 एलपीएचडी 
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ख) ईन समुदायों के जलए:     100 से 135 एलपीएचडी 

पूणा फ्लसिग प्रणाली के साथ 20,000 

से 100,000 की एक साथ अबादी 

ग) ईन अबादी िाल ेसमुदायों के जलए:   150 से 200 एलपीएचडी 

पूणा फ्लसिग प्रणाली के साथ 100,000 

से ऄजधक अबादी के जलए 

रटप्पणी - मौजूदा पररजस्ट्थजतयों और जल की ईपलब्‍धता पर जनभारता को ध्यान में रखते हुए मध्यम अय समूह (एमअइजी) 

और जनम्न अय िगा (एलअइजी) और अर्तथक रूप से कमजोर िगा (इडब्‍ल्यूएस) के जलए घरों में प्रजत ददन 150 से 200 

लीटर प्रजत व्यजि के जहसाब से की जान ेिाली जलापूर्तत को प्रजत ददन 135 लीटर तक घटाया जा सकता ह।ै 150 से 200 

लीटर प्रजत ददन प्रजत व्यजि में से 45 लीटर प्रजत व्यजि जल की मात्रा फ्लसिग और दसूरे घरेल ूईदे्दश्यों में प्रयोग की जा 

सकती ह।ै 

क. अिासीय आमारतों के ऄलािा ऄन्य भिनों में जल की अिश्यकता  

क्र. 

स.ं 

भिन का प्रकार घरेल ू 

लीटर प्रजत  

व्यजि प्रजतददन 

फ्लसिग  

लीटर प्रजत  

व्यजि प्रजतददन 

कुल खपत  

लीटर प्रजत  

व्यजि प्रजतददन 

1. कैं टीन सजहत कारखाने जहां स्नानगृह ईपलब्‍ध कराना 

अिश्यक है 

30 15 45 

2. कैं टीन सजहत कारखाने जहां स्नानगृह ईपलब्‍ध कराना 

अिश्यक नहीं है 

20 10 30 

3. ऄस्ट्पताल (कपडे धोना और रसोइ को छोडकर): 

क) जबस्ट्तरों की संख्या 100 से ऄजधक नहीं 

ख) जबस्ट्तरों की संख्या 100 से ऄजधक 

ग) बाह्य रोगी जिभाग (ओपीडी) 

 

230 

 

110 

 

340 

300 150 450 

10 5 15 

4. नसों के घर और मेजडकल िाटार 90 45 135 

5. हॉस्ट्टल 90 45 135 

6. होटल (3 जसतारा तक) कपडे धोना, रसोइ, कमाचाररयों और 

जल जनकायों को छोडकर 

120 60 180 

7. होटल (4 जसतारा और आससे ऄजधक) कपडे धोना, रसोइ, 

कमाचाररयों और जल जनकायों को छोडकर 

260 60 320 

8. कायाालय (कैं टीन सजहत) 25 20 45 

9. रसोइ के जलए ऄपेजक्षत जल सजहत रेस्ट्तरां और फूड कोटा: 

क) रेस्ट्तरां 

ख) फूड कोटा 

 

55 प्रजत सीट 

 

15 प्रजत सीट 

 

70 प्रजत सीट 

25 प्रजत सीट 10 प्रजत सीट 35 प्रजत सीट 

10. क्लब हाईस 25 20 45 

11. स्ट्टेजडयम 4 6 10 

12. जसनेमा, कॉंन्सटा हॉल, जथयेटर और मल्टीप्लैक्स 5  प्रजत सीट 10  प्रजत सीट 15  प्रजत सीट 

13. 13. स्ट्कूल / िैक्षजणक संस्ट्थान: 

क) जबना बोर्डडग सुजिधाओं के  

ख) बोर्डडग सुजिधाओं सजहत 

 

25 

 

20 

 

45 

90 45 135 
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14. खरीदारी और खुदरा (मॉल) 

क)  कमाचारी 

ख)  अगंतुक 

 

25 

 

20 

 

45 

5 10 15 

15. रैदफक टर्तमनल स्ट्टेिन 

क) हिाइ ऄड्डे 

ख) स्नान की सुजिधा सजहत रेलिे स्ट्टेिन (जंक्िन)  

ग) जबना स्नान की सुजिधा िाले  रेलि ेस्ट्टेिन (जंक्िन) 

घ) स्नान की सुजिधा सजहत रेलिे स्ट्टेिन (आंटरमीजडएट)  

ड) जबना स्नान की सुजिधा िाले रेलि ेस्ट्टेिन (आंटरमीजडएट) 

च) ऄंतरराज्यीय बस टर्तमनल  

छ) ऄंतरराज्यीय बस टर्तमनल/मेरो स्ट्टेिन 

 

40 

 

30 

 

70 

40 30 70 

30 15 45 

25 20 45 

15 10 25 

25 20 45 

10 5 15 

रटप्पजणया:ं 

1. अगतंुकों के जलए जल की मांग की गणना प्रजत ददन प्रजत व्यजि 15 लीटर की खपत हो सकती ह।ै 

2. जल की मांग में रोजगयों, पररचारकों, अगतंुकों और कमाचाररयों की अिश्यकता िाजमल ह।ै रसोइ, कपडे धोना और 

क्लीजनकल जल की ऄजतररि मांग की गणना िास्ट्तजिक अिश्यकताओं के अधार पर की जाएगी। 

3. कमाचाररयों और जिके्रताओं द्वारा प्रयोग की जा रही सुजिधाओं पर जिचार करते हुए स्ट्टेिनों द्वारा जनयंजत्रत दकए जान े

िाले याजत्रयों की औसत संख्या के अधार पर लोगों की संख्या का जनधाारण दकया जाएगा।  

4. औसत सीजनल पीक अिश्यकताओं पर जिचार दकया जाना चाजहए। 

5. ऄस्ट्पतालों को श्रणेी क (25 से 50 जबस्ट्तर),  श्रेणी ख (51 से 100 जबस्ट्तर), श्रेणी ग (101 से 300 जबस्ट्तर), श्रेणी घ 

(301 से 500) और श्रणेी ड (501 से 750 जबस्ट्तर) में िगीकृत दकया जा सकता ह।ै 

 

ऄनलुग्नक II 

पाइजोमीटर के जनमााण और भजूल स्ट्तर और गणुििा की जनगरानी के जलए ददिाजनदिे 

पाइजोमीटर एक बोरिेल/ट्यूबिेल ह ैजजसका ईपयोग केिल टेप को घटाकर/साईंडर या स्ट्िचाजलत / जडजजटली जल स्ट्तर 

मापने िाल ेईपकरण के तौर पर दकया जाता ह।ै जब भी जरूरत होती ह ैतो जल की गुणििा के परीक्षण के जलए जल 

नमूना लेन ेके जलए भी आसका ईपयोग दकया जाता ह।ै पाइजोमीटर को स्ट्थाजपत करन ेके सामान्य ददिाजनदेि जनम्नानुसार 

हैं: 

 पंसपग कुए ंसे 50 मीटर की न्यनूतम दरूी पर पाइजोमीटर को स्ट्थाजपत/जनमााण दकया जाना होता ह ैजहां से भूजल 

जनकाला जा रहा ह।ै पाइजोमीटर का व्यास लगभग चार आंच से छह आंच होना चाजहए। 

 पाइजोमीटर की गहराइ पंसपग कुए ं से समान होनी चाजहए, जहां से भूजल जनकाला जा रहा ह।ै ऄगर, एक से 

ऄजधक पसम्पग कुओं का जनमााण एिीफसा को ऄलग-ऄलग गहराइ पर करन े के जलए दकया जाता ह,ै तो एक से 

ऄजधक पाइजोमीटरों को ऄलग-ऄलग एदिणसा को टैप करने िाले कुओं की तरह बनाने की अिश्यकता होगी। 

 असपास के ट्यूबिेल से पंसपग को लगभग चार से छह घंटे के जलए रोक जाने के बाद ही पाइजोमीटर में जल स्ट्तर 

की माप ली जानी चाजहए। 
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 ईद्योगों और खनन द्वारा जल की जनकासी के जलए प्री-मानसून (ऄप्रलै / मइ) की ऄिजध के दौरान िर्ा में एक बार 

भूजल गुणििा की जनगरानी की जानी चाजहए। एनएबीएल मान्यता प्राप्त प्रयोगिाला से भूजल के नमनूों का 

जिश्लेर्ण दकया जाना चाजहए। 

 मानदंडों और पहचान के जलए पाइजोमीटर / ट्यूबिेल की संख्या, गहराइ और पाइजोमीटर / ट्यूबिेल जोन टैप 

की जानकारी ईपलब्‍ध कराने के जलए पाइजोमीटर / ट्यूबिेल साआट पर एक स्ट्थायी जडस्ट्प्ल ेबोडा स्ट्थाजपत दकया 

जाना चाजहए। 

 मापन के जलए सुरक्षा और पहुचं के संबंध में दकसी ऄन्य साआट की जिजिि अिश्यकताओं का ध्यान रखा जा सकता 

ह।ै 

 

ऄनलुग्नक III 

प्रदरू्णकारी ईद्योगों / पररयोजनाओं के सयंतं्र पररसर में प्रदरू्ण की रोकथाम को सजुनजित करन ेके जलए ऄपनाए जान ेिाल े

ईपाय 

यह देखा गया ह ै दक चमािोधन, स्ट्लॉटर हाईस, डाइ, केजमकल, कोलिािरी, ऄन्य खतरनाक आकाआयोंअदद जैसे प्रदजूर्त 

ईद्योजगक स्ट्थलों में और आसके असपास के क्षेत्रों में भूजल प्रदजूर्त होता ह।ै भूजल की गुणििा में और ऄजधक जगरािट को 

रोकने के जलए अिश्यक ह ैदक आसको संरजक्षत करने के सभी जरूरी ईपाय दकए जाएं। आस श्रेणी के ऄतंगात अने िाले सभी 

ईद्योग / पररयोजनाओं को मौजूदा और नइ श्रेणी दोनों के तहत जनम्नजलजखत प्रदक्रया का पालन करन ेका जनदेि ददया जाता 

ह।ै 

1. दकसी भी नलकूप / बोरिेल / कुएं का जनमााण प्रसंस्ट्करण आकाइ के असपास के क्षेत्र में नहीं दकया जाना चाजहए। नलकूप / 

बोरिेल का जनमााण ईस स्ट्थान पर दकया जाना चाजहए जहां स्ट्िच्छता हो। 

2. ऄसेंबली / केससग और पीिीसी (पॉली जिनाआल क्लोराआड) के जलए केिल हल्के स्ट्टील पाआप का ईपयोग दकया जाना 

चाजहए या आस तरह के ऄन्य पाआप का ईपयोग नहीं दकया जाना चाजहए। पीिीसी या आसी तरह के दूसरे पाआप िाल े

ट्यूबिेल / बोरिेल को छोड ददया जाना चाजहए और ईसे भर देना चाजहए। 

3. नलकूप / बोरिेल के असपास, अरसीसी (प्रबजलत कंक्रीट सीमेंट) 3 मीटर (लंबाइ) x 3 मीटर (चौडाइ) x 2 मीटर 

(गहराइ) की ग्राईरटग की जानी चाजहए। नलकूप / बोरिेल के पाआप को जमीन के स्ट्तर (1 एमएजीएल) से 1 मीटर उपर 

ईिाया जाना चाजहए। दकसी भी सतही संदरू्ण को रोकने के जलए नलकूप / बोरिेल को 0.5 मीटर उंचाइ और 1.5 मीटर 

गहराइ की अरसीसी दीिार से जघरा होना चाजहए जजससे जनमााणाधीन ट्यूबिेल / बोरिेल में संदरू्ण को रोका जा सके। 

योजना / ऄनुभागीय अरेख को संदभा के जलए (पररजिि 1 और 2) में संलग्न दकया गया ह ै। 

3. नलकूप / बोरिेल में नॉन ररटना िॉल्ि लगाया जाना चाजहए जजससे यह सुजनजित हो सके दक जनर्तमत नलकूप / बोरिेल 

का ईपयोग केिल भूजल जनष्कर्ाण के जलए दकया जाता ह।ै 

4. दकसी भी समय जनमााणाधीन नलकूप / बोरिेल / पाइजोमीटर में जल या तरल पदाथा नहीं जाना चाजहए। 

5. आस श्रेणी के ऄंतगात अन ेिाले ईद्योगों / पररयोजनाओं को संयंत्र पररसर के भीतर दकसी भी तरह के पुनभारण ईपाय 

लाग ूनहीं करने चाजहए। 

6. एसटीपी (सीिेज रीटमेंट प्लांट) या इटीपी (एफ्लुएंट रीटमेंट प्लांट) के असपास के क्षेत्र में जस्ट्थत दकसी भी नलकूप / 

बोरिेल को छोड ददया जाना चाजहए और ईसे भर देना चाजहए। 

7. जनगरानी के ईदे्दश्य से बनाए जाने िाल ेपाआजोमीटर में नलकूप / बोरिेल के जनमााण में ऄपनाइ जान ेिाली प्रदक्रया का 

पालन होना चाजहए। 
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पररजिि 1 

कुएं की उपरी जहस्ट्से को सुरजक्षत करने की योजना / ऄनुभागीय अरेख  
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पररजिि 2 

कुएं की उपरी जहस्ट्से को सुरजक्षत करने की योजना / ऄनुभागीय अरेख 
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ऄनबुधं- IV 

ईद्योगों द्वारा एनओसी प्राप्त करन ेके जलए हाआिो-जजयोलॉजजकल ररपोटा की रूपरेखा 

1. प्रस्ट्ताजित पररयोजना के बारे में पररयोजना क्षेत्र का सीमांकन करत ेहुए आसकी जगह का जििरण, जनदेिांक, गूगल / 

टोपोिीट मानजचत्र अदद का संजक्षप्त जििरण। 

2. पररयोजना और ईसके असपास के क्षेत्र में जल स्ट्तर और आसकी गुणििा के अंकडों एिं नक्िों सजहत आससे जुडे मदु्दों को 

िाजमल करत ेहुए भूजल की जस्ट्थजत, यदद कोइ हो। खदान के मामले में, कोर और बफर जोन दोनों में भूजल जस्ट्थजत का 

िणान दकया जाना चाजहए। 

3. प्रस्ट्ताजित जनमााणाधीन ट्यबूिैल / बोरिेल का जििरण। आसमें जिसलग गहराइ, व्यास, संभाजित जलथोलॉजजकल लॉग, 

कम दकए जाने िाल ेपंप का जििरण,पंप का एच.पी., नलकूपों / बोरिेलों की संभाजित जनकासीअदद को िाजमल दकया 

जाता ह।ै जगहों को साआट योजना / मानजचत्र पर जचजह्नत दकया जाना चाजहए। प्रस्ट्ताजित पाइजोमीटर की जगह। 

4. पररयोजना और ईसके असपास क्षेत्र में दकए गए जजयो-दफजजकल ऄध्ययनों का जििरण। पररयोजना िाल े ब्‍लॉक में 

भूजल संसाधन की गणना।  

5. खदानों के मामले में स्ट्िीकृत खदान योजना और खान / आंफ्रास्ट्रक्चर पररयोजनाओं के मामले में जिस्ट्तृत जड-िाटररग 

पररयोजनाएं। 

6. खनन / आंफ्रास्ट्रक्चर जड-िाटररग पररयोजनाओं के मामल ेमें पंप दकए गए जल का प्रस्ट्ताजित ईपयोग। 

7. पररयोजना और ईसके असपास क्षेत्र में भूजल पर पडन े िाले प्रभाि का व्यापक मूल्यांकन और आसके जोजखमों को 

ईजागर करते हुए दकसी भी महत्िपूणा पयाािरणीय मुद्दों के समाधान के जलए प्रस्ट्ताजित प्रबंधन रणनीजतयां।  

8. लिणता युि जल जनकालन ेिाले ईद्योगों द्वारा ऄपजिि जल के जनपटान के जलए प्रस्ट्ताजित ईपाय। 

9. जल संरक्षण के जलए ऄपनाए जान ेिाल ेईपायों में रर-साआसक्लग, पुन: ईपयोग, िोधन अदद ईपाय िाजमल हैं, आसमें 

फमा द्वारा ऄपनाए जा रह ेजल संतुलन चाटा के साथ-साथ ऄपनाए जाने िाल ेजल संरक्षण के तरीके भी िाजमल रहते हैं। 

- पररयोजना के ऄंतगात मौजूदा / प्रस्ट्ताजित एसटीपी / इटीपी / सीइपीटी की क्षमता और प्रिाह चाटा का संजक्षप्त लेख। 

- भूजल बचाने के जलए ऄपनाए जाने िाल ेजल संरक्षण ईपायों का जििरण। 

- जिजभन्न प्रदक्रयाओं में जल के ईपयोग को दिााने िाला कुल जल संतलुन चाटा। 

10. पररयोजना से संबंजधत कोइ ऄन्य जििरण। 

 

ऄनलुग् नक-V 

भूजल जस्ट्थजतयों पर ररपोटा का फामेट 

 पररचय 

 पररयोजना िणान 

 पृष् ि भूजम 

 लक्ष् य और ऄिसर  

 क्षेत्रीय व् यिस्ट् था 

 स्ट् थान  

 भूजम ईपयोग 

 जलिायु  

 स्ट् थालाकृजत और जल जनकास  

 भूजिज्ञान-क्षेत्रीय और स्ट् थानीय  

575



26  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

 सामान् य हाआिोज् योलॉजी (जलीय प्रकार, जलीय गहराइ, जोन टेप- दकया गया अदद) भूजल जस्ट्थजत (कोर और 

बफर जोन में) 

भूजल गुणििा के जल स्ट् तर में स्ट् थाजनक और लैदकक जभन् नता (जछछला और गहरा जलभृत) 

 स्ट् थानीय भूजल पर भूजल जनष् कर्ाण का प्रभाि जल स्ट् तर का जलारेख/जनगरानी कुओं में दाबमापी ऐजतहाजसक और 

जल स्ट् तर के प्रचलन जिश् लेर्ण िुद् जिश् लरे्ण ह।ै (भूजल के बहाि की ददिा) 

ऄनुमोददत खनन योजना के ऄनसुार िर्ाािार/बेंचिार खन जल जनष् कासन का ऄजभकलन 

 जनष् कर्ा  

 

ऄनलुग् नक-VI 

पररयोजनाओं के अधारभूत संरचना का जनदेिात् मक सूची 

िाजणजज्यक आमारतों सजहत अिासीय नगर क्षेत्र 

कायाालय आमारत 

जिद्यालय कॉलेज 

जिश् िजिद्यालय 

सेज  

मेरो स्ट् टेिन 

बस जडपो 

हाआिे अधार भूत संरचना 

दमकल केन् द्र  

गोदाम 

व् यापार प् लाजा 

मॉल और मल् टीप् लेक् स 

ऄस्ट् पताल 

नर्डसग होम 

ररजोंटा 

होटल/रेस्ट् टोरेन् ट/फुड प् लाजा 

होलीडे होम/ऄजतजथ गृह/छात्रािास 

बैंक् िेट हॉल/ 

मैररज गाडान 

अइटी कॉम् प् लेक् स 

अइटी कॉम् प् लेक् स 

लॉजजजस्ट्टक एण् ड कारगो  

क् लबस 

व् यापार केन् द्र 
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ऄनलुग् नक-VII 

2009 के जसजिल ररट याजचका में सुपर्ररम कोटा के अदेि में पररव् यक् त िेध कूपों और नल कूपों में ईनके जगरने के 

कारण छोटे बच् चों के घातक दघुाटनाओं के रोकथाम के जलए पैमाना जिाब में पररव् यक् त िेध कूपो और नल कूलों में ईनके 

जगरन ेके कारण छोटे बच् चों के घातक दघुाटनाओं के रोकथाम के जलए पैमाना भारतीय संघ और संगिन ईत् तर दनेे िाला 

अदेि ितामान ररट याजचक में कुछ नहीं है, जिर्य में हल् के, आसके साथ न् यायालय के अदेि ददनांक 11 फरिरी, 2010के 

जारी दकये गए अपेजक्षत ददिा-जनदेि देजखए। 

िह संिोधन आस प्रकार ह:ै 

i) जमीन/पररसर के माजलक को िेध कूप/नल कूप बनान े के जलए कोइ कदम ईिान े से पहल ेक्षेत्र में संबंजधत 

ऄजधकारी को जलजखत में सूचना देना चाजहए, जो ह,ै जजलाजधकारी, जजला मजजस्ट् रेट/ग्राम पंचायत के 

सरपंच/कोइ ऄन् य सांिजधक ऄजधकारी/भूजल जिभाग के संबंजधत ऄजधकारी/लेाक स्ट् िास्ट् ्  य/नगर जनगम, जैसा 

मामला हो सकता ह,ै िेध कूप/नल कूल के जनमााण के जलए। 

ii) सभी जिसलग ऐजेंजसयों का पजंीयन, मुख् यत: सरकारी/ऄद्ा सरकारी जनजीआत् यादद जजला प्रिासन/िैधाजनक 

ऄजधकारी जहां भी लाग ूहो के साथ ऄजनिाया होना चाजहए। 

iii) जनम् नजलजखत जििरण के साथ कुएं  के समीप जनमााण के समय पर सूचना पटि् की स्ट् थापना:- 

(क) कुएं  के सुधार/जनमााण के समय पर  जिसलग ऐजेंसी का परूा पता। 

(ख) कुएं  के माजलक/ईपयोग करन ेिाले ऐजेंसी का पूरा पता 

iv) जनमााण के दौरान कुएं  के चारों ओर कांटेदार तार घरेाबंदी या कोइ ऄन् य ईपयुक् त घेरा का स्ट् थापना।  

v) कुएं  के चारों और के अिरण से (0.30 मीटर जमीन स्ट् तर से उपर और 0.30 मीटर जमीन स्ट् तर से नीचे) 

0.50x0.50x0.60 मीटर की दरूी पर कोंक्रीट प् लेट फामा/जसमेंट का जनमााण।  

vi) बोल् ट्स और नट्स के साथ पाआप के अिरण को दफक् स करने के जलए मजबूत कैप ईपलब्‍ ध कराते हुए स्ट् टील 

की िेसल्डग द्वारा कुएं  के सज् जीकरण का कैसपग। 

vii) पम् प मरम् मत के मामले में नल कूल को खुला नहीं छोडना चाजहए। 

viii) काया के पूरे होने के पश् चात ्कीचड के गडेढ और नाली को भरना। 

ix) पररत् यित िेध कूपों को नीचे से जीमन स्ट् तर तक जम्ी/रेत/पत् थर/कंकड/जिल करटग अदद से भरना। 

x) खास जगह पर जिसलग प्रचालन के परेू होने पर, जिसलग के िुरू होने से पहल ेजमीन के जस्ट्थजत का मरम् मत 

करना। 

xi) जजलाजधकारी को सत् याजपत करने ऄजधकार होना चाजहए दक ईपरोक् त जनिा-जनदेि को ऄनुसरण ओर 

ईजचतजनगरानी दकया जा रहा ह,ै केन् द्रीय सरकार ऐजेंजसयों/संबंजधत राज् य द्वारा नल कूपों/िेध गडढों की 

जस्ट्थजत के जिर्य में जांच का ख् याल रखा जा रहा ह।ै 

xii) जजला स्ट् तर पर जजला/प्रखण् ड/ग्राम-िार जिल् ड नल कूपों/िेध कूपों की जस्ट्थजत जजला/प्रखण् ड/ग्राम-िार ऄथाात ्

ईपयोग में कूपों की संख् या, पररत् िक् त िेध कूप/खूल ेपायेगए नल कूपों की संख् या, पररत् िक् त िेध कूपों/जमीनी 

स्ट् तर तक ईजचतसे भरे गए नल कूपों और पररत् यक् त िेध कूपों/जमीनी स्ट् तर तक भरे गय ेनल कूपों को बनाए 

रखा जाता ह।ै 

 ग्रामीण क्षेत्रों में ईपरोक् त जनगरानी कृजर् जिभाग से कायापालक और ग्राम सरपंच द्वारा दकया जाता ह।ै गहरी 

क्षेत्र के मामल े मामल े में, ईपरोक् त जनगरानी कजनष् ि ऄजभयंता और संबंजधत भूजल जिभाग से 

कायापालक/लोक स्ट् िास्ट् ्  य/नगर जनगम अदद द्वारा दकया जाता ह।ै 

xiii) यदद कोइ स्ट् तर पर पररत् यक् त िेध कूप/नल कूप ह,ै तो संबंजधत भूजल जिभाग/लोक स्ट् िास्ट् ्  य/नगर जनगम/जनजी 

िेकेदार अदद से एक प्रमाण पत्र पूिा कजथत एजेंसी द्वारा लेनी चाजहए दक पररत् यक् त िेध कूल और नल कूप 

ईजचतरूप से जमीन स्ट् तर तक भरा गया। संबंजधत जिभाग/ऐजेंसी के कायापालक द्वारा जबना सोचे समझे जांच 

दकया जाना ह।ै ईपरोक् त ऐसी सभी अंकडों की सूचना राज् य के प्रखण् ड जिकास कायाालय/जजला ऄजधकारी के 

पास ईपलब्‍ ध होनी ह।ै 
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हमें सूचना ददया गया दक ददनांक 11 फरिरी, 2010 के पहले अदेि का ऄंजतम पैराग्राफ से संबंजधत पजब्‍लजसटी का 

जिजधित ऄनुपालन दकया गया ह।ै 

ईपरोक् त के ऄजधन, ररट याजचका का जनपटारा दकया गया ह।ै 

.....................सीजेअइ 

[एस.एच.कपाजडया] 

.......................         

के.एस. राधाकृष् णन 

......................           

स्ट् ितंत्र कुमार 

 

नइ ददल् ली, 

06 ऄगस्ट् त, 2010        

ऄनलुग् नक-VIII 

सीजीडब्‍ ल् यूए द्वारा राज् यों/संघीय प्रदेिों की सूची जहां भूजल जनकर्ाण जनयंजत्रत दकया जाता ह-ै 

1. ऄंडमान और जनकोबार 

2. ऄसम 

3. ऄरूणाचल प्रदेि 

4. जबहार 

5. छिीसगढ 

6. दादर और नगर हिेली और दमन और द्वीि 

7. गुजरात 

8. हररयाणा 

9. झारखंड 

10. मध् य प्रदिे 

11. महाराष् र 

12. मणीपुर  

13. मेघालय 

14. जमजोरम 

15. नागालैंड  

16. ओजडिा 

17. पंजाब 

18. राजस्ट् थान 

19. जसदक्कम  

20. जत्रपुरा 

21. ईत् तर प्रदिे 

22. ईत् तराखंड 

23. अंध्र प्रदेि (केिल खनन पररयोजनाएं) 

24. तेलगंाना (केिल खनन पररयोजनाएं) 
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ऄनलुग् नक-IX 

प्रयुक् त तकनीकी िब्‍ दों के िब्‍ दािली 

1) सरुजक्षत क्षते्र: सीजीडब्‍ ल् यूबी और राज् य भूजल संगिनों द्वारा संयुक् त रूप से दकए गय ेनिीनतक भूजल संसाधनों के 

अकलन के अधार पर भूजल संसाधनों की दजृिकोण से सुरजक्षत के रूप में िगीकृत दकया गया ह।ै एनओसीएपी और 

सीजीडब्‍ ल् यूबी के िेबसाआट पर जििरण ईपलब्‍ ध ह।ै 

2) ऄद्ा-नाजकु क्षते्र: सीजीडब्‍ ल् यबूी और राज् य भूजल संगिनों द्वारा संयुक् त रूप से दकए गय ेनिीनतम भूजल संसाधनों के 

अकलन के अधार पर भूजल संसाधनों की दजृिकोण और सीजीडब्‍ ल् यूबी के िेबसाआट पर जििरण ईपलब्‍ ध ह।ै 

3) नाजकु क्षते्र: सीजीडब्‍ ल् यूबी और राज् य भूजल संगिनों द्वारा संयुक् त रूप से दकय े गये निीनतम भूजल संसाधनों के 

अकलन के अधार पर भूजल संसाधनों की दजृिकोण से नाजुक के रूप में िगीकृत दकया गया ह।ै एनओसीएपी और 

सीजीडब्‍ ल् यूबी के िेबसाआट पर जििरण ईपलब्‍ ध ह।ै 

4) ऄजतदोजहत क्षते्र: सीजीडब्‍ ल् यूबी और राज् य भूजल संगिनों द्वारा संयुक् त रूप से दकये गये निीनतम दजृिकोण से 

ऄजतदोजहत के रूप में िगीकृत दकया गया ह।ै एनओसीएपी और सीजीडब्‍ ल् यूबी के िेबसाआट पर जििरण ईपलब्‍ ध ह।ै 

5) जलभतृ: भूिैज्ञाजनक सरंचना भजूल संचारण और भंडारण के जलए सक्षम ह।ै 

6) गहरा जलभतृ: बहुधा जलभृत प्रणाली के क्षेत्र में उपर िाले जलभृत के नीचे जलभृत घरटत हुइ। 

7) कंुअ: भूजल के जनष् कर्णा के जलए ईपयोग दकया जाने िाला कोइ भी ढांचा, जजसमें खुले कुएं  खोदे गए कुए,ं बोरिेल, 

खोदने िाले कुएं , नल कूल, दफल् टर प् िांआट, कलेक् टर कुएं , घुसपैि गलैररयां, ररचाजा कुएं या ईनके दकसी भी संयोजन 

या जिजिधताएं िाजमल ह।ै 

8) सरकारी ऐजेंसी: केन् द्रीय या राज् य सरकार का जनकाय हो सकता ह।ै 

9) अपरू्ततकिी : सरकार/सरकार न ेजल अपूर्तत ऐजेंसी को मंजूरी दी। 

10) खनन : खनन के पश् चात् पररत् यक् त क्षेत्र या क्षेत्र जहां खनन गजतजिजधयां चल रही ह।ै 

11) गरै काननूी भजूल जनष् कर्ाण सरंचना: केन् द्रीय जल प्राजधकरण से िोस एनओसी के जबना भूजल को जनकालन ेके जलए 

प्रयोग दकया जा रहा ह ैजो कोइ उजाािान जनष् कर्ाण संरचना ह ैऄथाात डगिेल, नलकूप, िैध कूप। 

12) िर्ााजल सचंयन: भूजल के ररचाजा के जलए या भजिष् य के ईपयोग के जलए रूफ-टॉप संचयन को िाजमल करते हुए सूक्ष् म 

जल जिभाजक पैमान पर िर्ााजल के भंडारण और जमाि की प्रणाली और तकनीक। 

13) खनन पररयोजना: पररयोजना जो खनन गजतजिजध को िाजमल करती ह ैया तो खुली कास्ट् ट या भूजमगत या दोनों। 

14) भजूल प्रारूप: भूजल जनकासी का ऄपेजक्षत मात्रा। 

15) लिणीय जल: 25० से. पर 2500M साआमेन् स/से.मी. की ऄजधकता में लिणता िाला जल युक् त जल।  

16) िाटर टेबल आंटरसके् िन : खनन या ऄन् य गजतजिजधयों के कारण ऑिर लेंगग सामग्री की खुदाइ पर जल िाटर टेबल 

आंटरसेक् िन। 

17) पये और घरेल ूईपयोग: पेय और घरेल ूईपयोग के ऄलािा, यह श्रेणी ऄस्ट् पताल, होटल, मॉल और मल् टीप् लेक् स संस्ट् थान,े 

कायालय बैंकेट हॉल, फायर स्ट् टेिन, मेरो स्ट् टेिन, रेलिे स्ट् टेिन, हिाइ ऄड्डा, बंदगाह, स्ट् टेजडयम अदद औद्योजगक प्रदक्रया 

के जलए अिश् यक जल नहीं ब्‍ लदक औद्योजगक के पेय जरूरतों को किर करेगी।  

18) ररसाआकल/पनु: ईपयोग: जिजभन् न ईदे्दश् यों के जलए ररटेड िेस्ट् ट जल का ईपयोग/बहुल ईपयोग के जलए जल को रखना। 

19) सरकारी जिभाग : केन् द्रीय या तो राज् य। 

20) नगरपाजलका : नगरपाजलका, नगर जनगमया ऄन् य दसूरे नाम द्वारा स्ट् थानीय िहरी िासन का समान जनकाय।  
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21) भजूल : पानी जो संतृजप्त के क्षेत्र में सतह के नीचे मौजूद ह ैऔर कुओं या दकसी ऄन् य माध् यम स ेजनकाला जा सकता ह ैया 

झरनों और नददयों में झरनों और अधार प्रिाह के रूप में ईभरता ह।ै 

22) बीजीएल : जमीनी स्ट् तर के नीचे। 

23) बीसएम : जबजलयन क् यूजबक मीटरस्। 

24) भजूल जनष् कर्ाण सरंचना : भूजल जनकासी के जलए प्रयुक् त संरचना जैसे िैध कूल/नल कूप/डगिेल/डग कम बोर 

िेल/सुरंग कुअं। 

25) ऄिलोकन कुअ ंया पीजोमीटर : एक बोरिेल/जल स्ट् तर मापने के जलए केिल प्रयुक् त नल कूप/पाइजोमेररक हडे और 

समय-समय पर पानी का नमनूा लनेे के दकया जाता ह,ै लेदकन भूजल पथृक्करण के जलए आसका ईपयोग नहीं दकया 

जाता ह।ै  

26) िाटर ऑजडट : पानी के ईपयोग को कम करन ेऔर ऄक् सर ऄनािश् यक पानी के ईपयोग पर पैसे बचान ेके ईदे्दश् य से 

सरल या जरटल प्रणाजलयों में पानी की ईपयोग की मात्रा जनधााररत करने की एक जिजध। 

27) भजूल प्रदरू्ण : यदद भूजल में दकसी भी पैरामीटर की सांद्रता भारतीय मानक ब्‍ यूरो द्वारा जनधााररत पेयजल की 

ऄजधकतम ऄनुज्ञेय सीमा से ऄजधक ह।ै  

28) सहकारी समहू हाईससग सोसायटी/जबल् डर फ्लटै: एक हाईससग सोसायटी एक अिासीय पररसर के भीतर घर के 

माजलकों द्वारा गरित एक सोसायटी ह।ै गरित हाईससग सोसायटी को औपचाररक रूप से सहकारी सजमजतयों के 

रजजस्ट् रार के साथ पंजीकृत होना चाजहए। 

29) केएलडी - प्रजतददन दक.मी 

30) इसीजीडब्‍ ल् य ू- ऄिैध भूजल जनकासी के जलए पयाािरण क्षजतपूर्तत। 

31) इसीजीडबल् यअूर – ऄिधै भूजल जनकासी के जलए पयाािरण क्षजतपूर्तत दर। 

 

ऄनलुग् नक-X 

ईद्योगों द्वारा िार्तर्क िाटर ऑजडट (र्स्ोत-(11) 

िाटर ऑजडट ईदे्दश् यपूणा तरीके से जितरण प्रणाली के माध् यम से जल की जनकासी या ईपचार के स्ट् थल से जल के प्रिाह को 

मापकर और आसका ईपयोग दकये जाने िाल ेक्षेत्रों में और ऄंतत: छोड ददया जाता ह।ै िॉटर ऑजडट अयोजजत करन ेमें 

जलके संतलुन की गणना, जल का ईपयोग और जल का बचत के तरीकों की पहचान करना िाजमल ह।ै  

िाटर ऑजडट में प्रारंजभक जल सिेक्षण और जिस्ट् तृत जल लेखा िाजमल ह।ै प्रारंजभक जल सिेक्षण संयंत्र गजतजिजधयों, जल 

की खपत और जल जनिाहन पैटना और जल जबसलग, दरों और जल ईपकर के बोर में पृष् िभूजम की जानकारी एकत्र करन ेके 

जलए दकया जाता ह।ै ईद्योग से एकत्र दकए गए माध् यजमक अकंडों के जिश् लेर्ण के बाद, जिस्ट् तृत जल ऑजडट अयोजजत की 

जाती ह,ै जजसमें जनम् नजलजखत चरण िाजमल ह:ै- 

 साआट पर प्रजिक्षण और सुजिधा प्रबंधक और कर्तमयों के साथ चचाा 

 जल प्रणाली जिश् लेर्ण 

 अधारभूत जल मानजचत्र का पररमाप 

 दबाि और प्रिाह मीटर और जिजभन् न ऄन् य ईपकरणों का ईपयोग करके जनगरानी और माप 

 ऄक्षमताओं और लीक की मात्रा 

 पानी की गणुििा लोड और जनिाहन की मात्रा 
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 प्रिाह और गणुििा मानकों में पररितानिीलत की मात्रा 

 जल ईपचार और पुन: ईपयोग का प्रत् यक्ष ईपयोग के जलए रणनीजतयां।  

एक जिस्ट् तृत जल संतलुन अजखरकर जिकजसत होता ह।ै जिजभन् न जिजभन् न ईपयोगकिाा क्षेत्रों में पानी की गुणििा की 

अिश् यकता गैप की गइ ह,ै जो रीसाआकल और पुन: ईपयोग के ऄिसरों को जिकजसत करने में मदद करता ह।ै 

जिस्ट् तृत िाटर ऑजडट ररपोटा में जनम् नजलजखत िाजमल हैं: 

 पानी की खपत और ऄपजिष् ट जल ईत् पादन पैटना 

 जिजिष् ट जल का ईपयोग संरक्षण 

 सुजिधाका पूणा जल संतलुन 

 जल के बचत के ऄिसर 

 प्रस्ट् तािों को लागू करने की जिजध 

 पूणा जििरण और अंकडें 

 जनिेि की अिश् यकता 

जल संरक्षण के जलए ईद्योग जनम् नजलजखत ईपाय कर सकत ेहैं:- 

 जल बजट के जलए मानदंड स्ट् थाजपत करना 

 जल के खपत को कम करने के जलए औद्योजगक प्रदक्रया का अधजुनकीकरण 

 पुन: पररसंचारी िीतलन प्रणाली के साथ पुनचादक्रत जल  

 ओजोनेिन कूसलग िाटर एप्रोच जजसके पररणाम स्ट् िरूप पारंपररक रासायजनक ईपचार की तलुना में पांच गनुा 

कमी हो सकती ह।ै 

 कुल प् लेनम फ्लि को समाप् त करके डी अयोनाआज् ड जल के पनु: ईपयोग में कभी, जनरंतर प्रिाह से एक अरंतररक 

प्रिाह प्रणाली में पररितान करना और ईपयोग पर जनयंत्रण में सुधार करना 

 बागिानी के जलए ऄपजिष् ट जल का ईपयोग  

 जनपटान के मानदडंो का पालन करने के जलए ऄपजिष् टों का ईजचत प्रसंस्ट् करण।  
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MINISTRY OF JAL SHAKTI 

(Department Of Water Resources, River Development And Ganga Rejuvenation) 

(CENTRAL GROUND WATER AUTHORITY) 

NOTIFICATION 

New Delhi, the 24th September, 2020 

S.O. 3289(E).—WHEREAS, on the directions of Hon’ble Supreme Court vide its order dated 

the10th December, 1996 passed in Civil writ Petition No 4677 of 1985, MC Mehta Vs Union of India, the 

Central Government constituted the Central Ground Water Authority (hereafter referred to as the 

‘Authority’)  vide notification number S.O. 38 (E), dated the 14
th
 January, 1997 to exercise powers under 

Section 5 of the Environment (Protection) act, 1986 (29 of 1986) for the purposes of regulation and control 

of Ground Water management and development  and to exercise certain powers and perform certain 

functions relating thereto; 

 AND WHEREAS, the Authority has been regulating ground water development and management 

by way of issuing ‘No Objection Certificates’ for ground water extraction to industries or infrastructure 

projects or Mining Projects etc., and framed guidelines in this connection from time to time in twenty two 

States and two Union territories, where ground water development is not being regulated by the State 

Government Union Territory administration concerned; 

 AND WHEREAS, some of the State Governments or, Union territories enacted legislations and 

issued regulatory directions or orders for regulating ground water development and management; 

AND WHEREAS, the Hon’ble National Green Tribunal, New Delhi vide order dated the 15
th
 April 

2015 in OA Nos. 204/205/206 of 2014 has issued directions to the Authority to ensure that any person 

operating tube-well, or any means to extract ground water shall obtain permission from the Authority and 

shall operate the same subject to the law in force, even if such unit is existing unit or the unit is yet to be 

established; 

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 09
th
 July, 2015 in OA Nos. 34 

and 37 of 2014 directed all industrial units which are members of the Common Effluent Treatment Plants 

(CETPs) to approach the Authority through State Pollution Control Board for obtaining ‘No Objection 

Certificate’ in accordance with the law;  

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 13
th
 July, 2017 in  

OA No 200- of 2014 directed that every industry should be directed to pay for extraction of such water, that 

too, subject to the conditions stated in the order permitting such extraction; 

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 28
th
 August, 2018 in  

O.A. Nos. 176 of 2015 and 59 of 2012 respectively directed the Ministry of Water Resources, River 

Development and Ganga Rejuvenation to forthwith review the existing mechanism so as to ensure effective 

steps for conserving the groundwater resources;  

AND WHEREAS, in pursuance of the directions of the Hon'ble National Green Tribunal and 

powers conferred by sub-section (3) of section 3 and section 5 of the Environment (Protection) Act, 1986 

the Authority, with a view to protect the ground water resources had circulated the draft guidelines for grant 

of ‘No Objection Certificate’ on the 11
th
 October, 2017 inviting comments and suggestions from all the 

stakeholders; 

AND WHEREAS, all objections and suggestions received in response to the said draft guideline 

have been duly considered by the Central Government, the Authority notified the guidelines to regulate 

groundwater over-exploitation and to conserve the groundwater resources in the country vide notification 

number S.O. 6140 (E), dated the 12
th
 December, 2018; 

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 03
rd

 January 2019 in the  

OA No. 176 of 2015 directed that the above mentioned notification dated the 12
th
 December, 2018 may not 

be given effect to as it is unsustainable if tested on ‘Precautionary Principle, Sustainable development as 

well as Inter-generational Equity Principles’ and if implemented, will result in fast depletion of 

groundwater and damage to water bodies and will be destructive of the fundamental right to life under 

Article 21 of the Constitution of India; 

AND WHEREAS, the said Hon’ble Tribunal vide order dated the 11
th
 September, 2019 constituted 

a committee to deliberate on steps for preventing depletion of groundwater, robust monitoring mechanism 
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against unauthorised extractions and fulfillment of ‘No Objection Certificate’ conditions, environment 

compensation etc and to submit a report; 

AND WHEREAS, the aforesaid committee submitted the report along-with draft guidelines to 

regulate groundwater extraction and groundwater conservation in Hon’ble Tribunal on the  

16
th
 March, 2020;  

AND WHEREAS, the above said Hon’ble Tribunal vide order dated the 20
th
 July, 2020 directed to 

comply with certain points for sustainable groundwater management while issuing ‘No Objection 

Certificates’ to commercial establishments by the Authority; 

Now therefore,  in pursuance of the directions of Hon’ble National Green Tribunal and the powers 

conferred by sub-section (3) of Section 3 read with Section 5 of the Environment (Protection) Act, 1986 (29 

of 1986), the Department of Water Resources, River Development & Ganga Rejuvenation, hereby notifies 

the guidelines to regulate and  control groundwater extraction  in the country in supersession to this 

Ministry notification vide S.O. 6140 (E), dated the 12
th
 December, 2018 as per the Schedule below: 

SCHEDULE 

Guidelines to regulate and control ground water extraction in India 

(with immediate effect) 

INDEX 

ITEM                                                                                                                                            Page No. 

Preamble and Background 

1.0  Exemptions from seeking No Objection Certificate ...................................................... 35 

2.0  Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government water 

supply agencies in urban areas ...................................................................................... 35 

3.0  Agriculture Sector ......................................................................................................... 36 

4.0   Commercial Use ........................................................................................................... 36 

4.1 Industrial Use ......................................................................................................... 36 

4.2     Mining Projects ................................................................................................... 37 

4.3     Infrastructure projects .......................................................................................... 38 

5.0    Ground water abstraction/ restoration charges .............................................................. 39 

5.1   Rates of Ground water abstraction /restoration charges ........................................ 40 

6.0   Bulk Water Supply .......................................................................................................... 42 

7.0   Abstraction of Saline ground water ................................................................................. 42 

8.0   Protection of Wetland Areas ............................................................................................ 42 

9.0  General compliance conditions in No Objection Certificate ........................................... 43 

10.0  Monitoring of compliance of No Objection Certificate Conditions ................................ 43 

11.0  Renewal of No Objection Certificate .............................................................................. 44 

12.0  Extension of No Objection Certificate ............................................................................ 44 

13.0  Delegation of powers against illegal groundwater withdrawal ....................................... 44 

14.0  Ground Water Level Monitoring ..................................................................................... 45 

15.0  Environmental Compensation ......................................................................................... 45 

15.1 Rates of Environmental Compensation: .................................................................. 45 

15.2  Deterrent Factors to compensate losses and environmental damage (for packaged drinking water 

units, mining, industries and infrastructural dewatering projects) ................................... 46 

16.0  Provision of  Penalty ....................................................................................................... 46 

17.0  Other important Conditions (Applicable to all): ............................................................. 48 

[F. No. CGWA-21/4/2020-CGWA] 

ASHISH KUMAR, Director 
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ANNEXURES 

Annexure I: Estimation of water requirements for drinking and domestic use. 

Annexure II:  Guidelines for construction of piezometers and monitoring of groundwater levels and 

quality. 

Annexure III: Measures to be adopted to ensure prevention from pollution in the plant premises of 

polluting industries/ projects. 

Annexure IV: Outline of hydro-geological report for obtaining No Objection Certificate for 

industries. 

Annexure V: Format of the Report on ground water conditions (for mining projects). 

Annexure VI:           Indicative list of Infrastructure projects.  

Annexure VII: Supreme Court Order in Civil Writ petition 36 of 2009 regarding measures for 

prevention of fatal accidents of small children due to their falling into abandoned bore 

wells and tube wells. 

Annexure VIII:       List of States/ Union territories where ground water extraction is being regulated by 

Central Ground Water Authority (CGWA) 

Annexure IX:           Glossary of technical terms used 

Annexure X :           Annual water audits by the industries 

Guidelines to regulate and control groundwater extraction in India 

Preamble and Background:  

On the directions of Hon’ble Supreme Court vide its order dated 10th December, 1996 passed in Civil writ 

Petition No 4677 of 1985, MC Mehta Vs Union of India, the Central Government had constituted the 

Central Ground Water Board as Authority vide notification number S.O. 38 (E), dated the 14
th
 January, 

1997 to exercise powers under sub section (3) of section 3 of the Environment (Protection) act, 1986 (29 of 

1986) for the purposes of regulation and control of Ground Water Management and Development  and to 

exercise certain powers and perform certain functions as per the said Act. 

The Authority has been regulating ground water development and management by way of issuing ‘No 

Objection Certificates’ for ground water extraction to industries or infrastructure projects or Mining 

Projects etc., and framed guidelines in this connection from time to time applicable in twenty two States 

and two Union territories, where ground water development is not being regulated by the State Government 

and Union territory administration concerned. 

To have sustainable management of water resources in the country groundwater abstraction guidelines have 

been prepared to regulate groundwater extraction and conserve the scarce groundwater resources in the 

country. 

These guidelines will come into force with immediate effect from the date of Gazette Notification and will 

supersede all earlier guidelines issued by the Central Ground Water Authority (CGWA).  

These guidelines will have pan India applicability. Ground water abstraction in States/ Uts (which are not 

regulating ground water abstraction) shall continue to be regulated by Central Ground Water Authority.  

Further, wherever States/ Uts have come out with their own groundwater abstraction guidelines, which are 

inconsistent with the CGWA guidelines, the provisions of CGWA guidelines will prevail. However, in case 

the guidelines followed by such States/ Uts contain some more stringent provisions than  CGWA 

guidelines, such  provisions may also be given effect to by the States/ Uts Authorities in addition to those 

contained in the CGWA guidelines. States may be at liberty to suggest additional conditions/ criteria based 

on the local hydro-geological situations which shall be reviewed by CGWA/Ministry of Jal Shakti, 

Government of India before acceptance.  

All new/existing industries, industries seeking expansion, infrastructure projects and mining projects 

abstracting ground water, unless specifically exempted under Para 1.0 below, will be required to seek No 

Objection Certificate from Central Ground Water Authority or, the concerned State/ UT Ground Water 
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Authority as the case may be.  The entire process of grant of No Objection Certificate shall be online 

through a web based application system.  

Water management plans shall be prepared by all the State Ground Water Authorities/ Organizations for all 

Over-exploited, Critical and Semi-critical assessment units starting with Over-exploited units. Water 

management plans shall be reviewed and updated periodically. Water management plans, data on water 

availability and scarcity and policy framed in this regard shall be placed on the websites of Central Ground 

Water Authority/ State Ground Water Authority. 

1.0 Exemptions from seeking No Objection Certificate:  

Following categories of consumers shall be exempted from seeking No Objection Certificate for 

ground water extraction: 

(i) Individual domestic consumers in both rural and urban areas for drinking water and domestic 

uses.  

(ii)  Rural drinking water supply schemes. 

(iii) Armed Forces Establishments and Central Armed Police Forces establishments in both rural 

and urban areas. 

(iv)  Agricultural activities. 

(v) Micro and small Enterprises drawing ground water less than 10 cum/day.  

1.1  Registration of Drilling Rigs 

State / Ut Governments shall be responsible for registering drilling rigs operating within  their jurisdiction 

and for maintaining the database of wells drilled by them. Appropriate link shall be provided in CGWA 

portal for making the data available to CGWA. 

2.0  Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government 

water supply agencies in urban areas 

For grant of No Objection Certificate for ground water extraction, the project proponent has to furnish the 

details as per the guidelines issued by the CGWA in proper format as available in CGWA website. No 

Objection Certificate for new /existing wells shall be granted only in such cases where the local 

Government water supply agency is unable to supply requisite amount of water in the area. 

No Objection Certificate shall be granted subject to the following specific conditions:  

i) Installation of Sewage Treatment Plants shall be mandatory for all residential apartments/ Group 

Housing Societies where ground water requirement is more than 20 m
3
/day. The water from Sewage 

Treatment Plants shall be utilized for toilet flushing, car washing, gardening etc.  

ii) The No Objection Certificate shall be valid for a period of five years from the date of issue or till 

such time local Government water supply is provided to the project area, whichever is earlier. In case 

the project proponent receives water supply from the concerned local Government Water Supply 

Agency during the validity of the No Objection Certificate, intimation regarding availability of public 

water supply shall be sent by the project proponent to CGWA and No Objection Certificate will be 

cancelled by the Authority. In other cases, the project proponent will apply for renewal of No 

Objection Certificate, ninety days before the expiry of No Objection Certificate.    

iii) Proponents shall be liable to pay ground water abstraction charges for the quantum of ground water 

proposed to be extracted, as per rates mentioned in Table 5.1. 

Documents to be submitted with the application  

a) Details of water requirement computed as per National Building Code, 2016 (Annexure I), taking 

into account recycling/ reuse of treated water for flushing etc.  

b) Affidavit on non-judicial stamp paper of Rs. 10/- by the applicant, confirming non/ inadequate 

availability of public water supply in case of users requiring ground water up to 10 m
3
/ day for 

drinking/ domestic use. 

c) Certificate of non-availability of water from local government water supply agency in cases requiring 

ground water in excess of 10 m
3
/ day for drinking/ domestic use. Government water supply agencies 
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applying for No Objection Certificate shall submit copy of government approval of the scheme/ 

project proposed to be implemented. 

d) Ground water quality data of existing bore well/ tube well/ dug well from any National Accreditation 

Board for Testing and Calibration Laboratories (NABL) accredited laboratory or Govt. approved 

laboratory (in case of existing projects applying for no objection certificate)  

e) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws 

issued by Ministry of Housing & Urban Affairs.  

3.0  Agriculture Sector  

Agriculture sector is the backbone of the Indian economy. As per Minor Irrigation Census 2013-14, 87.86% 

of wells are owned by marginal, small and semi-medium farmers having land holding up to 4 hectares (ha). 

Around 9.18 % of wells are owned by medium farmers having land holding 4 – 10 ha and 2.96% of the 

wells are owned by big farmers having land holding more than 10 ha.  

Considering the number of ground water abstraction structures, regulation of ground water in agriculture 

sector through a ‘command and control’ strategy will prove to be an arduous task. Therefore, a 

participatory approach for sustainable ground water management would be more productive.  

States/Uts are advised to review their free/subsidized electricity policy to farmers, bring suitable water 

pricing policy and may work further towards crop rotation/diversification/other initiatives to reduce over-

dependence on groundwater. 

Agriculture sector shall be exempted from obtaining No Objection Certificate for ground water extraction. 

4.0   Commercial Use 

No new major industries shall be granted No Objection Certificate in over-exploited assessment areas 

except as per the policy guidelines. 

Availability of ground water resources shall be given due regard while considering applications for grant of 

No Objection Certificate for commercial use. 

Commercial entities extracting ground water shall be required to submit online annual water audit report 

including an audit of water use as mentioned in the relevant sections. CGWA/ State Ground Water 

Authority (SGWA) shall publish all such audit reports online. 

CGWA/ SGWAs shall engage independent agencies to verify the compliance of No Objection Certificate 

conditions periodically.  

4.1 Industrial Use 

In Over-exploited assessment units, No Objection Certificate shall not be granted for ground water 

abstraction to any new industry except those falling in the category of Micro, Small and Medium 

Enterprises (MSME). However, No Objection Certificate for drinking/ domestic use for work force, green 

belt use by these new industries shall be permitted. Expansion of existing industries involving increase in 

quantum of ground water abstraction in over-exploited assessment units shall not be permitted. No 

Objection Certificate shall not be granted to new packaged water industries in Overexploited areas, even if 

they belong to MSME category. 

No Objection Certificate for ground water extraction by industries shall be granted subject to the following 

specific conditions:  

i) No Objection Certificate shall be granted only in such cases where local government water supply 

agencies are not able to supply the desired quantity of water.  

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence 

on ground water resources.  

iii) All industries abstracting ground water in excess of 100 m
3
/d shall be required to undertake annual 

water audit through Confederation of Indian Industries (CII)/ Federation Indian Chamber of 

Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit 

audit reports within three months of completion of the same to CGWA. All such industries shall be 
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required to reduce their ground water use by at least 20% over the next three years through 

appropriate means.  

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of 

appropriate water level monitoring mechanism as mentioned in Section 15 shall be mandatory for 

industries drawing/ proposing to draw more than 10 m
3
/day of ground water and. Monitoring of 

water level shall be done by the project proponent. The piezometer (observation well) shall be 

constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer 

zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Detailed 

guidelines for design and construction of piezometers are given in Annexure II. Monthly water level 

data shall be submitted to the CGWA through the web portal. 

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project 

premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes, 

pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives 

etc.) shall store the harvested rain water in surface storage tanks for use in the industry. 

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited. 

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, 

Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to 

undertake necessary well head protection measures to ensure prevention of ground water pollution 

(Annexure III). 

viii) All industries drawing ground water  in safe, semi-critical and critical assessment units shall be 

required to pay ground water abstraction charges as applicable as per Tables 5.2 A and 5.3 A. 

ix) All existing industries drawing ground water in over-exploited assessment units shall be liable to pay 

ground water restoration charges as applicable as per Tables 5.2 B and 5.3 B. 

Documents to be submitted with the application 

(a) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from 

local government agencies in cases where ground water requirement is up to 10 m
3
/day. 

(b) Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the local 

government water supply agency in cases where requirement of ground water is more than 10 

m
3
/day.  

(c) Ground water quality data of existing bore well/ tube well/ dug well from any NABL accredited 

laboratory or Govt. approved laboratory (in case of existing projects applying for No Objection 

Certificate)  

(d) Water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL 

accredited laboratories/Government approved laboratories. 

(e) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws 

issued by Ministry of Housing & Urban Affairs.  

(f) Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 

100 m
3
/day in Over-exploited, Critical and Semi-critical areas shall have to mandatorily submit 

impact assessment report of existing/ proposed ground water withdrawal on the ground water regime 

and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report 

is given in Annexure IV. 

4.2   Mining Projects 

All existing as well as new mining projects will be required to obtain No Objection Certificate for ground 

water abstraction. Since mining projects are location specific, there will be no ban on grant of No Objection 

Certificate for abstraction of ground water for such projects in over-exploited assessment units.  

No Objection Certificate for mining projects shall be granted subject to the following specific conditions:  

i) It shall be mandatory for all the mining industries to ensure that water available from de-watering 

operations is properly treated and should be gainfully utilized for supply for irrigation, dust 
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suppression, mining process, recharge in downstream  and for maintaining e-flows in the river 

system.  

ii) Construction of observation well(s) (piezometers) along the periphery in the premises, for monthly 

ground water level monitoring, shall be mandatory for mines drawing/ proposing to draw more than 

10 m
3
/day of ground water. Depth and aquifer zone tapped in the piezometer shall be commensurate 

with that of pumping well/ wells.  

iii) In addition, the proponent shall monitor ground water levels by establishing observation wells 

(piezometers) in the core and buffer zones as specified in the No Objection Certificate. 

iv) In case of coal and other base metal mining the project proponent shall use the advance dewatering 

technology (by construction of series of dewatering abstraction structures) to avoid contamination of 

surface water.   

v) In addition to this, all mining units shall also monitor the water quality of mine seepage and mine 

discharge through NABL accredited/ Govt. approved laboratories and the same shall be submitted at 

the time of self compliance. 

vi) All mining projects drawing ground water in safe, semi-critical and critical assessment units shall be 

required to pay ground water abstraction charges as applicable as per Tables 5.4 A. 

vii) All mining projects drawing ground water in over-exploited assessment units shall be liable to pay 

ground water restoration charges as per Table 5.4 B. 

Documents to be submitted with the application 

(a) Mining plan approved by the concerned Govt. agency/ department.   

(b) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws 

issued by Ministry of Housing & Urban Affairs.  

(c) Comprehensive report prepared by accredited consultant on ground water conditions in both core and 

buffer zones of the mine, depth wise and year wise mine seepage calculations, impact assessment of 

mining and dewatering on ground water regime and its socio-economic impact, details of recycling, 

reuse and recharge, reduction of pumping with use of technology for mining and water management to 

minimize and mitigate the adverse impact on ground water, based on local conditions. Format for 

report is given in Annexure V. 

4.3  Infrastructure projects: 

Since infrastructure projects are location specific, grant of No Objection Certificate to such projects located 

in over-exploited assessment units shall not be banned. New infrastructure projects/ residential buildings 

may require dewatering during construction activity and/ or use   ground water for construction. In both 

cases, applicants shall seek No Objection Certificate from CGWA before commencement of work. 

However, in over-exploited assessment units, use of ground water for construction activity shall be 

permitted only if no treated sewage water is available within 10 km radius of the site. New as well as 

existing Infrastructure projects shall also be required to seek No Objection Certificate for abstraction of 

ground water.  

No ‘No Objection Certificate’ shall be granted for extraction of groundwater for Water Parks, Theme Parks 

and Amusement Parks in over-exploited assessment units. 

Indicative list of Infrastructure projects is given in Annexure VI.  

The No Objection Certificate for ground water abstraction will be granted subject to the following specific 

conditions: 

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out 

regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the 

data through the web portal to CGWA/SGWA as applicable. Monitoring records and results should 

be retained by the proponent for two years, for inspection or reporting as required by CGWA/ 

SGWA.  
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ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground 

water requirement is more than 20 m
3
/day. The water from STP shall be utilized for toilet flushing, 

car washing, gardening etc.  

iii) For infrastructure dewatering/ construction activity, No Objection Certificate shall be valid for 

specific period as per the detailed proposal submitted by the project proponent. 

iv) All infrastructure projects drawing ground water in safe, semi-critical and critical assessment units 

shall be required to pay ground water abstraction charges as applicable as per Table 5.3 A.  

v)    All infrastructure projects (new/ existing) drawing ground water in over-exploited assessment units 

shall be liable to pay ground water restoration charges as per Table 5.3 B.  

Documents to be submitted with the application 

(a)   In cases where dewatering is involved,  submission of impact assessment report prepared by an 

accredited consultant on the ground water situation in the area giving detailed plan of pumping, 

proposed usage of pumped water and comprehensive impact assessment of the same on the ground 

water regime shall be mandatory. The report should highlight environmental risks and proposed 

management strategies to overcome any significant environmental issues such as ground water level 

decline, land subsidence etc. 

(b) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any 

other source in case water is required for construction in safe and semi critical areas.  

(c) Certificate from a government agency regarding non availability of treated sewage water for 

construction within 10 km radius of the site in critical and over-exploited areas. 

(d) Certificate of non-availability of water from local government water supply agency in respect of all 

categories of assessments units for commercial use.  

(e) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws 

issued by Ministry of Housing & Urban Affairs.  

(f) Details of water requirement computed as per National Building Code, 2016 (Annexure I), taking 

into account recycling/ reuse of treated water for flushing etc. (in case of completed infrastructure 

projects for commercial use). 

(g) Completion certificate from the concerned agency for infrastructure projects requiring water for 

commercial use.  

5.0   Ground water abstraction/ restoration charges 

All residential apartments/ group housing societies/ Government water supply agencies in urban areas shall 

be required to pay ground water abstraction charges.   

All industries/mining/ infrastructure projects drawing ground water in safe, semi-critical and critical  

assessment units will have to pay ground water abstraction charges based on quantum of ground water 

extraction and category of assessment unit as per details given in this guideline.  

All existing mining/ infrastructure projects and existing industries including MSME drawing ground water 

in over-exploited assessment units will have to pay ground water restoration charges based on quantum of 

ground water extraction. Further, new MSME, new infrastructure and new Mining projects in over 

exploited areas shall also be required to pay ground water restoration charges. 

Existing industries, infrastructure units and mining projects which have installed/constructed artificial 

recharge structures in compliance of the conditions prescribed in the groundwater guidelines prevailing at 

the time of grant of No Objection Certificate or its renewal shall be eligible for a rebate of 50% (fifty 

percent) in the ground water abstraction charges/ground water restoration charges, subject to their 

satisfactory performance and verification. 

The revenue generated from the proposed water abstraction/ restoration charges shall be kept in a separate 

fund for implementation of site specific suitable demand/ supply side interventions.  
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5.1  Rates of Ground water abstraction /restoration charges 

I. Drinking and domestic use for residential apartments/ group housing societies/ Government 

water supply agencies in Urban areas 

All residential apartments/ Group Housing Societies requiring water only for drinking/domestic use 

requiring No Objection Certificate would pay ground water abstraction charges as per rates given below in  

Table 5.1. 

Table 5.1 Ground Water Abstraction charges for Drinking & Domestic use. 

Quantum of Groundwater withdrawal 

(m
3
/month) 

Rate of ground water abstraction charges  

(Rs. per m
3
) 

0-25 No charge  

26-50 1.00 

>50  2.00 

 

Government water supply agencies and Government infrastructure projects shall pay Ground water 

abstraction Charges @ Rs. 0.50 per m
3
. 

II. Packaged Drinking Water units  

Rates of ground water abstraction charges for packaged drinking water units in safe, semi-critical and 

critical assessment units are given in Table 5.2 A and those for ground water restoration charges in over-

exploited assessment units are given in Table 5.2 B.  

Table 5.2 A: Rates of ground water abstraction charges for packaged drinking water units  

(Rs per m
3
) 

S.No. Category 

 of area 

 

 

Ground 

water use 

Quantum of ground water withdrawal 

Up to 

50m
3
/day  

51 to <200 

m
3
/day  

200 to <1000 

m
3
/day 

1000 to  

<5000 

m
3
/day 

5000 

m
3
/day 

and above 

1. Safe 1.00 3.00 5.00 8.00 10.00 

2. Semi-critical 2.00 5.00 10.00 15.00 20.00 

3. Critical 4.00 10.00 20.00 40.00 60.00 

 

Table 5.2 B: Rates of ground water restoration charges for packaged drinking water units  

(Rs per m
3
) 

S.No. Category 

 of area 

 

 

Ground 

water use 

Quantum of ground water withdrawal 

Up to 50 

m
3
/day  

51 to <200 

m
3
/day  

200 to <1000 

m
3
/day 

1000 to  

<5000 

m
3
/day 

5000 

m
3
/day 

and above 

1. Over-exploited 

(existing 

industries only) 

8.00 20.00 40.00 80.00 120.00 
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III. Other Industries & infrastructure projects  

Rates of ground water abstraction charges for other industries and infrastructure projects in safe, semi-

critical and critical assessment units are given in Table 5.3 A and those for ground water restoration charges 

in over-exploited assessment units are given in Table 5.3 B.  

Table 5.3 A: Rates of Ground Water abstraction charges for other industries & infrastructure 

projects (Rs per m
3
) 

S.No. Category 

 of area 

 

 

Ground water 

use 

Quantum of ground water withdrawal 

< 200 

m
3
/day 

200 to <1000 

m
3
/day 

1000 to  

<5000 

m
3
/day 

5000 m
3
/day and 

above 

1. Safe 1.00 2.00 3.00 5.00 

2. Semi-critical 2.00 3.00 5.00 8.00 

3. Critical 4.00 6.00 8.00 10.00 

 

Table 5.3 B: Rates of ground water restoration charges for other industries & infrastructure projects 

(Rs per m
3
) 

S.No. Category 

 of area 

 

 

Ground water 

use 

Quantum of ground water withdrawal 

< 200 

m
3
/day 

200 to <1000 

m
3
/day 

1000 to  

<5000 

m
3
/day 

5000 m
3
/day and 

above 

1. Over-exploited (existing 

industries / new 

Industries as per the 

present Guidelines)  

6.00 10.00 16.00 20.00 

 

IV. Mining projects   

Rates of ground water abstraction charges for mining, which are drawing ground water in safe, semi-critical 

and critical assessment units are given in Table 5.4 A and those for ground water restoration charges in case 

of projects drawing ground water in over-exploited assessment units are given in Table 5.4 B.  

Table 5.4 A: Rates of ground water abstraction charges for mining (Rs. per m
3
)  

S.No. Category 

 of area 

 

Ground water 

use 

 Quantum of ground water withdrawal    

< 200 

m
3
/day 

200 to <1000 

m
3
/day 

1000 to  

<5000 

m
3
/day 

5000 m
3
/day and 

above 

1. Safe 1.00 2.00 2.50 3.00 

2. Semi-critical 2.00 2.50 3.00 4.00 

3. Critical 3.00 4.00 5.00 6.00 
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Table 5.4 B: Rates of ground water restoration charges for mining (Rs. per m
3
)  

S.No. Category 

 of area 

 

Ground water 

use 

 Quantum of ground water withdrawal    

< 200 

m
3
/day 

200 to <1000 

m
3
/day 

1000 to  

<5000 

m
3
/day 

5000 m
3
/day and 

above 

1. Over-exploited 4.00 5.00 6.00 7.00 

 

6.0 Bulk Water Supply 

All private tankers abstracting ground water and use it for supply as bulk water suppliers will now 

mandatorily seek No Objection Certificate for ground water abstraction. The bulk water suppliers through 

tankers drawing ground water in safe, semi-critical and critical assessment units shall pay groundwater 

abstraction charges as per the Table-6.1 A. The bulk water suppliers drawing ground water in over-

exploited assessment units shall pay the groundwater restoration charges as per the Table-6.1 B. All 

tankers will have to install GPS based system for their monitoring of movement/area of operation.  

Modalities for issue of No Objection Certificate for bulk/tanker water supplies shall be worked out in 

consultation with States/Uts and suitable guidelines in this regard will be framed and issued separately for 

the same. 

Table-6.1A:   Groundwater abstraction charges for Bulk/Tanker water supplies 

Category Rate per m3 (in Rs.) 

Safe 10 

Semi Critical 20 

Critical 25 

 

Table-6.1B:   Groundwater abstraction charges for Bulk/Tanker water supplies 

Category Rate per m3 (in Rs.) 

Over Exploited 35 

 

7.0 Abstraction of Saline ground water 

Abstraction of saline ground water in areas having either saline ground water at all depths or pockets of 

saline ground water in an otherwise fresh water area for use by industries/ dewatering by infrastructure/ 

mining projects including those located in over-exploited areas would be encouraged. Such industries shall 

be exempted from paying ground water abstraction charges.  

The list of such assessment units having saline ground water at all depths as per the latest assessment of 

dynamic ground water resources will be made available by the CGWA in their website. However, due care 

shall be taken in respect of disposal of effluents by the units so as to protect the water bodies and the 

aquifers from pollution.  

Detailed guidelines in this regard shall be prepared and issued separately. 

8.0  Protection of Wetland Areas 

The wet land areas in the country are very crucial as they are direct reflection of the presence of ground 

water in such areas. The protection of the wetland areas is being separately handled by the Wetland 

Authorities. Since ground water is very crucial for the survival of the wetland area, any excessive ground 

water development within the zone of wetland area would affect the volume of water in that wetland.  
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Projects falling within 500 m. from the periphery of demarcated wetland areas shall mandatorily submit a 

detailed proposal indicating that any ground water abstraction by the project proponent does not affect the 

protected wetland areas. Furthermore, before seeking permission from CGWA, the projects shall take 

consent/approval from the appropriate Wetland Authorities to establish their projects in the area. 

9.0  General compliance conditions in No Objection Certificate 

i. Installation of digital water flow meter (conforming to BIS/ IS standards) having telemetry system in 

the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and 

intimation regarding their installation shall be communicated to the CGWA within 30 days of grant 

of No Objection Certificate through the web-portal.   

ii. Proponents shall mandatorily get water flow meter calibrated on from an authorized agency once in 

a year.   

iii. Proponents shall install roof top rain water harvesting & recharge systems in the project area.  

iv. Proponents shall pay Ground Water Abstraction/ Restoration Charges based on quantum of ground 

water extraction as applicable as per the rates given in Section 6.   

v. Construction of purpose-built observation wells (piezometers) for ground water level monitoring 

shall be mandatory as per Section 15.   Water level data shall be made available to CGWA through 

web portal. Detailed guidelines for construction of piezometers are given in Annexure-II. 

vi. Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. 

Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every 

year and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy 

metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA 

through the web portal. 

vii. If the existing well becomes defunct due to mechanical failure within the validity period of No 

Objection Certificate, the user can construct a replacement well under intimation to CGWA on web 

portal. The defunct well shall be properly sealed (Refer Annexure VII). The user will be required to 

submit documentary proof in this regard. However, if the existing abstraction structures fails to yield 

water and he proponent desires to drill another tubewell in the same premises, prior permission of 

the Authority shall be required. If the replacement well is to be drilled in some different place, the 

proponent shall obtain fresh No Objection Certificate.  

viii. Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / 

treated waste water.  

ix. In case of change of ownership, new owner of the industry will have to apply for incorporation of 

necessary changes in the No Objection Certificate with documentary proof within 60 days of taking 

over possession of the premises.  

10.0  Monitoring of compliance of No Objection Certificate Conditions 

To monitor the compliance of No Objection Certificate conditions, Central Ground Water Authority and 

State/ UT Ground Water Authorities shall take the following steps: 

a. Suitable MIS will be developed for compliance monitoring.  

b. District Collectors/Deputy Commissioners (DCs) /District Magistrates (DMs) are  authorized to take 

enforcement measures like  sealing of unauthorized ground water abstraction structures, 

disconnection of electricity,  launching of prosecution   against those violating the No Objection 

Certificate conditions and  taking action for imposition  of  Environmental  Compensation. 

c. Technical officers of CGWB/ CGWA and State groundwater organizations are authorized to take 

actions with respect to monitoring and periodic inspections with the approval of competent 

authority.  

d. In case of violation of any of the No Objection Certificate conditions, the proponents shall be liable 

to pay the penalties as per Section 16. 
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11.0 Renewal of No Objection Certificate 

No objection certificate shall be renewed periodically, subject to the compliance of the conditions 

mentioned therein: 

i. The applicant shall apply for renewal of No Objection Certificate at least ninety days prior to 

expiry of its validity.  

ii. Application for renewal of No Objection Certificate shall be accompanied by the Compliance 

Report. 

iii. Before granting renewal, Central Ground Water Authority or State/ Ut Authority shall satisfy itself 

that the conditions of No Objection Certificate have been complied with. 

iv. In case of change in category of the assessment unit, renewals would be granted with conditions as 

laid down for new category. 

v. No Objection Certificate will be renewed for the terms specified for various uses as follows: 

Category Use Term of renewal 

Critical, 

Semi-critical 

and 

safe 

Infrastructure projects for drinking & domestic 

use and urban Water Supply Agencies  

5 years 

Industries 3 years 

Mines  2 years 

Over exploited All users in ‘Over-exploited areas’ 2 years 

 

vi. If the application for renewal is submitted in time and the CGWA/ the respective State/ Ut Authority  

is unable to process the application in time, No Objection Certificate shall be deemed to be extended 

till the date of  renewal of No Objection Certificate.  

vii. If the proponent fails to apply for renewal within 3 months from the date of expiry of No Objection 

Certificate, the proponent shall be liable to pay Environmental Compensation for the period starting 

from the date of expiry of No Objection Certificate till No Objection Certificate is renewed by the 

competent authority. 

12.0 Extension of No Objection Certificate 

If the proponent is unable to construct the well(s) during the validity period of No Objection Certificate for 

genuine reasons, the proponent will have to apply for extension of No Objection Certificate. Application 

for extension should be supported by documents justifying the reasons for delay. Other conditions for grant 

of extension of No Objection Certificate will be the same as that for fresh No Objection Certificate. 

Extension of No Objection Certificate will be granted for a maximum period of two years. No further 

extension will be granted after the expiry of the extended period. In that case, the applicant will have to 

apply afresh for grant of No Objection Certificate. 

13.0 Delegation of powers against illegal groundwater withdrawal 

Central Ground Water Authority has appointed the District Magistrate/ District Collector/ Sub Divisional 

Magistrates of each Revenue District/Sub division as Authorized Officers, who  have been delegated the 

power to  seal illegal wells, disconnect electricity supply to the energised well, launch prosecution against 

offenders etc. including grievance redressal related to ground water in their respective jurisdictions.  

In order to further decentralise and strengthen the monitoring and compliance mechanism as per the 

guidelines, officials of concerned Departments of Revenue and Industries of the States/Uts shall be 

appointed as Authorised Officers in consultation with the State/Ut Governments. 

A copy of the No Objection Certificate issued by the CGWA in the No Objection Certificate Application 

Portal (NOCAP) will be forwarded to the respective District Magistrate/ District Collector. In case of any 

violation of the directions of Central Ground Water Authority and non-fulfilment of the conditions laid 
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down in the No Objection Certificate, the Authorised Officers will file appropriate Petition/Original 

Application etc under sections 15 to 21 of the Environment (Protection) Act, 1986 in appropriate Courts. 

14.0 Ground Water Level Monitoring 

All the project proponents (drawing ground water more than 10 cum/d) have to mandatorily construct 

Piezometers (observation wells) within their premises for monitoring of the ground water levels. Such a 

mechanism of compliance conditions has been made to ensure that every month the ground water level in 

the project area can be monitored and observed. In this regard the necessary criteria for monitoring of water 

levels through piezometers by the project proponents is given in Table 14.1. 

Table 14.1 No. of Piezometers to be constructed & Type of  Water Level Monitoring Mechanism  

S.No. 
Quantum of Ground water 

withdrawal (cum/d) 

No. of 

piezometer 

required 

Monitoring mechanism 

Manual DWLR 
DWLR with 

Telemetry 

1 <10 0 0 0 0 

2 11-50 1 1 0 0 

3 51-500 1 0 1 0 

4 >500 2 0 1 1 

 

The piezometer shall be suitably located to ensure that zone of aquifer tapped in the piezometer is the same 

as that of the pumping well.   

15.0 Environmental Compensation 

Extraction of ground water for commercial use by industries, infrastructure units and mining projects 

without a valid No Objection Certificate from appropriate authority shall be considered illegal and such 

entities shall be liable to pay Environmental Compensation for the quantum of ground water so extracted. 

The norms prescribed by Central Pollution Control Board (CPCB) shall be utilized for calculating the 

Environmental compensation as mentioned below: 

ECGW = Ground water consumption per day x Environmental Compensation rate (ECRGW) x No. of days x 

Deterrence factor 

where ground water consumption is in m3/day and ECRGW in Rs./ cum 

15.1 Rates of Environmental Compensation: 

Rates of Environmental Compensation (ECRGW) for various types of users in different categories of 

assessment units are given in Table 15.1 to 15.3. 

Table 15.1 : ECRGW for Packaged Drinking Water units  

S.No. Area Category Water Consumption (cum/day) 

<200/  200 to <1000 1000 to <5000 5000 & above 

Environmental Compensation Rate (ECRGW) in Rs./m3 

1 Safe 12 18 24 30 

2 Semi critical 24 36 48 60 

3 Critical 36 48 66 90 

4 Over- exploited     48        72        96           120 

Note :-Minimum ECGW shall not be less than Rs 1,00,000/- 
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Table 15.2: ECRGW for Mining/ infrastructure dewatering projects 

S.No. Area Category Water Consumption (cum/day) 

<200 200 to 

<1000 

1000 to 

<5000 

5000 & above 

Environmental Compensation Rate (ECRGW) in Rs./m3 

1 Safe 15 21 30 40 

2 Semi critical 30 45 60 75 

3 Critical 45 60 85 115 

4 Over- exploited 60 90 120 150 

Note :-Minimum ECGw shall not be less thanRs 1,00,000/- 

 

Table 15.3: ECRGW for Industrial units 

S.No. Area 

Category 

Water Consumption (cum/day) 

<200 200 to 

<1000 

1000 to 

<5000  

5000 &  above 

Environmental Compensation Rate (ECRGW) in Rs./m3 

1 Safe 20 30 40 50 

2 Semi critical 40 60 80 100 

3 Critical 60 80 110 150 

4 Over- exploited 80 120 160 200 

Note :-Minimum ECGw shall not be less thanRs 1,00,000/- 

 

15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water 

units, mining, industries and infrastructural dewatering projects) 

The following deterrent factors based on the duration of illegal ground water extraction shall be levied to 

compensate for the losses and environmental damages as detailed in Table 15.4. 

Table 15.4: Deterrent factor based on quantum of ground water withdrawal and number of years of 

illegal withdrawal  

S.No. Water Consumption Deterrence Factor 

< 2 years 2-5 years >5 years 

1 <1000 KLD 1.00 1.00 1.25 

2 1000-5000 KLD 1.00 1.00 1.50 

3 >5000 KLD 1.00 1.25 2.00 

Note: KLD – Kilolitre per day 

16.0  Provision of  Penalty 

Penalty shall be imposed on the proponents for non-compliance of No Objection Certificate conditions 

issued by the appropriate authority. Rates of penalty proposed for non-compliance of various conditions of 

No Objection Certificate are given in Table 16.1.The rates of the penalty shall be reviewed periodically 

with the approval of competent authority in Ministry of Jal Shakti. 
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Table 16.1: Penalty provision for non Compliance of  No Objection Certificate conditions 

S. No. Items Charges in Rs. 

1 Non  installation/faulty Digital water  Flow meter with telemetry system. 200000 

2 Non disclosure/ construction  of additional groundwater abstraction structures 

a) Non-functional Structures.  

b) Defunct/Abandoned 

Note: Given rates are for unit non-functional/defunct/abandoned structures. 

This shall be multiplied with total such structures to arrive at consolidated 

penalty. 

 

 

200000 

100000 

3 Reporting of fresh water zones as Brackish / Saline zones in application. 200000 

4 Non Installation of Piezometer. 200000 

5 Non Installation/faulty DWLR/Telemetry system 100000 

6 

Non Construction/Inadequate capacity of Recharge / Water conservation 

structures. 500000 

7 Non maintenance of Recharge structures. 200000 

8 

Injection of treated/untreated water into the aquifer system. 

Note: In addition to penalty, the proponent shall bear the cost of aquifer 

remediation as per the provisions of Environment (Protection) Act, 1986. 

1000000 

9  Non Submission of Water level/Water quality Data. 50000 

10 

Non-maintenance of log book of daily withdrawal/non submission of 

Groundwater abstraction data. 50000 

11 Non submission of photograph of recharge structure(s). 50000 

12 Non Submission of Self Compliance report. 100000 

13 

Construction of groundwater abstraction structures by un 

authorized/unregistered Drilling Rigs (per structures). 

100000 

14 Non registration of water supply tankers. 500000 

15 Submission of false information/ undertaking. 100000 

 

Charges shall also be payable for correction/modification in the existing issued No Objection Certificate 

letter. The details of such charges are given in Table 16.2. 

Table 16.2: Proposed Charges for correction/Modification in the existing issued No Objection 

Certificate 

S. No. Items Charges in Rs. 

1 Change in recharge quantum 10000 

2 Change in User ID. 5000 

3 Change in firm Name 5000 

4  Extension of No Objection Certificate 5000 

5 Issuance of duplicate No Objection Certificate 5000 

6 Issuance of corrigendum to  No Objection Certificate 5000 

7 Any other items/corrections etc 5000 
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17.0 Other important Conditions (Applicable to all): 

i. Sale of ground water by a person/ agency not having valid no objection certificatefrom CGWA/State 

Ground Water Authority is not permitted. 

ii. In infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or 

other suitable measures to ensure groundwater infiltration/harvesting.  

iii. In case of Infrastructure projects, the firm/entity shall ensure implementation of dual water supply 

system in the projects. Compliance of the same shall be submitted through the web portal.  

iv. Non-compliance of conditions mentioned in the No Objection Certificate may be taken as sufficient 

reason for cancellation of no objection certificate accorded/ non-renewal of No Objection 

Certificate. 

v. No application shall be entertained without supporting documents as specified in relevant sections.   

vi. Abstraction structure(s) should be located inside the premises of project property. 

vii. Self compliance of conditions laid down in the no objection certificate shall be reported by the users 

online in the web portal of Central Ground Water Authority/state Ground Water Authority.  

viii. Processing fee prescribed, if any, from time to time shall be charged for various services. 

Note: 

1. Guidelines are subject to modification from time to time. 

2. In case of any discrepancy between Hindi and English versions of this document including the 

annexures, the English version shall prevail. 

Annexure I 

Estimation of Water Requirements for drinking and domestic use 

(Source: National Building Code 2016, BIS) 

a) Residential Buildings: 

Accommodations Population  

1 Bedroom dwelling unit 4 

2 Bedroom dwelling unit 5 

3 Bedroom dwelling unit 6 

4 Bedroom dwelling unit and above 7 

 

Notes: 

1) The above figures consider a domestic household including support personnel, wherever 

applicable. 

2) For plotted development, the population may be arrived at after due consideration of the 

expected number and type of domestic household units. 

3) Dwelling unit under EWS category shall have population requirement of 4 and studio 

apartment shall have population requirement of 2. 

As a general rule the following rates per capita per day may be considered for domestic and non-domestic 

needs: 

a) For communities with populations up to 20,000: 

1) Water supply through stand post: 40 lphd (Min) 

2) Water supply through house service: 

connection 

70 to 100 lphd 
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b) For communities with:       100 to 135 lphd  

 population 20,000 to 100,00 together with  

 full flushing system 

c) For communities with population:      150 to 200 lphd 

 above 100,000 together with  

 full flushing system 

Note—The value of water supply given as 150 to 200 litre per head per day may be reduced to 135 litre per 

head per day for houses for Medium Income Group (MIG) and Low Income Groups (LIG) and 

Economically Weaker Section of Society (EWS), depending upon prevailing conditions and availability of 

water.  

Out of the 150 to 200 litre per head per day, 45 litre per head per day may be taken for flushing 

requirements and the remaining quantity for other domestic purposes. 

A. Water Requirements for Buildings Other than Residences 

Sl 

No. 

Type of Building Domestic litres 

per head/ day 

Flushing  

Litres per head/ day 

Total Consumption  

Litres per head/ day 

1. Factories including canteen where 

bath rooms are required to be 

provided 

30 15 45 

2. Factories including canteen where 

no bath rooms are required to be 

provided 

20 10 30 

3. Hospital (excluding laundry and 

kitchen): 

a) Number of beds not 

exceeding 100 

b) Number of beds exceeding 

100 

c) Out Patient Department 

(OPD) 

 

 

 

230 

 

 

 

110 

 

 

 

340 

300 150 450 

10 5 15 

4. Nurses’ homes and medical 

quarters 

90 45 135 

5. Hostels 90 45 135 

6. Hotels (up to 3 star) excluding 

laundry, kitchen, staff and water 

bodies 

120 60 180 

7. Hotels (4 star and above) 

excluding laundry, kitchen, staff 

and water bodies 

260 60 320 

8. Offices (including canteen) 25 20 45 

9. Restaurants  and food court 

including water requirement for 

kitchen: 

a)  Restaurants 

b)  Food Court 

 

 

 

55 per seat 

 

 

 

15 per seat 

 

 

 

70 per seat 

25 per seat 10 per seat 35 per seat 

10. Clubhouse 25 20 45 

11. Stadiums 4 6 10 
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12. Cinemas, concert halls and 

theatres and multiplex 

5 per seat 10 per seat 15 per seat 

 

13. Schools/Educational institutions: 

a)  Without boarding facilities 

b)  With boarding facilities 

 

 

25 

 

 

20 

 

 

45 

90 45 135 

14. Shopping and retail (mall) 

a)  Staff 

b)  Visitors 

 

25 

 

20 

 

45 

5 10 15 

15. Traffic Terminal stations 

a) Airports 

 

40 

 

30 

 

70 

b) Railway stations (Junction) 

with bathing facility 

 

40 
30 70 

c) Railway stations (Junction) 

without bathing facility 

 

30 
15 45 

d) Railway stations (Intermediate) 

with bathing facility 

 

25 
20 45 

e) Railway stations (Intermediate) 

without bathing facility 

 

15 
10 25 

f) Interstate bus terminals 25 20 45 

g) Intrastate Bus Terminals/Metro 

Stations 
10 5 15 

 

Notes: 

1.  For calculating water demand for visitors, consumption of 15 litre per head per day may be taken. 

2. The water demand includes requirement of patients, attendants, visitors and staff. Additional water 

demand for kitchen, laundry and clinical water shall be computed as per actual requirements. 

3.  The number of persons shall be determined by average number of passengers handled by stations, with 

due considerations given to the staff and vendors who are using these facilities. 

4.  Consideration should be given for seasonal average peak requirements. 

5.  The hospitals may be categorized as Category A (25 to 50 beds), Category B(51 to 100 beds), Category 

C (101 to 300 beds), Category D (301 to 500) and Category E (501 to 750 beds). 

Annexure II    

Guidelines for construction of Piezometers and monitoring of Ground Water Levels and Quality 

Piezometer is a borewell/tubewell used only for measuring the water level by lowering a tape/sounder or 

automatic / digital water level measuring equipment. It is also used to take water sample for water quality 

testing whenever needed. General guidelines for installation of piezometers are as follows: 

 The piezometer is to be installed/constructed at the minimum distance of 50 m from the pumping 

well through which ground water is being withdrawn. The diameter of the piezometer should be 

about four inches to six inches. 

 The depth of the piezometer should be the same as that of the pumping well from which ground 

water is being abstracted. If, more than one pumping wells are constructed tapping aquifers at 

different depths, more than one piezometers shall be required to be constructed tapping different  

aquifers as in the pumping wells.  
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 The measurement of water level in piezometer should be taken, only after the pumping from the 

surrounding tubewells has been stopped for about four to six hours. 

 The ground water quality has to be monitored once in a year during pre-monsoon (April/ May) 

period by industries and mines drawing ground water. Samples of ground water should be analyzed 

from NABL accredited laboratory.  

 A permanent display board should be installed at Piezometer/ Tubewell site for providing the 

location, piezometer/ tubewell number, depth and zone tapped of piezometer/tubewell for standard 

referencing and identification. 

 Any other site specific requirement regarding safety and access for measurement may be taken care 

off. 

 

Annexure III 

Measures to be adopted to ensure prevention from pollution in the plant premises of polluting 

industries/ projects 

It has been observed that ground water in and around polluting industries like Tannery, Slaughter Houses, 

Dye, Chemical, Coalwashery, other hazardous units, etc., is polluted. In order to prevent further 

deterioration of ground water quality, it is essential to take all necessary measures for well head protection. 

All industries/ projects falling under this category are hereby directed to follow the under mentioned 

procedure both for existing and new category.   

1. No tube well/ bore well / dug well should be constructed in the vicinity of the processing unit. Tube 

well/ bore well should be constructed at the place which is hygienically maintained. 

2. Only Mild Steel pipe should be used for assembly/ casing and PVC (Poly Vinyl Chloride) or similar 

pipes should not be used. The tube well/ bore well having PVC or similar pipes should be abandoned 

and filled back. 

3.  Around the tube well/ bore well, RCC (Reinforced Concrete Cement) grouting of 3 meters (length) x 3 

meters (width) x 2 meters (depth) must be provided. The pipe of the tube well/ bore well must be 

raised 1 meter above ground level (1 magl). The tube well/ bore well must be surrounded by RCC wall 

of 0.5 meter height and 1.5  meter depth to prevent any surface contamination to enter the constructed 

tube well/ bore well. Plan/Sectional diagram is enclosed for reference (Appendix 1 and 2). 

3. The tube well/ bore well must be fitted with NRV (Non Return Valve) in order to ensure that the 

constructed tube well/ bore well is exclusively used for abstraction of ground water only. 

4. At no point of time there should be any injection of any water or fluid into the constructed tube well/ 

bore well/ Piezometer. 

5. The industries/ projects under this category should not implement any recharge measures within the 

plant premises.  

6. Any tube well/ bore well located/ constructed in the vicinity of STP (Sewage Treatment Plant) or ETP 

(Effluent Treatment Plant) should be abandoned and filled back. 

7. The piezometer to be constructed for monitoring purpose should follow the same procedure as that for 

tube well/ bore well for such industries/ projects. 
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Appendix 1 

Plan/ Sectional diagram showing well head protection   
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Appendix 2 

Plan/ Sectional diagram showing well head protection   

 

 

 

Annexure-IV 

Outline of hydro-geological Report for obtaining No Objection Certificate for industries  

1. Brief about the proposed project giving location details, coordinates, google/ toposheet maps, etc. 

demarcating the project area. 

2. Ground water situation in and around the project area including water level and quality data and maps 

along with quality issues, if any. In case of mines, ground water conditions in both core and buffer zone 

should be described.  

3. Details of the tubewells/ borewells proposed to be constructed. This includes the drilling depth, 

diameter, tentative lithological log, details of pump to be lowered, H.P. of pump, tentative discharge of 

tubewells/ borewells, etc. Locations to be marked on the site plan/ map. Location of proposed 

piezometers. 
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4. Details of Geophysical studies carried out in and around the project area. Ground water resources 

computation of the block in which the project falls.   

5. Approved Mine plan in case of mines and detailed dewatering plan in case of mine/ infrastructure 

dewatering projects. 

6. Proposed usage of pumped water in case of mining/ infrastructure dewatering projects. 

7. Comprehensive assessment of the impact on the ground water regime in and around the project area 

highlighting the risks and proposed management strategies proposed to overcome any significant 

environmental issues.   

8. Proposed measures for disposal of waste water by industries drawing saline water.  

9. Measures to be adopted for water conservation which include recycling, reuse, treatment, etc. This 

includes the water balance chart being adopted by the firm along with details of water conservation 

methods to be adopted.  

- Brief write up along with capacity and flow chart of Sewage Treatment Plants / Effluent 

Treatment Plants / Combined Effluent Treatment Plants existing/ proposed within the project. 

- Details of water conservation measures to be adopted to reduce/ save the ground water. 

- Total water balance chart showing the usage of water for various processes. 

10. Any other details pertaining to the project. 

 

Annexure V 

Format of the Report on ground water conditions (for mining projects) 

Introduction 

Project description  

Background  

Objectives and scope 

Regional setting 

Location 

Landuse 

Climate 

Topography and drainage 

Geology –Regional and Local 

General Hydrogeology (aquifer types, aquifer depth, zone tapped etc.)  

Groundwater condition (In core and buffer zones) 

Spatial and temporal variations in water levels Groundwater quality (Shallow and deep aquifer) 

Impact of groundwater extraction on local groundwater  

Hydrograph of water level/piezometer in monitoring wells  

Trend analysis of historical water levels Flow net analysis (groundwater flow direction) 

Year wise/ bench wise mine dewatering computation as per approved mine plan 

Conclusions 
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Annexure VI 

Indicative list of Infrastructure projects  

Residential townships including commercial buildings 

Office building  

School 

College 

University  

Special Economic Zone 

Metro Station 

Railway Station 

Bus Depot 

Airport 

Seaport 

Highway infrastructure 

Fire station 

Warehouse  

Business Plaza 

Malls & Multiplex 

Hospitals 

Nursing Homes 

Resort 

Hotel/ Restaurant/ Food Plaza 

Holiday home/Guest house/ Hostels 

Banquet Hall/ Marriage Gardens 

IT Complex 

Logistics & Cargo 

Clubs 

Trade Centre 

 

Annexure -VII 

Supreme Court Order in Civil Writ petition 36 of 2009 regarding measures for prevention 

of fatal accidents of small children due to their falling into abandoned bore wells and tube 

wells 

In Re: Measures for prevention of fatal accidents of small children due to their falling into 

abandoned bore wells and tube wells 

Union of India and Ors.      Respondents(s) 
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ORDER 

With this Court issuing requisite guidelines vide order dated 11th February, 2010, subject to slight 

modifications, nothing survives in the present writ petition. 

That modification is as follows: 

(i) The owner of the land/ premises, before taking any steps for constructing bore well/ tube well must 

inform in writing to the concerned authorities in the area, i.e., District Collector/ District Magistrate/ 

Sarpanch of the Gram Panchayat/ any other Statutory Authority/ concerned officers of the 

Department of Ground Water/ Public Health/ Municipal Corporation, as the case may be, about the 

construction of bore well/ tube well. 

(ii) Registration of all the drilling agencies, namely, Government/ Semi Government, Private etc. should 

be mandatory with the district administration/ Statutory Authority wherever applicable.    

(iii) Erection of signboard at the time of construction near the well with the following details:- 

(a) Complete address of the drilling agency at the time of construction/ rehabilitation of well. 

(b) Complete address of the user agency/owner of the well. 

(iv) Erection of barbed wire fencing or any other suitable barrier around the well during construction. 

(v) Construction of cement/ concrete platform measuring 0.50x0.50x0.60 meter (0.30 meter above 

ground level and 0.30 meter below ground level) around the well casing. 

(vi) Capping of well assembly by welding steel plate or by providing a strong cap to be fixed to the 

casing pipe with bolts & nuts.   

(vii) In case of pump repair, the tube well should not be left uncovered. 

(viii) Filling of mud pits and channels after completion of works. 

(ix) Filling up abandoned bore wells by clay/sand/boulders/pebbles/drill cuttings etc. from bottom to 

ground level. 

(x) On completion of the drilling operations at a particular location, the ground conditions are to be 

restored as before the start of drilling. 

(xi) District Collector should be empowered to verify that the above guidelines are being followed and 

proper monitoring check about the status of bore holes/ tube wells are being taken care through the 

concerned state/ Central Government agencies.  

(xii) District/ Block/ Village wise status of bore wells/tube wells drilled viz. No. of wells in use, No. of 

abandoned bore wells/ tube wells found open, No. of abandoned bore wells/ tube wells properly 

filled up to ground level and balance number of abandoned bore wells/ tube wells to be filled up to 

ground level is to be maintained at District Level.  

In rural areas, the monitoring of the above is to be done through Village Sarpanch and the Executive 

from the Agriculture Department. 

In case of urban areas, the monitoring of the above is to be done through Junior Engineer and the 

Executive from the concerned Department of Ground Water/Public Health/ Municipal Corporation 

etc. 

(xiii) If a bore well/ tube well is ‘Abandoned’ at any stage, a certificate from the concerned department of 

Ground Water/ Public Health/ Municipal Corporation/ Private Contractor etc. must be obtained by 

the aforesaid agencies that the ‘Abandoned’ bore well/tube well is properly filled upto the ground 

level. Random inspection of the abandoned wells is also to be done by the Executive of the 

concerned agency/ department. Information on all such data on the above are to b maintained in the 

District Collector/ Block Development Office of the State.  

We are informed that the last paragraph of the earlier order dated 11th February, 2010, concerning publicity 

has been duly complied with. 

Subject to the above, the writ petition is disposed of.  
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        ……………………………..CJI.

       [S.H. KAPADIA] 

 

        …………………………….….J. 

        [K.S. RADHAKRISHNANA] 

 

       ………………………….…….J. 

       [SWATANTER KUMAR] 

New Delhi, 

August 6, 2010 

 

ANNEXURE  VIII 

List of States/Union territories where ground water extraction is being regulated by Central Ground Water 

Authority 

1. Andaman and Nicobar Islands 

2. Assam 

3. Arunachal Pradesh 

4. Bihar 

5. Chhattisgarh 

6. Dadra and Nagar Haveli and Daman and Diu 

7. Gujarat  

8. Haryana 

9. Jharkhand 

10. Madhya Pradesh 

11. Maharashtra 

12. Manipur 

13. Meghalaya 

14. Mizoram 

15. Nagaland 

16. Odisha 

17. Punjab 

18. Rajasthan 

19. Sikkim 

20. Tripura 

21. Uttar Pradesh 

22. Uttarakhand 

23. Andhra Pradesh (only mining projects) 

24. Telangana (only mining projects) 
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Annexure IX  

Glossary of technical terms used 

1. Safe area: Area categorized as SAFE from the ground water resources point of view, based on the 

latest ground water resources assessment carried out jointly by CGWB and State ground water 

organizations. Details available on the websites of NOCAP and CGWB. 

2. Semi-critical area: Area categorized as SEMI-CRITICAL from the ground water resources point of 

view, based on the latest ground water resources assessment carried out jointly by CGWB and State 

ground water organizations. Details available on the websites of NOCAP and CGWB. 

3. Critical area: Area categorized as CRITICAL from the ground water resources point of view, based 

on the latest ground water resources assessment carried out jointly by CGWB and State ground water 

organisations. Details available on the websites of NOCAP and CGWB. 

4. Over-exploited area: Area categorized as OVER-EXPLOITED from the ground water resources point 

of view, based on the latest ground water resources assessment carried out jointly by CGWB and State 

ground water organisations. Details available on the websites of NOCAP and CGWB. 

5. Aquifer: Geological formation capable of storing and transmitting ground water. 

6. Deeper Aquifer: In areas having multiple aquifer system, the aquifer(s) occurring below the 

uppermost aquifer. 

7. Well: Any structure used for the extraction of groundwater, including open wells, dug wells, bore 

wells, dug-cum-bore wells, tube wells, filter points, collector wells, infiltration galleries, recharge 

wells, or any of their combinations or variations. 

8. Government Agency: May be Central or State Government body. 

9. Supplier:  Government/ Government approved Water Supply Agency. 

10. Mine: Area where mining activity is taking place, or area abandoned after mining. 

11. Illegal Ground Water abstraction Structure: Any energized abstraction structure viz. dugwell, 

tubewell, borewell which is being used to withdraw ground water without valid No Objection 

Certificate from Central Ground Water Authority. 

12. Rainwater Harvesting: The technique or system of collection and storage of rainwater, at micro 

watershed scale, including roof-top harvesting, for future use or for recharge of groundwater. 

13. Mining Project: Project which involves mining activity either open cast or underground or both. 

14. Ground Water Draft: Quantum of ground water withdrawal. 

15. Saline Water: Water having salinity in excess of 2500 µsiemens/cm at 25
0
C. 

16. Water Table Intersection: Intersection of the water table on excavation of the overlying material due 

to mining or other activities. 

17. Drinking and domestic use: Besides drinking & domestic use of households, this category will cover 

drinking requirement of industries not requiring water for industrial process; drinking, washing, 

cleaning use etc. in case of hospitals, hotels, malls & multiplexes, institutions, offices, banquet halls, 

fire stations, metro stations, railway stations, airports, sea ports, stadia etc.  

18. Recycle/Reuse: Using treated waste water for various purposes/ putting water to multiple uses. 

19. Government Department: Either Central Government or State Government. 

20. Municipality: Municipality, a Municipal Corporation or similar body of local urban governance by 

any other name. 

21. Groundwater: Water, which exists below the surface in the zone of saturation and can be extracted 

through wells or any other means or emerges as springs and base flows in streams and rivers; 

22. Bgl : Below Ground Level. 

23. BCM : Billion cubic metres. 
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24. Groundwater Abstraction structure: Structure used to withdraw groundwater like bore well / tube 

well / dug well/dug cum bore well/tunnel well. 

25. Observation well or Piezometer:  A bore well/tube well used only for measuring the water 

level/piezometric head and to take water sample periodically but not used for groundwater abstraction. 

26. Water Audit: A method of quantifying water use in simple or complex systems, with a view to 

reducing water usage and often saving money on otherwise unnecessary water use. 

27. Ground water pollution: If concentration of any parameter in ground water exceeds the maximum 

permissible limit for drinking water prescribed by the Bureau of Indian Standards. 

28. Cooperative Group Housing Societies/ Builder flats:  A Housing Society is a society formed by 

house owners within a residential complex. The housing society formed must be formally registered 

with registrar of co-operatives. 

29. KLD – Kilo Litre per day 

30. ECGW  - Environmental compensation for drawing illegal ground water. 

31. ECGWR    - Environmental compensation rates for drawing illegal ground water. 

 

ANNEXURE X  

Annual water audits by the industries (Source – CII) 

Water audit is a systematic process of objectively obtaining a water balance by measuring flow of water 

from the site of water withdrawal or treatment, through the distribution system, and into areas where it is 

used and finally discharged. Conducting a water audit involves calculating water balance, water use and 

identifying ways for saving water.   

Water audit involves preliminary water survey and detailed water audit. Preliminary water survey is 

conducted to collect background information regarding plant activities, water consumption and water 

discharge pattern and water billing, rates and water cess. After the analysis of the secondary data collected 

from the industry, detailed water audit is conducted, which involves the following steps: 

 On site training and discussion with facility manager and personnel 

 Water system analysis 

 Quantification of baseline water map 

 Monitoring and measurements using pressure and flow meters and various other devices 

 Quantification of inefficiencies and leaks 

 Quantification of water quality loads and discharges 

 Quantification of variability in flows and quality parameters 

 Strategies for water treatment and reuse or direct use  

A detailed water balance is finally developed. Water quality requirement at various user areas is mapped, 

which helps in developing ‘recycle’ and ‘reuse’ opportunities.  

The detailed water audit report contains the following: 

 Water consumption and wastewater generation pattern  

 Specific water use and conservation 

 Complete water balance of the facility 

 Water saving opportunities 

 Method of implementing the proposals 

 Full description and figures 

 Investment required 
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Industries can undertake following measures for water conservation: 

 Setting up of norms for water budgeting 

 Modernization of industrial process to reduce water consumption 

 Recycling water with a re-circulating cooling system 

 Ozonation cooling water approach which can result in five fold reduction in blow down when 

compared to traditional chemical treatment 

 Reduction in reuse of de-ionized water by eliminating some plenum flushes, converting from a 

continuous flow to an intermittent flow system and improving control on the use 

 Use of waste water for gardening 

 Proper processing of effluents to adhere to the norms of disposal. 
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EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

िल िजि मतं्रालय 

(िल ससंाधन, नदी जिकास और गगंा सरंक्षण जिभाग) 

(कें द्रीय भजूमिल प्राजधकरण) 

अजधसचूना 

नई ददल्ली, 29 माचच, 2023 

 का.आ. 1509(अ).—पयाचिरण (संरक्षण) अजधजनयम, 1986 (1986 का 29) की धारा 5 के साथ पठित धारा 3 

की उप-धारा (3) द्वारा प्रदत्त िजियों का प्रयोग करते हुए िल संसाधन, नदी जिकास और गगंा संरक्षण जिभाग एतद द्वारा 

भारत के रािपत्र, असाधारण, भाग II, खंड 3, उप-खंड (ii) में अजधसूचना संख्या एस.ओ. 3289 (अ) 24 जसतंबर, 2020, 

में भूिल के जनष्कर्चण को जिजनयजमत और जनयंजत्रत करन ेके जलए प्रकाजित ददिाजनदेिों में जनम्नजलजखत संिोधन करता है 

अथाचत:्- 

 उि अजधसूचना में अनुसूची के जलए अनुसूची में जनम्नजलजखत पठरितचनों को प्रजतस्ट्थाजपत/िोडा िाएगा, अथाचत्:- 

"अनसुचूी 

1.भारत में भूिल जनकासी को जिजनयजमत और जनयंजत्रत करन ेके जलए ददिाजनदेि, 2020  में- 

(क) इंडेक्स में मद संख्या 16.0 में, "दंड का प्रािधान" िब्दों के जलए "एनओसी में सुधार/संिोधन के जलए दंड और िुल्क का 

प्रािधान" िब्दों को प्रजतस्ट्थाजपत दकया िाएगा| 

स.ं   1456] नई ददल्ली, बुधिार, माचच 29, 2023/चतै्र 8, 1945  

No. 1456] NEW DELHI,  WEDNESDAY, MARCH 29, 2023/CHAITRA 8, 1945  

सी.जी.-डी.एल.-अ.-29032023-244758
CG-DL-E-29032023-244758
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(ख) इंडेक्स में, अनलुग्नक में, "अनुबंध VI: आधारभूत पठरयोिनाओं की सांकेजतक सूची", िब्दों के स्ट्थान पर, "अनुबंध VI: 

स्ट्थान जिजिष्ट आधारभूत पठरयोिनाओं की सांकेजतक सूची" िब्दों को प्रजतस्ट्थाजपत दकया िाएगा। 

(ग) इंडेक्स में, अनुलग्नक में, "अनुबंध X: उद्योगों द्वारा िार्र्चक िल लेखा परीक्षा", िब्दों के स्ट्थान पर, "अनुबंध X: उद्योगों 

द्वारा िल लेखा परीक्षा"  िब्दों को, प्रजतस्ट्थाजपत दकया िाएगा।. 

2. उि ददिाजनदेिों में पैरा 1.0 में, खंड (v) के बाद, खंड (vi), (vii) को िोडा िाएगा, अथाचत्: - 

"(vi) सभी आकलन इकाइयों में केिल पीन/ेघरेल ूप्रयोिनों के जलए 5 घन मीटर/ददन तक भूिल की जनकासी करने िाल े

सभी उद्योग/खनन पठरयोिनाएं/अिसंरचना पठरयोिनाएं ।  

(vii) आिासीय अपाटचमेंट और ग्रुप हाउससंग सोसाइटी: 

(क) ददिाजनदिेों के परैा 2.0 में उजल्लजखत ितों के अधीन पये िल और घरेलू उपयोग के जलए 20 घन मीटर /ददन तक 

भूिल की जनकासी । 

(ख) सरकारी योिनाओं के तहत आर्थचक रूप से कमिोर िगों (ईडब्ल्यूएस) के जलए आिास इकाइयां” ।  

3.उि ददिा-जनदेिों के परैा 2.0 में:- 

(i).उप-पैरा 2 िोडा िाएगा अथाचत्:- 

 " सभी आिासीय अपाटचमेंट और ग्रुप हाउससंग सोसाइटी के जलए सभी जनष्कर्चण संरचना (ओं) में जडजिटल िल 

प्रिाह मीटर (बीआईएस / आईएस मानकों के अनरुूप) की संस्ट्थापना अजनिायच होगी। ऐसे सभी आिासीय 

अपाटचमेंट और ग्रुप हाउससंग सोसाइटी, जिनमे जस्ट्िसमंग पलू हैं और भूिल की जनकासी की िा रही है,के जलए 

अनापजत्त प्रमाण पत्र प्राप्त करना अजनिायच होगा।" 

(ii). खंड (घ) के जलए जनम्नजलजखत खंड को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत्: - 

"घ) खारे भूिल के जनष्कर्चण के मामल े में, दकसी भी नेिनल अके्रडीिन बोडच फॉर टेसस्ट्टंग एडं कैजलबे्रिन लैबोरेटरी  

(एनएबीएल) से मान्यता प्राप्त प्रयोगिाला या सरकार द्वारा स्ट्िीकृत प्रयोगिाला से मौिूदा बोरिेल / नलकूप / खोदे गए 

कुएं का भूिल गणुित्ता डेटा।  

नोट: नई पठरयोिनाओं के मामले में खारे भूिल की जनकासी के जलए उपयुचि प्रयोगिालाओं से जनकटिती मौिूदा कुओं के 

िल की गुणित्ता के आंकडे/ की ठरपोटच प्रस्ट्ततु की िाए ।  

(iii) खंड (ङ) के जलए जनम्नजलजखत खंड को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत:्- 

"ङ) आिेदक द्वारा सरकारी एिेंसी को प्रस्ट्तुत िर्ाच िल संचयन योिना की प्रजत अथिा आिास और िहरी मामलों के 

मंत्रालय, भारत सरकार द्वारा िारी मॉडल जबसल्डंग उपजनयमों के अनुसार पठरयोिना पठरसर में िर्ाच िल 

संचयन/पुनभचरण के जलए प्रस्ट्ताि।”. 

(iv). पैरा 2.0 में, खंड  (ङ) के बाद, एक और खंड (च) अंतःस्ट्थाजपत  / िोडा िाएगा, अथाचत्:- 

"च) सभी नई पठरयोिनाओं के जलए, पठरयोिना के परूा होन ेकी तारीख के उल्लेख सजहत एक स्ट्ितः घोर्णा/िपथ पत्र 

(जिजधित नोटरीकृत) अजनिायच होगा ।" 

4.पैरा 4.0 में उप पैरा 3 के स्ट्थान पर जनम्नजलजखत उप परैा प्रजतस्ट्थाजपत दकया िाएगा, अथाचत्:- 

 "भूिल का जनष्कर्चण करन ेिाली िाजणजययक संस्ट्थाओं को प्रासंजगक धाराओं में उजल्लजखत अनसुार िल के उपयोग 

के लेखापरीक्षा सजहत ऑनलाइन िल लेखापरीक्षा ठरपोटच िमा करनी होगी। सीिीडब्ल्यूए/रायय भूिल प्राजधकरण 

(एसिीडब्ल्यूए) ऐसी सभी ऑजडट ठरपोटच को ऑनलाइन प्रकाजित करेगा।      
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 5.पैरा 4.1 में:- 

(i). खंड (iii) के स्ट्थान पर जनम्नजलजखत खंड को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत:्- 

"(iii) 100 घनमीटर/ददन से अजधक भूिल का जनष्कर्चण करने िाले सभी उद्योगों को सीिीडब्ल्यूए द्वारा अनुमोददत 

एिेंजसयों के प्रमाजणत लेखा परीक्षकों के माध्यम से जद्विार्र्चक (दो िर्च में एक बार) िल लेखा परीक्षा करनी होगी और इसके 

पूरा होन ेके तीन माह के भीतर सीिीडब्ल्यूए को लेखापरीक्षा ठरपोटच प्रस्ट्तुत करनी होगी। पहल ेदी गई ठरपोटों के अनुपालन 

की िााँच एक िर्च के बाद प्रमाजणत िल लेखा परीक्षकों द्वारा की िाए और इस संबंध में ठरपोटच सीिीडब्ल्यूए के साथ साझा 

की िाए ।  

 ऐसे सभी उद्योगों को उपयुि उपायों के माध्यम से अगले तीन िर्ों में अपन ेभूिल के उपयोग में  कम से कम 

20% तक कटौती करनी होगी।" 

(ii) खंड (iv) के जलए जनम्नजलजखत खंड को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत:्- 

"(iv). औद्योजगक क्षेत्रों (कें द्रीय/रायय सरकार द्वारा जनर्दचष्ट या अजधसूजचत) में, कें द्रीय भूजम िल बोडच (सीिीडब्ल्यूबी) 

स्ट्थानीय िल-भूिैज्ञाजनक जस्ट्थजतयों के अनुसार आिश्यकता-आधाठरत पीजोमीटर का जनमाचण करेगा और िल स्ट्तर की 

मॉजनटररंग करेगा। 

 ऊपर उजल्लजखत औद्योजगक क्षते्रों के अजतठरि  हाडच रॉक एदिफर प्रकार के जलए 100 घन मीटर /ददन से अजधक 

और एल्यूजियम एदिफर प्रकार के जलए 500 घन मीटर /ददन से अजधक भूिल  की जनकासी के जलए पठरसर के भीतर प्रेक्षण 

कुओं/(पीिोमीटर) का जनमाचण और धारा 14 में उजल्लजखत उपयुि िल स्ट्तर मॉजनटररंग तंत्र की स्ट्थापना 

उद्योगों/अिसंरचना जनकासी / जनकासी के प्रस्ट्ताि के जलए अजनिायच होगी।  इन क्षेत्रों में िल स्ट्तर की मॉजनटररंग 

पठरयोिना प्रस्ट्तािकों द्वारा की िाएगी। यदद टैप दकया गया िलभृत किोर चट्टानी  ह ै तो जनष्कर्चण  संरचना और 

पीिोमीटर के बीच न्यनूतम दरूी 15 मीटर होगी और  यदद िलभृत िलोढ़ ह ैतो यह दरूी 50 मीटर होगी । पीिोमीटर में 

टैप की गई गहराई और िलभृत क्षेत्र पस्पंग कुएं/कुओं के समान होंगे। पीिोमीटर के जडिाइन और जनमाचण के जलए जिस्ट्ततृ 

ददिा-जनदेि अनुबंध II में ददए गए हैं। िेब पोटचल के माध्यम से सीिीडब्ल्यूए को माजसक िल स्ट्तर डेटा प्रस्ट्तुत दकया 

िाएगा” ।  

(iii) खंड (ग) के जलए, जनम्नजलजखत खंड को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत:्- 

"(ग). खारे भूिल के जनष्कर्चण के मामल ेमें, दकसी भी एनएबीएल मान्यता प्राप्त प्रयोगिाला या सरकार द्वारा अनुमोददत 

प्रयोगिाला से मौिूदा बोरिेल/ट्यूबिेल/कुए ंके भूिल गुणित्ता डेटा। 

नोट: नई पठरयोिनाओं के मामले में खारे भूिल की जनकासी के जलए उपयुचि प्रयोगिालाओं से िल की गुणित्ता के आंकडे/ 

जनकटिती  मौिूदा कुओं की ठरपोटच प्रस्ट्ततु की िा सकती ह।ै 

(iv) खंड (घ) के जलए, जनम्नजलजखत खंड को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत:्- 

"(घ) सभी नई पठरयोिनाओं के जलए नई स्ट्थापना/प्रचालन के आरंभ के प्रमाण के रूप में दस्ट्तािेि अथाचत स्ट्थापना के जलए 

सहमजत/पयाचिरणीय मंिूरी/दकसी िैधाजनक एिेंसी से कोई अन्य दस्ट्तािेि। 

(v) खंड (ङ) के जलए, जनम्नजलजखत खंड को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत:्- 

"(ङ)आिेदक द्वारा सरकारी एिेंसी को प्रस्ट्ततु िर्ाच िल संचयन योिना की प्रजत अथिा आिास और िहरी मामलों के 

मंत्रालय, भारत सरकार द्वारा िारी प्रचजलत मॉडल जबसल्डंग उपजनयमों के अनुसार पठरयोिना पठरसर में िर्ाच िल संचयन 

/ पनुभचरण का प्रस्ट्ताि।. 

(vi) खंड  (च) के जलए, जनम्नजलजखत खंड को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत:्- 
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 "(च)प्रभाि आकलन ठरपोटच: अजत-दोजहत, गंभीर और अधच-महत्िपूणच क्षेत्रों में 100 घन मीटर/ददन से अजधक और गरै-

िलोढ़ आच्छाददत  क्षेत्रों में 500 घन मीटर/ददन से अजधक और सुरजक्षत आकलन  इकाइयों में िलोढ़ क्षेत्रों में 2000 घन 

मीटर/ददन से अजधक भूिल जनकालने िाली सभी पठरयोिनाओं को  अजनिायच रूप से मान्यता प्राप्त सलाहकारों द्वारा तैयार 

पठरयोिना स्ट्थल के आसपास के 5 दकमी जत्रयया क्षेत्र को िाजमल  करत ेहुए भूिल प्रणाली  पर मौिूदा / प्रस्ट्ताजित भूिल 

जनकासी के प्रभाि मूल्यांकन ठरपोटच और भूिल मॉडसलगं अध्ययन को अजनिायच रूप से प्रस्ट्तुत करना होगा। ठरपोटच का प्रपत्र 

अनुबंध IV में ददया गया ह।ै". 

6. पैरा 4.2 में, 

(i). खंड (ii) के स्ट्थान पर जनम्नजलजखत खंड को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत:्- 

"ii) 100 घन मीटर/ददन से अजधक भूिल जनकालन/ेप्रस्ट्ताजित करने िाले खानों के जलए के जलए माजसक भूिल स्ट्तर की 

मॉजनटररंग  के जलए पठरसर में पठरजध के साथ प्रेक्षण  कुएं (पीिोमीटर) का जनमाचण अजनिायच होगा। पीिोमीटर में टैप की 

गई गहराई और िलभृत क्षेत्र बफर क्षेत्र में ससंचाई/ पेय िल के जलए उपयोग दकए िान ेिाले िलभृत के अनुरूप होगा। 

पीिोमीटर के जडिाइन और जनमाचण के जलए जिस्ट्ततृ ददिा-जनदिे अनुबंध II में ददए गए हैं।". 

(ii). खंड (ख) के जलए, जनम्नजलजखत खंड को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत्: - 

"(ख) आिेदक द्वारा सरकारी एिेंसी को प्रस्ट्तुत िर्ाच िल संचयन योिना की प्रजत अथिा आिास और िहरी मामलों के 

मंत्रालय, भारत सरकार द्वारा िारी प्रचजलत मॉडल भिन उपजनयमों के अनुसार पठरयोिना पठरसर में िर्ाच िल संचयन / 

पुनभचरण के जलए प्रस्ट्ताि अथिा िैसा दक खान के पठरसर में व्यिहायच ह ैऔर िैसा दक सीिीडब्ल्यूए/रायय एिेंजसयों द्वारा 

अनुमोददत ह"ै| 

(iii). खंड (ग) के बाद, एक और खंड (घ) अंतःस्ट्थाजपत दकया िाएगा, अथाचत:्- 

"(घ) सभी नई पठरयोिनाओं के जलए नई पठरयोिना/प्रचालन की िुरुआत के प्रमाण के रूप में दस्ट्तािेि अथाचत  स्ट्थापना के 

जलए सहमजत/पयाचिरणीय मंिूरी/दकसी िैधाजनक एिेंसी से कोई अन्य दस्ट्तािेि।". 

7. पैरा 4.3 में:- 

(i). उप पैरा 3 में, "आधारभूत पठरयोिनाओं की सांकेजतक सूची अनलुग्नक VI में दी गई ह"ै िब्दों के स्ट्थान पर, "पेय /घरेल ू

उपयोग के जलए भूिल की आिश्यकता िाले िाजणजययक आधारभूत पठरयोिनाओं को भी इस श्रेणी के अंतगचत िाजमल 

दकया िाएगा”। इसके अजतठरि स्ट्थान जिजिष्ट आधारभूत पठरयोिनाओं की सांकेजतक सूची अनुबंध VI में दी गई ह”ै को 

इसके बाद ददए गए संिोजधत अनुबंध VI द्वारा प्रजतस्ट्थाजपत दकया िाएगा। 

(ii). खंड (v) के बाद, एक और खंड (vi) िोडा िाएगा, अथाचत:्- 

"(vi) सभी स्ट्टेजडयम, दक्रकेट मैदान और अन्य खेल मैदान/कोटच, गोल्फ कोसच आदद भूिल के कृजत्रम पुनभचरण/िर्ाच िल 

संचयन के जलए उपयुि प्रणाली तंत्र  का जनमाचण/स्ट्थापना करेंग।े 

(iii). खंड (क) के जलए, जनम्नजलजखत खंड को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत:्- 

"(क) ऐसे मामलों में िहां डीिाटररंग िाजमल ह,ै मान्यता प्राप्त सलाहकार द्वारा क्षेत्र में भूिल की जस्ट्थजत पर 5 दकमी के 

दायरे में भूिल मॉडसलगं सजहत प्रभाि आकलन ठरपोटच प्रस्ट्ततु करना, जिसमे पंसपंग की जिस्ट्ततृ योिना, पंप दकए गए िल 

के प्रस्ट्ताजित उपयोग और व्यापक भूिल व्यिस्ट्था के प्रभाि का आकलन अजनिायच होगा। इस ठरपोटच में दकसी भी प्रकार  के 

महत्िपूणच पयाचिरणीय मदु्दों िैसे भूिल स्ट्तर में जगरािट, भूस्ट्खलन आदद को दरू करन ेके जलए पयाचिरणीय िोजखमों और 

प्रस्ट्ताजित प्रबंधन कायचनीजतयों  को उिागर करना होगा । 
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(iv). खंड (ङ) के जलए, जनम्नजलजखत खंड को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत:् - 

"(ङ) आिेदक द्वारा सरकारी एिेंसी को प्रस्ट्तुत िर्ाच िल संचयन योिना की प्रजत या आिास और िहरी मामलों के मंत्रालय, 

भारत सरकार द्वारा िारी प्रचजलत मॉडल जबसल्डंग उपजनयमों के अनुसार पठरयोिना पठरसर में िर्ाच िल संचयन / 

पुनभचरण के जलए प्रस्ट्ताि ।”. 

(v). खंड (छ)  के बाद, एक और खंड (ि) अतंःस्ट्थाजपत दकया िाएगा, अथाचत:् - 

"(छ) सभी नई पठरयोिनाओं के जलए भिन योिना अनुमोदन या दकसी िैधाजनक एिेंसी से नई पठरयोिना के प्रमाण के 

रूप में कोई अन्य प्रासंजगक दस्ट्तािेि।"। 

8. पैरा 5.1 के तहत खंड I में, ताजलका 5.1के स्ट्थान पर, जनम्नजलजखत ताजलका 5.1को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत:् 

ताजलका 5.1 पये और घरेल ूउपयोग के जलए भिूल जनकासी िलु्क 

भिूल जनकासी की मात्रा 

(घन मीटर /ददन) 

भिूल जनकासी िलु्क की दर (रु. प्रजत घन 

मीटर) 

0-25 कोई िुल्क नहीं 

> 25- < 200 1.00 

200 और अजधक  2.00 

  

 पेय /घरेलू उपयोग के जलए िल की आपूर्तच करने िाली सरकारी/सरकार द्वारा  अजधकृत एिेंजसयां तथा  सरकारी 

आधारभूत पठरयोिनाओं को भूिल जनकासी की मात्रा पर जिचार दकए जबना भूिल जनकासी िुल्क @  0.50 रुपय ेप्रजत 

घन मीटर का भुगतान करना होगा” ।  

9. पैरा 6.0, उप परैा 2 में जनम्नजलजखत को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत:्- 

"ऐसे सभी उपयोगकताच जिनके द्वारा भूिल की जनकासी की िा रही  ह ै और जनिी टैंकरों के माध्यम से थोक िल आपूर्तच के 

उदे्दश्य से  इसका उपयोग दकया िा रहा ह ै, उन्हें सीिीडब्ल्यूए द्वारा समय-समय पर िारी और अद्यतन दकए गए थोक िल 

आपूर्तचकताचओं के ददिाजनदिेों के अनुसार अजनिायच रूप से भू-िल जनकासी के जलए अनापजत्त प्रमाण पत्र प्राप्त करना होगा।" 

10. पैरा 7.0, उप परैा 3 मेंजनम्नजलजखत को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत:्- 

"खारे भूिल का जनष्कर्चण सीिीडब्ल्यूए द्वारा खारे भूिल जनकासी के जलए समय-समय पर िारी और अद्यतन ददिाजनदेिों 

के अनुसार होगा ।" 

11. पैरा 8.0 में, 

उप पैरा 2 में जनम्नजलजखत को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत्:- 

 “सीमांदकत आद्रच-भूजम क्षेत्रों की पठरजध से 500 मीटर के भीतर आन ेिाली पठरयोिनाओं को अजनिायच रूप से  

जिस्ट्तृत प्रस्ट्ताि प्रस्ट्तुत करना होगा, जिसमें यह उल्लेख दकया गया हो दक पठरयोिना प्रस्ट्तािक द्वारा भूिल जनकासी से 

दकसी भी संरजक्षत आद्रचभूजम क्षते्र पर जिपरीत प्रभाि नहीं पड रहा ह ै। इसके अजतठरि सीिीडब्ल्यूए से अनुमजत लेन ेसे पूिच 

पठरयोिनाओं को क्षेत्र में अपनी पठरयोिनाओं को स्ट्थाजपत करने के जलए उपयुि आद्रचभूजम प्राजधकरण/रायय प्राजधकरण या 

दकसी अन्य उपयुि स्ट्थानीय सरकारी प्राजधकरण से सहमजत/अनुमोदन लेना होगा।" 

12.  पैरा 9.0 में:- 

(i). खंड (i) के स्ट्थान पर जनम्नजलजखत खंड को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत:्- 

 "(i).  अनापजत्त प्रमाण पत्र का आिेदन करन ेिाले सभी उपयोगकताचओं के जलए एब्स्ट्रेक्िन स्ट्रक्चर में टेलीमेरी जसस्ट्टम 

सजहत टै्पर प्रूफ जडजिटल िाटर फ्लो मीटर/प्री पडे मीटर (एस) (बीआईएस/आईएस मानकों के अनुरूप) की संस्ट्थापना 

अजनिायच होगी और अनापजत्त प्रमाण पत्र प्रदान करन ेके 30 ददनों के भीतर इसकी संस्ट्थापना के जिर्य में  िेब-पोटचल के 

माध्यम से सीिीडब्ल्यूए को सूजचत दकया िाए ।  
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 यदद भूिल जनष्कर्चण एक ही पठरसर के भीतर कई बोर/नलकूपों से होता ह,ै तो टै्पर-प्रूफ जडजिटल िल प्रिाह 

मीटर/ टेलीमेरी के साथ प्री पडे मीटर को सामान्य आउटलेट सबंद ुपर स्ट्थाजपत दकया िा सकता ह।ै 

(ii). खंड (iv) के जलए, जनम्नजलजखत खंड को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत:्- 

"iv. प्रस्ट्तािक द्वारा धारा 5 में दी गई दरों के अनुसार भूिल जनकासी की मात्रा के आधार पर भूिल जनकासी / बहाली 

िुल्क का भुगतान दकया िाएगा । 

(iii).  खंड (v) के स्ट्थान पर जनम्नजलजखत खंड को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत:्- 

"v. भूिल स्ट्तर की मॉजनटररंग के उदे्दश्य से जनर्मचत प्रेक्षण कुए ं(पीिोमीटर) धारा 14 के अनसुार संस्ट्थाजपत दकए िाएगंे। 

िल स्ट्तर के आंकडे िेब पोटचल के माध्यम से सीिीडब्ल्यूए को उपलब्ध कराए िाएगंे। पीिोमीटर के जनमाचण के जलए जिस्ट्तृत 

ददिा-जनदेि अनुबंध-II में ददए गए हैं।"। 

(iv).  खंड IX के जलए, जनम्नजलजखत खंड को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत्: - 

"ix. स्ट्िाजमत्ि में पठरितचन के मामले में, पठरसर के नए माजलक को पठरसर का कब्िा लनेे के 60 ददनों के भीतर दस्ट्तािेिी 

प्रमाण के साथ अनापजत्त प्रमाण पत्र में आिश्यक पठरितचन िाजमल करने के जलए आिेदन करना होगा।"। 

13. पैरा 14.0 में, 

(i). उप पैरा 1 के स्ट्थान पर जनम्नजलजखत को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत:्- 

 "इसके पश्चात उजल्लजखत औद्योजगक क्षेत्रों के अजतठरि , सभी पठरयोिना प्रस्ट्तािकों (हाडच रॉक एदिफर प्रकार के 

जलए 100 घन मीटर /ददन से अजधक और एल्यूजियम एदिफर प्रकार के जलए 500 घन मीटर /ददन से अजधक भूिल  की 

जनकासी के जलए) को अजनिायच रूप से भूिल स्ट्तर की मॉजनटररंग  के जलए अपन ेपठरसर के भीतर पीजोमीटर (प्रेक्षण कुएाँ) 

का जनमाचण करना होगा। । इसके अजतठरि औद्योजगक क्षेत्रों में (कें द्र / रायय सरकार द्वारा जनर्दचष्ट या अजधसूजचत), कें द्रीय 

भूजम िल बोडच (सीिीडब्ल्यूबी) स्ट्थानीय भूगभीय जस्ट्थजतयों  और िल स्ट्तर की मॉजनटररंग  के अनुसार आिश्यकता-

आधाठरत पीिोमीटर का जनमाचण करेगा।  पठरयोिना क्षेत्र में भूिल स्ट्तर की जनयजमत मॉजनटररंग को  सुजनजश्चत करने के 

उदे्दश्य से ऐसा अनुपालन तंत्र बनाया गया ह।ै इस संबंध में पठरयोिना प्रस्ट्तािकों द्वारा पीिोमीटर के माध्यम से िल स्ट्तर 

की मॉजनटररंग के जलए आिश्यक मानदंड ताजलका 14.1 में ददए गए हैं”।  

(ii). ताजलका 14.1 के जलएजनम्नजलजखत ताजलका को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत्: - 

  

ताजलका 14.1 जडजिटल िाटर लेिल ठरकॉडचर ( डीडब्ल्यूएलआर )और टेलीमरेी  के साथ जनमाचण दकए िान ेिाल ेपीजोमीटर की संख्या 

और िल स्ट्तर मॉजनटररंग ततं्र के प्रकार 

क्र. सं . भूिल जनकासी की मात्रा (घन मीटर /ददन) पीिोमीटर की संख्या (डीडब्ल्यूएलआर और टेलीमेरी की सजहत ) 

1. 0-100 0 

2. >100 

(औद्योजगक क्षेत्रों के अजतठरि में हाडच रॉक 

एदिफर ) 

1 

3. >500 

(औद्योजगक क्षेत्रों के अजतठरि में िलोढ़ 

िलभृत ) 

1 
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14. पैरा 16.0 में ताजलका 16.1 में, 

(i). क्रम संख्या  2, अथाचत "गैर प्रकटीकरण / अजतठरि भूिल जनष्कर्चण  संरचनाओं का जनमाचण 

ए) गैर-कायाचत्मक संरचनाएं। 

बी) अप्रचजलत  / पठरत्यि 

नोट: दी गई दरें गैर-कायाचत्मक/अप्रचजलत /पठरत्यि संरचनाओं के जलए हैं। समेदकत िुमाचन ेके आंकडे के जलए इसे ऐसी कुल 

संरचनाओं से गणुा दकया िाएगा ”। 

को जनम्नजलजखत से प्रजतस्ट्थाजपत दकया िाएगा 

"अजतठरि भूिल जनष्कर्चण  संरचनाओं का गैर-प्रकटीकरण/जनमाचण 

क) कायाचत्मक / गैर-कायाचत्मक संरचनाएं। 

बी) अप्रचजलत  / पठरत्यि 

नोट: दी गई दरें कायाचत्मक/गरै-कायाचत्मक/अप्रचजलत /पठरत्यि संरचनाओं के जलए हैं। समेदकत िुमाचने के आंकडे के जलए 

इसे ऐसी कुल संरचनाओं से गुणा दकया िाएगा ”। 

(ii). क्रम संख्या 7 के तहत, "पुनभचरण संरचनाओं का रखरखाि न होना" िब्दों के स्ट्थान पर "िल संरक्षण 

संरचनाओं/पुनभचरण संरचनाओं का रखरखाि न होना" िब्दों को प्रजतस्ट्थाजपत दकया िाएगा। 

(iii).  पैरा 16.0 में उप पैरा 2 को प्रजतस्ट्थाजपत दकया िाएगा, अथाचत:् 

 " नए एनओसी / एनओसी के निीनीकरण के जलए आिेदन िुल्क समय-समय पर सीिीडब्ल्यूए द्वारा जनधाचठरत 

दरों के अनुसार जलया िाएगा और इसे आजधकाठरक िेब पोटचल के माध्यम से सूजचत दकया िाएगा। मौिूदा िारी दकए गए 

अनापजत्त प्रमाण पत्र में सुधार/संिोधन के जलए भी िुल्क देय होगा।". 

(iv).  ताजलका 16.2 में, 

i. ताजलका के िीर्चक/िीर्चक के अंतगचत, "प्रस्ट्ताजित िलु्क" िब्दों के स्ट्थान पर "िुल्क" िब्द प्रजतस्ट्थाजपत दकया 

िाएगा ।  

ii. क्रम. संख्या  1 (अथाचत िब्द "लागू िलु्क सजहत ठरचािच मात्रा में पठरितचन") का लोप दकया िाएगा। 

15. अनुलग्नक II मेंबुलेट सबंद ु1 के स्ट्थान परजनम्नजलजखत बुलेट सबंद ुप्रजतस्ट्थाजपत दकया िाएगा, अथाचत:्- 

यदद टैप दकए िाने िाला िलभृत किोर चट्टान ह ैतो भूिल जनकाले  िान ेिाले पस्पगं कुएं से पीजोमीटर को 15 मीटर की 

न्यूनतम दरूी पर संस्ट्थाजपत / जनर्मचत दकया िाना ह ै। यदद िलभृत िलोढ़ ह ैतो यह दरूी 50 मीटर होगी । पीजोमीटर का 

व्यास लगभग चार इंच से छह इंच होना चाजहए। 

16. उि ददिा-जनदेिों में, अनलुग्नक VI को जनम्नजलजखत अनसुार प्रजतस्ट्थाजपत दकया िाएगा: 

"अनबुधं VI 

स्ट्थान जिजिष्ट अिसरंचना पठरयोिनाओं की साकेंजतक सचूी 

क्र. स.ं  अिसरंचनात्मक  पठरयोिनाएं 

1.   जििेर् आर्थचक क्षेत्र 

2.   मेरो स्ट्टेिन/रेलिे स्ट्टेिन और बस जडपो 

3.   हिाई अड्ड,े बंदरगाह, लॉंिीजस्ट्टक, कागो और गोदाम 
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4.   हाईिे इंफ्रास्ट्रक्चर 

5.   अजग्निमन कें द्र 

6.   अस्ट्पताल और नर्सिंग होम 

7.  स्ट्कूल, कॉलेि, जिश्वजिद्यालय, कोसचंग संस्ट्थान, प्रजिक्षण कें द्र/कौिल जिकास कें द्र सजहत िैक्षजणक संस्ट्थान 

  

नोट:- भूिल उपयोग के जलए एनओसी की आिश्यकता में पयेिल/घरेलू उपयोग के जलए िल की आिश्यकता भी िाजमल 

ह।ै 

17. उि ददिा-जनदेिों मेंअनलुग्नक VIII को जनम्नजलजखत अनुसार प्रजतस्ट्थाजपत दकया िाएगा: 

"अनबुधं VIII 

ऐस ेराययों/कें द्र िाजसत प्रदेिों की सचूी िहा ंकें द्रीय भिूल प्राजधकरण द्वारा भिूल जनकासी का जिजनयमन दकया िा रहा है 

   1.       अंडमान और जनकोबार 

2.       असम 

3.       अरुणाचल प्रदेि 

4.       जबहार 

5.       छत्तीसगढ 

6.       दादरा और नगर हिेली एिं  दमन और दीि 

7.       गुिरात 

8.       झारखंड 

9.       मध्य प्रदिे 

10.    महाराष्ट्र 

11.    मजणपुर 

12.    मेघालय 

13.    जमिोरम 

14.    नागालैंड 

15.    ओजडिा 

16.    रािस्ट्थान   

17.    जसदिम 

18.    जत्रपुरा 

19.    उत्तराखंड  

नोट: उपरोि सूची पठरितचनिील ह ैऔर इसमें दकसी भी प्रकार के िोड/लोप को सीिीडब्ल्यूए द्वारा अपने आजधकाठरक िेब 

पोटचल के माध्यम से राययों/संघ िाजसत प्रदेिों, पठरयोिना प्रस्ट्तािकों सजहत उद्योगों को सूजचत दकया िाएगा। 

18. अनलुग्नक IX (प्रयिु तकनीकी िब्दों की िब्दािली) में क्रम संख्या 17 के तहत, "पेय और घरेलू उपयोग: पेय  और 

घरेलू उपयोग के अलािा, यह श्रणेी अस्ट्पताल, होटल, मॉल और मल्टीप्लेक्स, संस्ट्थानों, कायाचलय, बैंकेट हॉल, फायर 

स्ट्टेिन, मेरो स्ट्टेिन, रेलिे स्ट्टेिन, हिाई अड्डा, बंदरगाह, स्ट्टेजडयम आदद औद्योजगक प्रदक्रया के जलए आिश्यक िल नहीं 

बजल्क औद्योजगक के पेय िरूरतों को किर करेगी” िब्दों के स्ट्थान पर “ पये और घरेल ूउपयोग: स्ट्िच्छ उदे्दश्यों यथा खाना 

पकाने, स्नान, सफाई/ धलुाई, स्ट्िच्छता आदद सजहत दैजनक घरेल ू गजतजिजधयों के जलए आिश्यक िल। पेय  और घरेल ू

उपयोग के अलािा, यह श्रेणी अस्ट्पताल, होटल, मॉल और मल्टीप्लेक्स, संस्ट्थानों, कायाचलय, बैंकेट हॉल, फायर स्ट्टेिन, मेरो 
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स्ट्टेिन, रेलिे स्ट्टेिन, हिाई अड्डा, बंदरगाह, स्ट्टेजडयम आदद औद्योजगक प्रदक्रया के जलए आिश्यक िल नहीं बजल्क औद्योजगक 

के पेय िरूरतों को किर करेगी"  प्रजतस्ट्थाजपत दकया िाएगा।। 

19. अनलुग्नक X में, िीर्चक के अंतगचत, "उद्योगों द्वारा िार्र्चक िाटर ऑजडट (स्रोत-CII)" िब्दों के स्ट्थान पर, "उद्योगों द्वारा 

िल ऑजडट" िब्दों को प्रजतस्ट्थाजपत दकया िाएगा। ”  

[फा. सं. 23014/29/2021-समन्िय अनुभाग-भाग(2)] 

आिीर् कुमार, जनदेिक 

 

नोट: 'भारत के भूिल जनकासी को जिजनयजमत और जनयंजत्रत करने के ददिाजनदेि' भारत के रािपत्र, असाधारण, भाग II, 

खंड 3, उप-खंड (ii) में एस.ओ. 3289 (ई) द्वारा ददनांक 24 जसतंबर, 2020 को प्रकाजित दकए गए थ े। 

 

MINISTRY OF JAL SHAKTI 

(Department of Water Resources, River Development and Ganga Rejuvenation) 

(CENTRAL GROUND WATER AUTHORITY) 

NOTIFICATION 

New Delhi, the 29th March, 2023 

 S.O. 1509(E).— In exercise of the powers conferred by sub-section (3) of section 3 read with section 5 of the 

Environment (Protection) Act, 1986 (29 of 1986), the Department of Water Resources, River Development & Ganga 

Rejuvenation, hereby makes the following amendments to the guidelines to regulate and control groundwater 

extraction in India, published in the Gazette of India, Extraordinary, Part II, section 3, sub-section (ii), vide 

Notification number S.O. 3289 (E) 24
th

 September, 2020, namely:- 

In the said notification, for the Schedule, the following changes in the Schedule shall be substituted/added, namely:- 

“Schedule 

1.  In the Guidelines to regulate and control groundwater extraction in India, 2020 -  

(a). in the Index, Item no. 16.0 ,for the words “Provisions of Penalty”  the words  “Provision of Penalty and Charges 

for correction/modifications in NOCs” shall be substituted. 

(b). in the index, in the Annexures, for the words, “Annexure VI : Indicative list of Infrastructure projects”, the words, 

“Annexure VI : Indicative list of location specific Infrastructure projects” shall be substituted. 

  

(c). in the index, in the Annexures, for the words, “Annexure X : Annual water audits by the industries” , the words, 

“Annexure X : Water audits by the industries”  shall be substituted. 

  

2.   In the said guidelines, in the paragraph 1.0, after clause (v), clauses (vi),(vii)  shall be added namely:- 

  

“(vi) All industries/ mining projects/ infrastructure projects drawing ground water only for drinking/ domestic 

purposes up to 5 Cum /day in all assessment units. 

  

(vii) Residential Apartments and Group Housing Societies: 

(a)  For drinking water and domestic uses, drawing ground water upto 20 m
3
/day subject to the conditions mentioned 

in Para 2.0 of the guidelines. 

(b) Dwelling units for Economically Weaker Sections (EWS) under Government schemes.”. 

  

3.   In the said guidelines, in the paragraph 2.0:- 

  

(i). Sub-para 2 shall be added namely-: 

  

“Installation of digital water flow meter (conforming to BIS/ IS standards) in all abstraction structure(s) shall be 

mandatory for all Residential Apartments and Group Housing Societies. All Residential Apartments and Group 

Housing Societies having swimming pools drawing ground water shall be mandatorily required to seek No Objection 

Certificate.” 
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(ii). for the clause (d), the following clause shall be substituted, namely:- 

 “d) In case of saline ground water extraction,  ground water quality data of existing bore  well/ tube well/ dug well 

from any National  Accreditation Board for Testing and Calibration Laboratories (NABL) accredited laboratory or 

Govt. approved laboratory. 

  
Note: In case of new projects, water quality data/report of nearby existing wells from above-mentioned laboratories 

may be submitted for saline ground water extraction.”.  

  

(iii). for the clause (e), the following clause shall be substituted, namely:- 

  

“e) Copy of Rain Water Harvesting Plan submitted to Government agency by the applicant or a proposal for rain 

water harvesting/ recharge in the project premises as per the prevailing Model Building Bye Laws issued by Ministry 

of Housing & Urban Affairs, Government of India.”. 

  

(iv). in the paragraph 2.0, after the clause (e), one more clause (f), shall be inserted/added, namely:- 

  

“f)  For all New projects, a self declaration/ affidavit (duly notarized) indicating date of completion of project shall be 

required.”. 

  

  

4. In the paragraph 4.0, for sub para 3, the following sub para shall be substituted, namely:- 

             

“Commercial entities extracting ground water shall be required to submit online water audit report including an audit 

of water use as mentioned in the relevant sections. CGWA/ State Ground Water Authority (SGWA) shall publish all 

such audit reports online.”.      

  

5.   In the paragraph 4.1:- 

  

(i). for clause (iii), the following clause shall be substituted, namely:- 

  

“(iii). All industries abstracting ground water in excess of 100 m
3
/day shall be required to undertake biennial (once in 

two years) water audit through certified auditors of agencies as approved by CGWA and submit audit reports within 

three months of completion of the same to CGWA. Compliance of the earlier given reports may be checked by 

certified water auditors after one year and the report in this regard may be shared with CGWA.  

  

All such industries shall be required to reduce their ground water use by at least 20% over the next three years through 

appropriate means.”. 

  

(ii). for clause (iv), the following clause shall be substituted, namely:- 

  

“(iv). In industrial areas (as designated or, notified by Central/State Government), Central Ground Water Board 

(CGWB) shall construct need-based piezometers as per local hydro-geological conditions and further monitor water 

levels.  

  

In other than industrial areas as mentioned above, construction of observation well(s)/(piezometer)(s) within the 

premises and installation of appropriate water level monitoring mechanism as mentioned in Section 14 shall be 

mandatory for industries/Infrastructure drawing/ proposing to draw more than 100 m
3
 /day of ground water for Hard 

rock aquifer type and more than 500 m
3
 /day of ground water for Alluvium aquifer type. Monitoring of water levels in 

these areas shall be done by the project proponents. Minimum distance between the abstraction structure and 

piezometer will be 15 m if the aquifer tapped is hard rock and 50 m if the aquifer is alluvium. Depth and aquifer zone 

tapped in the piezometer shall be the same as that of the pumping well/wells. Detailed guidelines for design and 

construction of piezometers are given in Annexure II. Monthly water level data shall be submitted to the CGWA 

through the web portal.”. 

  

(iii). for clause (c), the following clause shall be substituted, namely:- 

  

“(c). In case of saline ground water extraction, ground water quality data of existing bore well/ tube well/ dug well 

from any NABL accredited laboratory or Government approved laboratory.  

Note: In case of new projects, water quality data / report of nearby existing wells from above-mentioned laboratories  

may be submitted for saline ground water extraction.”. 
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(iv). for clause (d), the following clause shall be substituted, namely:- 

  

“(d). For all new projects, document as proof of new establishment / commencement of operation i.e. Consent to 

Establish/ Environmental Clearance/ any other document from a statutory agency.”. 

  

(v). for clause (e), the following clause shall be substituted, namely:- 

  
“(e). Copy of Rain Water Harvesting Plan submitted to Government agency by the applicant or a proposal for rain 

water harvesting/ recharge in the project premises as per the prevailing Model Building Bye Laws issued by Ministry 

of Housing & Urban Affairs, Government of India.”. 

  

(vi). for clause (f), the following clause shall be substituted, namely:- 

  
“(f). Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m

3
 /day in 

Over-exploited, Critical and Semi-critical areas and in excess of 500 m
3
/day in areas underlain by non-alluvium and 

2000 m
3
/day in areas underlain by alluvium in Safe assessment units shall have to mandatorily submit impact 

assessment report and ground water modeling study of existing/ proposed ground water withdrawal on the ground 

water  regime covering 5 KM radius area around the project site prepared by accredited consultants. Pro-forma for the 

report is given in Annexure IV.”. 

  

6. In the paragraph 4.2,   

  

(i). for clause (ii), the following clause shall be substituted, namely:- 

  

“ii) Construction of observation well(s) (piezometers) along the periphery in the premises, for monthly ground water 

level monitoring, shall be mandatory for mines drawing/ proposing to draw more than 100 m
3
 /day of ground water. 

Depth and aquifer zone tapped in the piezometer shall be commensurate with aquifer used for irrigation/drinking 

water in the buffer area. Detailed guidelines for design and construction of piezometers are given in Annexure II.”. 

  

(ii). for clause (b), the following clause shall be substituted, namely:- 

  
“(b) Copy of Rain Water Harvesting Plan submitted to Government agency by the applicant or a proposal for rain 

water harvesting/ recharge in the project premises as per the prevailing Model Building Bye Laws issued by Ministry 

of Housing & Urban Affairs, Government of India or as feasible in the mine premises and as approved by 

CGWA/State agencies”. 

  

(iii). after clause (c), one more clause (d) shall be inserted, namely:- 

  
“(d) For all New projects, document as proof of new project / commencement of operation i.e. Consent to Establish/ 

Environmental Clearance / any other document from a statutory agency.”. 

  

7.  In the paragraph 4.3:- 

  

(i). in the sub para 3, for the words “Indicative list of Infrastructure projects is given in Annexure VI”, the words 

“Commercial infrastructure projects requiring ground water for drinking /domestic use shall also be covered under this 

category. Further, the Indicative list of location specific Infrastructure projects is given in Annexure VI” shall be 

substituted by revised Annexure VI given hereafter. 

  

(ii). after clause (v), one more clause (vi) shall be inserted, namely:- 

  

“(vi) All stadiums, cricket grounds, and other sports grounds/courts, golf courses etc shall construct/install appropriate 

mechanism for artificial recharge of ground water / rain water harvesting. 

  

(iii). for clause (a), the following clause shall be substituted, namely:- 

  

“(a) In cases where dewatering is involved, submission of impact assessment report along with groundwater modelling 

in 5 km radius prepared by an accredited consultant on the ground water situation in the area giving detailed plan of 

pumping, proposed usage of pumped water and comprehensive impact assessment of the same on the ground water 

regime shall be mandatory. The report should highlight environmental risks and proposed management strategies to 

overcome any significant environmental issues such as ground water level decline, land subsidence etc.”. 

  

(iv). for clause (e), the following clause shall be substituted, namely:- 
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  “(e) Copy of Rain Water Harvesting Plan submitted to Government agency by the applicant or a proposal for rain 

water harvesting/ recharge in the project premises as per the prevailing Model Building Bye Laws issued by Ministry 

of Housing & Urban Affairs, Government of India.”. 

  

(v). after clause (g), one more clause (h) shall be inserted, namely:- 

  
“(h) For all New projects, building plan approval or any other relevant document as proof of new project   from a 

statutory agency.”.  

  

8.  In the Section I under paragraph 5.1, for the table 5.1, the following table 5.1 shall be substituted, namely:- 

  

“Table 5.1 Ground Water Abstraction charges for Drinking & Domestic use 
                                                      

Quantum of 

Groundwater 

withdrawal 

(m
3
/day) 

Rate of ground water abstraction charges (Rs. per m
3)

 

0-25 No Charge 

> 25- < 200 1.00 

200 and above 2.00 

  

Government/ Government authorized agencies supplying water for drinking/ domestic use  and Government 

infrastructure projects shall pay ground water abstraction charges @ Rs. 0.50 per m
3
 irrespective of quantum of 

ground water abstraction.”.  

  

9.  In the paragraph 6.0, sub para 2, the following shall be substituted, namely:- 

  

“All those users abstracting ground water and using it for supply as bulk water supplies through private tankers shall 

mandatorily seek No Objection Certificate for ground water abstraction as per Guidelines for Bulk water suppliers as 

issued and updated by CGWA from time to time.”. 

  

10.  In the paragraph 7.0, sub para 3, the following shall be substituted, namely:- 

  

“Abstraction of saline ground water shall be according to the Guidelines for Saline Ground Water Abstraction as 

issued and updated by CGWA from time to time.”. 

  

11.  In the paragraph 8.0,  

  

In the sub para 2, the following shall be substituted, namely:- 

  

“Projects falling within 500 m from the periphery of demarcated wetland areas shall mandatorily submit a detailed 

proposal indicating that any ground water abstraction by the project proponent does not affect the protected wetland 

areas. Furthermore, before seeking permission from CGWA, the projects shall take consent/approval from the 

appropriate Wetland Authority/ State Authority or any other appropriate local government authority to establish their 

projects in the area.”. 

  

12.  In the paragraph  9.0:- 

  

(i). for clause (i), the following clause shall be substituted, namely:- 

  

“(i). Installation of tamper proof digital water flow meter/ Pre Paid Meter (s) (conforming to BIS/ IS standards) having 

telemetry system in the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and 

intimation regarding their installation shall be communicated to the CGWA within 30 days of grant of No Objection 

Certificate through the web-portal.  

In case the ground water extraction is from multiple bore/tube wells within the same premises, tamper-proof digital 

water flow meter(s)/Pre Paid Meter (s) with telemetry can be installed at common outlet point(s).”. 

  
(ii). for clause (iv), the following clause shall be substituted, namely:- 

  

“iv. Proponents shall pay ground water abstraction/ restoration charges based on quantum of ground water extraction 

as applicable as per the rates given in Section 5.”. 
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(iii). for clause (v), the following clause shall be substituted, namely:- 

  “v. Purpose-built observation wells (piezometers) for ground water level monitoring shall be installed as per Section 

14. Water level data shall be made available to CGWA through web portal. Detailed guidelines for construction of 

piezometers are given in Annexure-II.”. 

  

(iv). for clause ix, the following clause shall be substituted, namely:- 

  

“ix. In case of change of ownership, new owner of the premises will have to apply for incorporation of necessary 

changes in the No Objection Certificate with documentary proof within 60 days of taking over possession of the 

premises.”. 

  

  

13.  In the paragraph 14.0,  

  

(i). for sub para 1, the following shall be substituted, namely:- 

  

“In other than industrial areas as mentioned hereafter, all the project proponents (drawing ground water more than 100 

m
3
 /day of ground water for Hard rock aquifer type and more than 500 m

3
 /day of ground water for Alluvium aquifer 

type have to mandatorily construct Piezometers (observation wells) within their premises for monitoring of the ground 

water levels. Further, in industrial areas (as designated or notified by Central/State Government), Central Ground 

Water Board (CGWB) shall construct need-based piezometers as per local hydro-geological conditions and further 

monitor water levels.  Such a mechanism of compliance conditions has been made to ensure regular monitoring of 

ground water level in the project area. In this regard the necessary criteria for monitoring of water levels through 

piezometers by the project proponents is given in Table 14.1.”. 

  

(ii). for Table 14.1, the following Table shall be substituted, namely:- 

  

Table 14.1 No. of Piezometers with Digital Water Level Recorder (DWLR) and telemetry to be constructed & 

Type of Water Level Monitoring Mechanism 

Sl. 

No. 

Quantum of Ground water withdrawal 

(cum/day) 

No. of piezometer(s) (with DWLR and telemetry required) 

1. 0-100 0 

2. >100 

(Hard rock aquifer type in other than 

industrial areas) 

1 

3. >500 

(Alluvium aquifer type in other than 

industrial areas) 

1 

  

14.  In the paragraph 16.0, in the Table 16.1,  

  

(i). Serial no. 2, i.e. “Non disclosure/ construction of additional groundwater abstraction structures 

a) Non-functional Structures. 

b) Defunct/Abandoned 

Note: Given rates are for unit non-functional/ defunct/ abandoned structures. This shall be multiplied with total such 

structures to arrive at consolidated penalty”,  

  

shall be substituted with  

  

“Non disclosure/ construction of additional groundwater abstraction structures 

a) Functional / Non-functional Structures. 

b) Defunct / Abandoned 

Note: Given rates are for unit Functional/non-functional/ defunct/ abandoned structures. This shall be multiplied with 

total such structures to arrive at consolidated penalty.” 

  

(ii).  under the serial no. 7, for the words, “Non maintenance of Recharge structures”, the words “Non maintenance of 

water conservation structures/ recharge structures”  shall be substituted. 

  

(iii). in the paragraph 16.0, the sub para 2 shall be substituted, namely:- 

  

623



14  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

“Application fee for fresh/ renewal of NOC shall be charged as per the rates prescribed by CGWA from time to time 

and intimated through the official web portal. Fee shall also be payable for correction/ modification in the existing 

issued No Objection Certificate letter.”. 

  

(iv). in the Table 16.2,  

  

i. under the heading/heading of the table, for the words  “Proposed Charges” the words  “Charges”  shall be 

substituted. 

ii. the serial no. 1 ( i.e the words " Change in recharge quantum including applicable charges" ) shall be deleted.  

15.  In the Annexure II, for bullet point 1, the following bullet point shall be substituted, namely:- 

  

“The piezometer is to be installed / constructed at the minimum distance of 15 m if the aquifer tapped is hard rock and 

50 m if the aquifer is alluvium from the pumping well through which ground water is being withdrawn. The diameter 

of the piezometer should be about four inches to six inches.”. 

  

16.  In the said guidelines, Annexure VI shall be substituted as given hereafter: 

“Annexure VI 

Indicative list of location specific Infrastructure Projects 

  

  Sl. No. Infrastructure Projects 

1.   Special Economic Zone 

2.   Metro Station/Railway Station & Bus Depot 

3.   Airport, Seaport, Logistics, Cargo & Warehouse 

4.   Highway Infrastructure 

5.   Fire station 

6.   Hospitals & Nursing Homes 

7.  Educational Institutions including schools, colleges, universities, coaching institutes, Training 

Centres/ Skill development centres 

  

  

Note:- The requirement of NOC for Groundwater use may include the water requirement for drinking water/domestic 

uses also.  

17.  In the said guidelines, Annexure VIII shall be substituted as given hereafter: 

“Annexure VIII 

List of States/Union territories where ground water extraction is being regulated by Central Ground Water 

Authority  

1. Andaman & Nicobar 

2. Assam 

3. Arunachal Pradesh 

4. Bihar 

5. Chhattisgarh 

6. Dadra  and Nagar Haveli and Daman & Diu 

7. Gujarat  

8. Jharkhand 

9. Madhya Pradesh 

10. Maharashtra 
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11. Manipur 

12. Meghalaya 

13. Mizoram 

14. Nagaland 

15. Odisha 

16. Rajasthan 

17. Sikkim 

18. Tripura 

19. Uttarakhand 

Note: The above list is dynamic in nature and any addition/deletion in this regard shall be communicated to the 

States/UTs, project proponents including industries by CGWA through its official web portal.”. 

18.  In the Annexure IX (Glossary of technical terms used), under the serial no. 17, for the words “Drinking and 

domestic use: Besides drinking & domestic use of households, this category will cover drinking requirement of 

industries not requiring water for industrial process; drinking, washing, cleaning use etc. in case of hospitals, hotels, 

malls & multiplexes, institutions, offices, banquet halls, fire stations, metro stations, railway stations, airports, sea 

ports, stadia etc.”, the words,“Drinking and domestic use: Water required for daily household activities including 

hygienic purposes, such as cooking food, bathing, cleaning / washing, sanitation etc. Besides drinking & domestic use 

of households this category will cover drinking requirement of industries not requiring water for industrial process; 

drinking, washing, cleaning use etc. in case of hospitals, hotels, malls & multiplexes, institutions, offices, banquet 

halls, fire stations, metro stations, railway stations, airports, sea ports, stadia etc.”shall be substituted.”. 

19.  In the Annexure X, under the heading, for the words “Annual water audits by the industries (Source–CII)”, the 

words, “Water audits by the industries” shall be substituted. ” 

  

   

[F. No. 23014/29/2021-Coordination Section- Part(2)] 

  

ASHISH  KUMAR, Director  

  

Note:  he ‘Guidelines to control and regulate ground water extraction in India’ were published in  Gazette of India, 

Extraordinary, Part II, section 3, sub-section (ii) vide S.O. 3289 (E) dated 24
th

 September, 2020. 
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Ministry of Jal Shakti 
Department of Water Resources, River Development & Ganga Rejuvenation 

Central Ground Water Authority 
Notification of Guidelines dated 24th September 2020 

 
Standard Operating Procedure (SOP) 

 
Executive Summary 
 

Revised guidelines 2020 have been notified in the Gazette of India vide No. CG-DL-E-24092020-221952 

New Delhi, 24.09.2020 for obtaining/renewal of No Objection Certificate (NOC) to regulate and control 

groundwater extraction in the country in supersession of all the earlier guidelines issued by Central 

Ground Water Authority, Ministry of Jal Shakti. Recently, amendment to guidelines have been notified 

vide SO 1509(E), dated 29.03.2023. 

In order to overcome the difficulties faced by applicants as well as evaluating officers for processing/ 

issuance of No Objection Certificate (NOC) for groundwater extraction/de-watering in the country, the 

Standard Operating Procedures (SOP) has been prepared. The SOP will act as a guiding document for 

workflow and fast tracking the process of issuance of NOC. 

Various chapters given in present SoP describe the details about the procedures for processing the 

applications, eligibility, timeline, various charges and checklist of mandatory documents required for 

existing/ fresh and renewal applications. Moreover, in the SoP an attempt has also been made to 

elaborate the procedure to be adopted for imposition of Environmental Compensation and Penalty for 

illegal withdrawal of groundwater.  
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WHAT IS NEW 
 

A) Guidelines Amendments dated  29.03.2023 

Please go through guidelines amendment dated  vide SO 1509(E), 29.03.23023 

B)  Option for Revival of Rejected Application - Please refer to Public Notice dated 13.10.2022 

and corrigendum thereof dated 03.11.2022 (Annexure-1). 

C)  Online Modification Request Facility (Application/ NOC) presently for expansion of industries 

(quantum increase) 

D)  Date of Validity for Different Type of Applications (Fresh New, Fresh Existing, Renewal)  

 Fresh New (Proposed) Project – Validity starts from Date of issuance of NOC 

 Fresh Existing Project – Validity starts from date of submission of application (to 

be extended in case of very old application where validity may end within next 6 

months). 

 Renewal Applications – Month and Date remains same as previous NOC, only 

year will change (presently in practice) 

About Accreditation Institutes: 
 

Sl No Accreditation Institute Location For Institution/ 
Individuals 

Authorized for 
Accreditation  
From 

1 RAJIV GANDHI   
NATIONAL GROUND WATER 
TRAINING AND  RESEARCH 
INSTITUTE (RGNGWTRI) 

RAIPUR  ● Individual 
consultants 

● Institutions 

15/2/2021 

2 NATIONAL ACCREDITATION 
BOARD FOR EDUCATION 
AND TRAINING (NABET) 

NEW 
DELHI  

● Institutions only 23/06/2021 
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Frequently Asked Questions 
 

FREQUENTLY ASKED QUESTIONS 

Q1. Who should obtain No Objection Certificate (NOC) from CGWA? 

Ans. All Residential Apartments (with or without Swimming Pools, except exempted 
under Para 1.0(vii))/ Group Housing Societies (with or without Swimming Pools, 
except exempted under Para 1.0(vii))/ Government Water Supply Agencies in 
Urban Areas / Industrial / Infrastructural / Mining Projects which are either 
existing, new or are under expansion and requiring to withdraw ground water have 
to obtain NOC from CGWA. 

Q2. Who is exempted from seeking No Objection Certificate (NOC)? 

Ans. Following categories of consumers shall be exempted from seeking NOC for 
ground water extraction : 

(i)  Individual domestic consumers in both rural and urban areas for 
drinking water and domestic uses. 

(ii) Rural drinking water supply schemes. 
(iii) Armed Forces Establishments and Central Armed Police Forces 

establishments in both rural and urban areas. 
(iv) Agricultural activities. 
(v) Micro and small Enterprises drawing ground water less than 10 

cum/day. 
(vi) All industries/ mining projects/ infrastructure projects drawing ground 

water only for drinking/ domestic purposes up to 5 cum/ day in all 
assessment units. 

(vii) Residential Apartments and Group Housing Societies: 
a) For drinking and domestic uses, drawing ground water up to 
20m3/day, subject to conditions mentioned in Para 2.0 of the guidelines. 
b) Dwelling units for Economically Weaker Sections (EWS) under 
Government schemes 

Q3. Which type of industries shall not be granted No Objection Certificate (NOC)? 

Ans. New industry and expansion of existing industries except those falling under MSME 
category (other than PDWs) located in over-exploited assessment units involving 
increase in quantum of ground water shall not be granted NOC. 

Q4. Will new projects falling under Over-exploited assessment units be required to 
apply for NOC from competent authority? 

Ans. Only new industries falling under MSME (other than PDWs) can apply for NOC 
for ground water abstraction in OE assessment units. New industries falling in 
other categories can obtain NOC only for drinking/domestic use for work force and 
greenbelt development. Further New mining Projects and New Infrastructure 
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Projects can apply for NOC in OE areas. 

Q5. Is expansion of existing industries falling under over-exploited assessment units 
involving increase in quantum of groundwater abstraction allowed? 

Ans. Expansion of existing industries involving increase in quantum of ground water 
withdrawal falling under Over-exploited assessment units is permitted only for 
MSME sector. 

 

Q6. Are new packaged water industries falling under MSME category and located in 
Over-exploited assessment areas eligible to apply for NOC? 

Ans. No. 

Q7. Which type of infrastructure projects is not eligible for seeking No Objection 
Certificate (NOC) in OE Areas? 

Ans. Except following 7 categories, no infrastructure project is eligible for NOC in OE 
areas. 

(i) Special Economic Zone 
(ii) Metro Stations/ Railway Stations/ Bus Depots 
(iii) Airport, Seaport, Logistics, Cargo & Warehouse 
(iv) Highway Infrastructiure 
(v) Fire Station 
(vi) Hospitals & Nursing Homes 
(vii) Educational Institutions including schools, colleges, universities, 

coaching institutes, training centres/ skill development centres 

Q8. In which States / UTs CGWA is issuing NOC for ground water withdrawal to 
Residential Apartments / Group Housing Societies / Government Water Supply 
Agencies in Urban Areas / Industrial / Infrastructural / Mining Projects/ Bulk 
Water Supply for Drinking, Doemstic purposes? 

Ans. In the States of Assam, Arunachal Pradesh, Bihar, Chhattisgarh, Gujarat, 
Jharkhand, Madhya Pradesh, Maharashtra, Manipur, Meghalaya, Mizoram, 
Nagaland, Odisha, Rajasthan, Sikkim, Tripura, Uttarakhand, and in UTs of 
Andaman & Nicobar, and Daman, Diu & Dadra Nagar Haveli. 

Q9. In which States / UTs CGWA is not Issuing NOC for ground water withdrawal to 
Residential Apartments / Group Housing Societies / Government Water Supply 
Agencies in Urban Areas / Industrial / Infrastructural / Mining Projects? 

Ans. CGWA does not Issue NOC for ground water withdrawal in the States of Andhra 
Pradesh, NCT Delhi, Uttar Pradesh, Punjab, Haryana, Goa, Himachal Pradesh, 
Jammu & Kashmir, Karnataka, Kerala, Tamil Nadu, Telangana and West Bengal 
and in UTs of Chandigarh, Puducherry, Lakshadweep and Ladakh. 

Q10. Where should project proponent submit the Proposal? 
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Ans. Project proponent has to submit the application online on the website http://cgwa-
noc.gov.in. 

Q11. Is installation of Sewage Treatment Plants (STPs) mandatory for all residential 
apartments/ Group Housing Societies? 

Ans. Installation of Sewage Treatment Plants (STPs) shall be mandatory for all new 
residential apartments/ Group Housing Societies where ground water requirement 
is more than 20 m3/day. 

Q12. What are ground water abstraction charges and who need to pay it? 

Ans. Ground water abstraction charges are amount to be paid against ground water 
withdrawal based on type of water use, the quantum of ground water extraction and 
category of assessment unit. 
All residential apartments/ group housing societies/ Government water supply 
agencies in urban areas / Industries / Mining/ Infrastructure projects drawing 
ground water in safe, semi-critical and critical assessment units will have to pay 
ground water abstraction charges. 

Q13. Who need to pay ground water restoration charges? 

Ans. All existing Mining / Infrastructure projects / Industries (including MSMEs) and 
new MSMEs (other than PDWs), new infrastructure (falling in 7 categories in Ans-
7) and new mining projects drawing ground water in over-exploited assessment 
units will have to pay ground water restoration charges based on their quantum of 
ground water extraction. 

Q14. Can treated water be used for recharge to ground water? 

Ans. Treated / Untreated wastewater can not be used for recharge to ground water. 

Q15. Which type of industries need to submit Impact Assessment Reports? 

Ans. All industrial projects extracting / proposing to extract ground water in excess of 
100 m3/day and up to 500 m3/day  ground water in over-exploited, critical and 
semi-critical areas shall have to mandatorily  submit Impact Assessment Report 
with Analytical Modelling Report (Annexure-4a and 4b). For GW Extraction above 
500 KLD in OCS blocks shall have to  mandatorily  submit Impact Assessment 
Report with Mathematical Modelling Report Also in  safe areas underlain by hard 
rock, industries drawing >500 m3/day and in safe areas underlain by alluvium/ soft 
rock, industries drawing >2000 m3/day are required to submit impact assessment 
report with Mathematical Modelling (Annexure-4a and 4b) 

Q16. What kind of project needs to submit consent / approval from the wetland 
authorities? 

Ans. Projects falling within the 500 m. periphery of demarcated wetland area (As per 
RAMSAR Sites given in Annexure-2) shall mandatorily need to submit consent/ 
approval from the appropriate wetland authorities/ State Authority/ or any other 
appropriate local government authority to establish their projects in the area. 
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Q17. What is the mode of payment of processing fee, abstraction fee and restoration 
charges? 

Ans. One year advance Payment is to be made online through link given in NOCAP 
Bharatkosh (website: Bharatkosh.gov.in) before submission of application Arrears/ 
EC/ Penalty, if applicable will be communicated later on approval of application 
and will have to deposited against the application within stipulated period by 
logging in into one’s account . 

Q18. Will it be allowed to apply for renewal after validity expiry of NOC? 

Ans. Yes, but the project proponent shall be liable to pay environmental compensation 
for the period starting from the date of expiry of NOC, till NOC is renewed by the 
competent authority. 

Q19. Is there any provision of extension of NOC? 

Ans. Yes, extension of NOC will be allowed in case proponent is unable to construct 
well(s) during the validity period of NOC. 

Q20. How extension of NOC will be accorded and for how many years? 

Ans. Proponent will have to apply for extension of NOC with valid reason along with 
supportive documents. Other conditions will remain the same as that for fresh NOC. 
Extension of NOC will be granted for the maximum period of 2 years. Creation of 
facility for online request for extension  in NOCAP  is in process and will be 
functional shortly. 

Q21. Can CPHEEO norms be considered instead of NBC-2016 norms? 

Ans. No. The guidelines of NBC-2016 norms are available on CGWA website. 

Q22. Which projects are exempted from paying groundwater abstraction charges? 

Ans. The projects which are abstracting saline groundwater are exempted from paying 
groundwater abstraction charges. However, in case of delay in submission of 
application, EC will be charged at the rates prescribed for Safe Area. 

Q23. Are the projects eligible for any kind of rebate to seek NOC? 

Ans. Yes, proponents will be eligible for 50% rebate in groundwater 
abstraction/groundwater restoration charges, at the time of every renewal by the 
competent authority, if they have implemented recharge measures as per the 
condition specified in their previous NOC. 

Q24. What will happen in case of nonpayment of  EC/ Penalty/ Arrears (if applicable)   
after approval of NOC? 

Ans.  If the applicant fails to deposit required charges abstraction/restoration charges 
within the prescribed time limit, the application shall be liable to rejection (even 
after approval). 

Q25. What is the procedure for change in groundwater quantum in the NOC/ 
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Application? 

Ans. The PP has to apply online thorugh Modification Request Facility on NOCAP with 
proper justification and supporting documents. The change will subject to approval 
of competent authority. 

Q26. What is the procedure in case of failure of Bharatkosh transactions? 

Ans. The project proponent will have to contact Bharatkosh helpline/NTRP Team on 
email ID available on NTRP portal. No action is required from CGWA side. 

Q27. What is the mechanism for imposing EC on illegal abstraction? 

Ans. EC is to be imposed for illegal abstraction of ground water.  

The amount of EC will be deposited by applicant online by logging into user account  

Q28. What is the mechanism for show cause notice? 

Ans. If a firm violates the NOC conditions and it has been proved during site  inspection, 
the show cause notice will be issued to the firm by the NOC approving authority 
RD/HQ with condition of replying within 15 days. If the firm fails to submit reply 
within stipulated time frame, the case may be forwarded to respective Authorized 
DM/DC for necessary action. 
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Chapter-1 

Application Fee and Processing 
 
1.1  Application Fee 
 

● Fresh NOC  Rs. 10000 

● Renewal of NOC  Rs. 5000 

● Extension of NOC Rs. 5000 

● Change in User ID Rs. 5000 

● Change in name of the firm  Rs. 5000 

● Issuance of corrigendum of NOC  Rs. 5000 

● Any other items/ corrections etc.- 
Expansion of NOC  

Rs. 5000 

 

1.2  Processing of Applications for Fresh NOC and Renewal of NOC 
 
Applications received in Regional Offices shall be verified, processed and approved and NOC shall be 

processed and disbursed for ground water abstraction upto 100 KLD and those above 100 KLd will be 

forwarded to HQs after verification. The detailed procedure for processing  of applications and issuance 

of NOC is described in succeeding paras.  NOC shall  be issued for the period as per assessment unit 

category and type of water use as mentioned below: 
 

Category Use Validity of NOC 

Critical, Semi-critical 
and Safe 

Infrastructure projects for drinking & domestic 
use and urban Water 

5 years 

Supply Agencies  

Industries 3 years 
 Mines 2 years 

Over exploited All users in ‘Over-exploited areas’ 2 years 

 
 
1.2.1 Regional Office 
 
Regional Director/ Head of Office is declared as Administrator at Regional Office. All cases up to 100 

m3/day will be processed in the Regional Office. 
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1.2.1.1  Role of Evaluating Officer 
Check all the documents as per the check list given below and enter details of processing fee and ground 

water abstraction/ restoration charges received at verification stage. Verification is to be completed within 

7 days of receipt of application.  

 
CHECK LIST OF DOCUMENTS AT VERIFICATION STAGE  

 

S.No Documents Yes/No 

1 Consolidated Consent & Authorization (CCA) Consent to 
Establish (CTE) or Consent to Operate (CTO) from State Pollution 
Control Board or letter from MoEF, or letter from State level 
Environmental Impact Assessment Authority or any other letter 
from statutory agencies indicating date of commencement of 
project (in case of OE area and in case of new projects only) 

 

2 Affidavit on non-judicial stamp paper of Rs. 50/- by the applicant, 
confirming non/ inadequate availability of public water supply ( in 
case of water requirement is less than 10 KLD for fresh as well as 
renewal cases) 

 

3 Certificate regarding non/ partial availability of fresh water/ 
treated waste water supply from the local government water 
supply agency (Required in case of water requirement is more than 
10 KLD for fresh as well as renewal cases) 

 

4 In saline category only, Ground water quality report of existing well 
from NABL accredited/govt. approved lab 

 

5 Water requirement for drinking and domestic purpose to be 
computed as per the National building code (NBC) 2016. 

 

6 Completion certificate/Affidavit from the concerned agency for 
infrastructure projects in case ground water requirement exceeds 
10 KLD 

 

7 Certificate of Installation of STP /Affidavit (For New Projects) in case 
of water requirement is more than 20 KLD 

 

8 Impact Assessment Report/G.W. Modeling report by accredited 
consultants as per the format available in NOCAP (if applicable) 

 

9 MSME Certificate in case of MSME (If groundwater requirement is 
more than 10 KLD or more in OE areas) or certificate for Medium 
Enterprise if groundwater requirement is less than 10 KLD 

 

10 Detailed report from projects falling within 500 m from the 
periphery of demarcated wetland areas indicating that any ground 
water abstraction by the project proponent does not affect the 
protected wetland areas 

 

11 Certificate/Affidavit of wetland  from projects falling beyond  500 
m from the periphery of demarcated wetland areas only in the 
districts where the wetland is located (Annexure- showing 
RAMSAR sites) 
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12 Water audit reports by certified auditors of NPC/CII/FICCI/ PHDCCI 
for cases GW withdrawal is more than 100 KLD ( in case of renewal 
Only) 

 

13 Site Inspection/ Self Inspection (Renewal cases only)  

14 Approved Mine Plan by approving authority.  

15 Comprehensive Hydrogeological report on groundwater conditions 
in core and buffer zones of the mine . in case of dewatering by 
Accredited Consultants as per guidelines. GW Modelling report by 
accredited consultant is to be included in CHR  in case of > 500 KLD 
GW extraction. 

 

16 Copy of Bharatkosh receipts (If payment made directly into 
Bharatkosh without using NOCAP Link): 

● Application Fee 
● Ground water abstraction/ restoration charges 

 

 

● Applications incomplete (partial payment/ non-payment of Abstraction/ Restoration Charges and/ or 

without mandatory documents are to be rejected at verification stage itself. The reason(s) for 

rejection is/ are to be clearly mentioned in the Action Comment and Noting. 

● Application for ground water withdrawal of more than 100 KLD after verification and filling up 

Evaluation Proforma in the Headquarter will be forwarded to AO level at HQ.  

● Applications seeking GW withdrawal upto 100 KLD,if documents are complete, should be 

processed, else rejected within 7 days of receipt of application. No queries should be made at 

verification stage. 

● In case of complete application, EO shall fill Evaluation Proforma, calculate ground water 

abstraction/ restoration charges and fill columns regarding EC and penalty, if any and forward to 

Approving Officer.  

● If any query is raised in application processing stage, first query should be raised within 7 days giving 

15 days time for submission of response. Query will be generated at EO level and will be approved 

by AO. Therefore, in case of query application will be forwarded to AO level seeking approval of 

query.  

● Query will be sent by email (till  provision of generating query is made in NOCAP portal). 

● If response to first query is received and reply is satisfactory,  fill  Evaluation Proforma, calculate  

ground water abstraction/ restoration charges and fill columns regarding EC and penalty, if any and 

forward with recommendation to Approving Officer with noting (Visible to applicant on website and 

by SMS).  

● Second  query may be raised in special cases in extraordinary situations only.  

● On receipt of satisfactory reply of queries, fill the Evaluation Proforma and calculate  groundwater 

abstraction/ restoration charges and fill columns regarding EC and penalty, if any and forward with 
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recommendation to Approving Officer with noting. (Visible to Applicant on website and by SMS).  

● In case no reply is received even after second query or reply is still unsatisfactory, reject the 

application clearly stating the reason.  

1.2.1.2  Role of Approving Officer 
 

● Approving Officer will verify the recommendation received from Evaluating Officer and returned for 

clarification to Evaluating Officer, if any discrepancy is observed.  

● Approving officer will also check the ground water abstraction/ restoration charges, EC and penalty 

calculated by the Evaluating Officer.  

● In case of query, if AO is satisfied with the query suggested by EO,  he will approve as it is, otherwise 

he will modify/ add query  and return to EO. 

● AO will approve the application if quantum of ground water withdrawal is upto 10 KLD on being 

satisfied with the recommendation of the Evaluating Officer.   

● Applications for ground water withdrawal of > 10 KLD will be forwarded to Admin with 

recommendation and noting in case of higher quantum of ground water withdrawal.  Action/ comment 

is visible to Applicant on website and by SMS. 

● There may be provision to representation by the applicant in case of dispute/mismatch in query by 

himself or authorized representative by means of submitting documents/presentation to resolve 

query before expiry of time limit.   After both the queries, if applicant fails to satisfy condition, 

the application will be rejected, else with satisfactory reply application will be processed for 

issuance of NOC. 

 

NOC processing  

● After  approval of NOC from AO/ Administrator, will check and update the charges, EC and penalty, 

if any, imposed and received from the PP  in NOC processing sheet.  

NOC disbursement 

● After updating of charges, EC and penalty, AO will approve and disburse the NOC.  

 
 
1.2.1.3  Role of Administrator 
 

● Recommendation received from Approving Officer will be verified and returned to Approving Officer 

for clarification, if any discrepancy is observed. 

● Application upto 100 KLD will be approved by Administrator within cumulative 15 days of receipt of  
complete application if no query is raised.  

● In case of query raised, application is to be approved within 30 days.   
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1.2.2  HQs Office 

 

Applications for more than 100 KLD will be submitted directly to CGWA, New Delhi. Applications for 

ground water abstraction of more than 100 KLD after verification will be forwarded to AO level in HQs 

for further processing. 

 
1.2.2.1  Role of Evaluation Officer (EO, HQ) 
 

Please refer to Section 1.2.1.1 above. 
 
1.2.2.2  Role of Approving  Officer 
 
● The Approving Officer will process the application. For processing of applications of > 100 KLD in 

OCS areas and >500 KLD in safe areas underlain by hard rock and > 2000 KLD in safe areas 

underlain by soft rock/ alluvium and mining/ infrastructure dewatering projects, the AO will go through 

the Impact Assessment Report, Comprehensive Hydrogeological Report, Modelling Report and the 

Water Audit Report as the case may be. If the case is fit for review by the Expert Appraisal Committee 

(EAC), AO will recommend for presentation before EAC.   Mail will be sent to PP for sending 

presentation and filled in evaluation proforma. 

● After approval of  EAC of such applications, AO will check the charges deposited by the PP, calculate 

revised charges in case change of quantum is suggested by EAC, calculate EC and penalty, if any,  

and fill up Evaluation proforma.   

● Applications of infrastructure projects not involving dewatering , and therefore, not requiring IAR and 

review by Expert Appraisal Committee will be processed by AO. AO will check the charges received, 

calculate  EC and penalty and submit with recommendation to the Administrator. AO will fill the 

Evaluation Proforma.  

 

●   

 

1.2.2.2  Role of Administrator 
 
● On receiving recommendation from the AO, the Administrator will shortlist the cases for presentation 

before the EAC  and arrange to hold  meeting of EAC. All the applications approved by the EAC will 

be processed. Applications upto 500 KLD shall be approved by Administrator and those of higher 

quantum  shall be recommended and forwarded to Member.  

● Cases which have not been approved by EAC will be returned to AO for seeking the information as 

advised by the EAC. 

● Cases which do not come under purview of  EAC, the Administrator will process and approve 

applications upto 500 KLD and forward applications of higher quantum to Member.  
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1.2.2.3     Role of Member 
 
 
● Member will examine all applications as recommended by the Administrator  and approve if the 

quantum of ground water abstraction is  >500 to 1000 KLD and forward applications with quantum 

of >1000 KLD to Chairman.  

 
1.2.2.4    Role of Chairman 
 
● Chairman will approve all applications for ground water withdrawal of >1000 KLD  as recommended 

by the Member.  

NOC processing and disbursement  

● After approval of NOC from Administrator/ Member/ Chairman as per quantum, AO will update the 

charges, EC and penalty imposed and received from the applicant and modify the NOC in case 

required.  

● Approve and disburse the NOC in case all payments have been received. NOC will be automatically 

uploaded.  

● NOC is to be issued within 45 days of submission of application. 

1.2.3 Clarifications for NOC processing 
 
1. Existing infrastructure projects where the application has been submitted before 24/9/2020 and water 

requirement is >20 KLD -- STP is not mandatory.  

2. Completion certificate/occupancy certificate - It is mandatory document for issuance of NOC for all 

projects in respect of Infrastructure Projects. However, an affidavit can be accepted from the 

project proponents as given in the annexure. 

3. While computing the water abstraction/ restoration charges, the consumption for major use has to 

be taken for deciding the rates of charges. 

4. The Micro and Small enterprises mining, hotel and infrastructure project applicants having GW 

withdrawal less than 10 KLD are also exempted from seeking NOC. 

5. Mining Projects seeking renewal need not submit water availability certificate. 

6. Mining cases where water requirement is for drinking and domestic purpose shall be dealt under 

drinking and domestic category. 

7. Industries applying for the first time need not submit water audit report at the time of filing 

application. 
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8. As per the amendment to guidelines notified on 29.03.2023,  All projects extracting/proposing to 

extract ground water in excess of 100 m3 /day in Over-exploited, Critical and Semi-critical areas 

and in excess of 500 m3/day in areas underlain by non-alluvium and 2000 m3/day in areas underlain 

by alluvium in Safe assessment units shall have to mandatorily submit impact assessment report and 

ground water modeling study of existing/ proposed ground water withdrawal on the ground water 

regime covering 5 KM radius area around the project site prepared by accredited consultants..  The 

following will be the criteria for GW modelling.  

a.   Criteria for Modelling Studies for Industries 

 

Assessment Unit Aquifer Type Quantum of GW 
(m3/day) 

Type of 
Modelling 

Category of 
Consultants 

All Assessment 
Unit 

All >100 to 500 
Analytical GW 

Modelling 

All consultants 
accredited for 

with or without 
Modelling 

Over-exploited, 
Critical &  
Semi-Critical 

Non-Alluvium >500 

Numerical GW 
Modelling 

consultants 
accredited for GW 

Modelling only 

Alluvium >1000 

Safe Non-Alluvium >500 

Alluvium >2000 

b.   Criteria for Modelling Studies for Mining projects. 

Assessment 
Unit 

Aquifer Type Quantum of Groundwater 
(m3/day) 

Over-exploited, 
Critical and  
Semi-critical 
(OCS) 

Hard Rock/ Non-
alluvium >500 

 

Alluvium 

 

>1000 

Safe Hard Rock/ Non-
alluvium 

>500 

Alluvium >2000 

 

The following amendments have been made and are available on the NOCAP Portal :   

(a) The Impact Assessment study Report in case of industries covering 5 Km radius area around the 

project site and ground water modeling study is mandatory as per the criteria given in point 

number 4. 

(c)  In case of infrastructure projects where dewatering is required, impact assessment report along 

with groundwater modeling in 5 km radius shall be mandatory irrespective of groundwater volume. 
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(d) All mining projects irrespective of dewatering shall mandatorily submit comprehensive 

hydrogeological reports of core and buffer zones in the radius of 2 and 10 sq.km respectively. 

(e) In case of dewatering, ground water modeling in 10km radius is mandatory as per the criteria 

given in point number 4 below. 

9.   For Renewal case: In case of non compliance of conditions of previous NOC, penalty of Rs. 100000 

will be imposed under Section 15 of EPA  for non compliance in case of NOCs issued/ applications 

submitted prior to 24.9.2020, since guidelines cannot be implemented with retrospective effect. 

However, the applicant need to comply with the then  NOC conditions within six months of renewal 

failing which case will be liable for EC. 

10. Existing industries, infrastructure units and mining projects which have  installed/constructed artificial 

recharge structures in compliance of the conditions prescribed in the groundwater guidelines 

prevailing at the time of grant of No Objection Certificate or its renewal shall be eligible for a rebate 

of 50% (fifty percent) in the ground water abstraction charges/ground water restoration charges, 

subject to their satisfactory performance and verification in each renewal. 

11. Projects existing prior to 30.09.2022, which had not applied for NOC by the last date, I.e 30.09.2022 

shall be liable to pay EC as per Public Notice dated 03.11.2022 (Annexure-3). However, the 

relaxation in the Public Notice to PPs who made attempts to apply by 30.09.2022 but could not do 

so due to NOCAP issues, shall not be applicable in respect of such applications submitted after 

31.12.2022. 

1.3   Extension of NOC 
Cases of extension of NOC shall be approved at appropriate levels as defined in the procedure for 

processing of NOC applications. Extension of No Objection Certificate will be granted for a 

maximum period of two years. No further extension will be granted after the expiry of the 

extended period.  

 

1.3.1  Regional Office  

1.3.1.1    Role of Evaluating Officer 

The Evaluating Officer will first examine the application and attached documents submitted by the Project 

Proponent.  
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Check list in case of Extension of  NOC 

S.No. Documents Yes/ No 

1. Previous NOC   

2. Documentary proof justifying the reasons for delay 
in implementation of the project  

 

 
● Extension of NOC is to be considered only in cases, where no ground water abstraction structures 

have been constructed.  

● If EO is satisfied with the justification furnished by the PP, EO will recommend applications of up to 

100 KLD to AO of the Regional Office and applications above 100 KLD will be forwarded to HQ.  

● EO will also indicate ground water abstraction/ restoration charges to be deposited by the PP.  

● After approval from the approving Authority, charges will be communicated to PP giving 15 days’ 

time to deposit the same. 

● After receiving the charges, Extension letter will be issued duly signed by the Regional Director  till 

the provision for online submission and processing is made in NOCAP.   

 

1.3.1.2  Approving Authority at Regional Office 

The applications for extension of NOC shall be approved by the approving Authority 

as specified below: 

 

S. No.  Quantum of ground water abstraction  
(KLD) 

Approving Authority  

1. Upto 10 KLD  Approving Officer 

2. Upto 100 KLD Administrator  

 

 
1.3.2  HQs Office 
 
1.3.2.1   Role of Evaluating Officer (EO, HQ) 
 

Pl refer to Section 1.3.1.1 above 
 

1.3.2.2 Role of Approving Officer  

● The Approving  Officer will examine the application along with supporting documents forwarded by 

the Evaluating Officer of the Region and the recommendation furnished by the EO.  

● Extension of NOC is to be considered only in cases, where no ground water abstraction structures 

have been constructed.  

● If AO is satisfied with the justification furnished by the PP and recommendation of the EO from 
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Regional Office, AO will recommend the application to Administrator.  

● AO will also indicate ground water abstraction / restoration charges to be deposited by the PP.  

● After approval from the approving Authority, charges will be communicated to PP giving 15 days’ 

time to deposit the same. 

● After receiving the charges, Extension letter will be issued duly signed by the Member till the 

provision for online submission and processing is made in NOCAP.  

 
1.3.2.3 Approving Authority at HQs Office 

 
The applications for extension of NOC shall be approved by the approving Authority as 

specified below: 

 

S. No.  Quantum of ground water abstraction  
(KLD) 

Approving Authority  

1. Up to 500  KLD Administrator (RD/ 
HoO) 

2. Up to 1000 KLD Member 

3 >1000 KLD Chairman 

 
 

1.4  Change in User ID in NOCAP portal 
 
The user will send mail to the concerned Regional Office requesting for  change in User ID,  indicating 

the new User ID and submit  the following documents: 

 

● ID proof 

● Authorisation letter 

● Copy of NOC, in case of existing NOC holders.  

● In case  NOC has not been issued, the user will inform application No. 

● Bharatkosh receipt for fee paid for Rs. 5000 (Till the provision for service request is made online in 

NOCAP portal) 

 

The Evaluating Officer on being satisfied with the documents submitted by the Proponent obtain approval 

from Regional Director and do the needful in NOCAP.  
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1.5  Change in name of the firm  
 
The user will submit a request through mail to the concerned Regional Office/CGWA for change of name 

of the firm along with the following documents:- 

● Bharatkosh receipt for fee paid for Rs 5000 in respect of name change 

● Certificate of incorporation  or any other legal document in support of name change  

● Copy of existing NOC 

 
The Evaluating Officer in Regional Office/ AO in HQs office, as the case may be, will check the 
documents submitted by the proponent and put up for approval. Approving Authority will be as follows:  
 
 

S. No.  Quantum of ground water abstraction 
in the NOC/ application (KLD) 

Approving Authority  

1. Upto 10   AO in Regional Office 

2. Upto 100 Administrator in Regional Office 
(RD/HoO) 

4. Upto 500   Administrator in HQs (with the role 
of rdhq) 

5. Upto 1000  Member 

6.  >1000  Chairman 

 
 After receiving approval from the Approving Authority EO will change in the name in the NOCAP and 
issue corrigendum of NOC. 
 

1.6  Issuance of corrigendum of NOC/ Revised NOC  
 
 
Once a request is received in the Regional Office/ HQs from the applicant regarding issuance of 

corrigendum/ revision in NOC, the Evaluating Officer in the Region / Approving Officer in the HQs will 

examine the request and justification furnished by the applicant. If he is satisfied with the justification 

corrigendum/ revised NOC will be issued after approval of the approving Authority as mentioned in the 

table under para 1.5.  

 

1.7  Expansion of quantum of ground water abstraction in NOC  
 

Application for expansion of NOC shall be considered separately only if it is submitted within the validity 

period of NOC. After the expiry of validity of NOC, proposal for expansion is to be included by the 

applicant in the application for renewal of NOC. Applications upto 100 KLD shall be processed at 

Regional Office and those above 100 KLD at HQs. Such requests are to be made by PP online 
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through Modification Request Facility on NOCAP Portal. 

 

 

Check list in case of Expansion 

S. No. Documents Yes/ No 

1. Previous NOC   

2. Documentary proof justifying the increase in 
quantum of ground water abstraction - Consent to 
Operate or Environmental Clearance or any other 
document by concerned State agency mentioning 
the increased quantum of water consumption  

 

3 Self-inspection  

4 Bhratkosh receipt of Rs. 5000  

 

● Application will be submitted by the applicant online through Modification Request Facility on 

NOCAP Portal.  

● Procedure for processing of application and issuance of Revised NOC shall be the same as 

described under application processing for fresh/ renewal of NOC.  

● Approving Authority will be the same as for approval of NOC.  

● No expansion shall be granted to existing industries in Over-exploited assessment units.  

● However, if any industry has already undergone expansion before 24.09.2020, in such case 

expansion to industry in Over-exploited assessment units shall be considered.   

 

1.8 Archival of old applications and NOC 
 
Archival of old applications received and processed offline  is to be done at respective Regional Offices. 

Steps for archival of applications and NOC are given below: 

 
Step- 1            Log in using   ID and Password of Data Entry Operator as provided by NIC 
 

Step- 2  Click on    Apply ➜ New  application➜     Industry/ Infra/ Mining 
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Step- 3 
 
Fill the details from the application  (Make sure that the new  application number is as per format as 
shown below)  
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Step-4  
 
Fill all the details as per application and NOC like project address, communication address, quantum of 
ground water abstraction /dewatering, Number of abstraction and dewatering structures and attach all 
the documents in extra attachment page. 
 
NOTE : New NOC number should be in proper format as shown below 
             For fresh NOC-  Old NOC number-  CGWA/IND/Proj/2018/332 
 
New Format  
            For fresh NOC - CGWA/NOC/IND/ORIG/2018/332 
            For 1ST renewal NOC-  CGWA/NOC/IND/REN/1/2018/332 
            For 2nd renewal NOC- CGWA/NOC/IND/REN/2/2018/332  
 
After filling all the details “SUBMIT” the application. 
 
Step- 5  
 
Log in using  ID and PW of Data Entry Approval 
 
Step- 6 
 

Click on  Inbox➜   New/Renew   ➜      Ind/Infra/Min     ➜   Pending for approval   ➜   Take action      
 

 
 
Step – 7  Cross check the details entered by data entry operator  
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Step- 8  
 
Go to the last page and approve the application.  
 
 
Step-9  

Click on   Inbox  ➜ New/Renew    ➜ Ind/Infra/Min  ➜ Approved applications  ➜ Associate User 
 
 

  
 
Step- 10  
 
Select the user name provided by the applicant 
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Step-11 
 
Click on Associate user  
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Illustration 

Cases up to 100 KLD – Regional Level 

1. Stages of Application Processing 
 

2. Stages of NOC Processing and Disbursement 
 
 
 

 
 
 
 

Cases > 100 KLD 

1. Stages of Application Processing 

 

 

 

 

 

 
 

2. Stages of NOC Processing and Disbursement 
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1.9  Calculation of ground water abstraction/ restoration charges 
 

1.9.1  Fresh NOC  
 

● Ground water abstraction/ restoration charges will be calculated on annual basis.  

● Charges as per categories of Ground Water Resource Assessment- as on 1st January of each year.  

● Those who have already deposited charges, their charges will be revised as per new category w.e.f. 

1st January of each year. 

● Every year the PP will submit data on actual water consumption and charges for one year will be 

communicated to the PP with the direction to pay charges within 15 days, failing which their NOC 

shall be cancelled, tubewells will be sealed and EC will be imposed. 

● Based on the actual water consumption, excess amount, if any, received during the previous year 

shall be adjusted while calculating charges for next year. 

● If actual daily withdrawal of ground water exceeds the sanctioned quantum in more than -------- 

instances and the quantum drawn is such that the rate of ground water charges increases, then the 

rate as per the changed quantum shall be charged for number of days, the ground water withdrawal 

is in excess.  

● If the actual quantum of ground water withdrawal per day is less and such that the rate of ground 

water charges falls in lower slab, then charges shall be payable as per the lower slab and the excess 

amount received shall be adjusted in the subsequent year.  

 
1.9.1.1  Existing industries/ infrastructure/ mining projects 
 

● In case of existing industries and mines, check the date of commencement of operation from CTE/ 

Industry profile/ Environmental Clearance.  

● In case of existing infrastructure projects, check date of establishment.  

● If the project is operational prior to 24.09.2020, charges will be payable from 24.09.2020. 

● .  

1.9.1.2  New industries/ mines/ infrastructure projects 

● In case of new industries which have been established after 24.09.2020, charges will be payable 

from the date of start of validity of NOC.  

 

1.9.2   Renewal of NOC 
 
●  In case of renewal of NOC, charges will be payable from 24.09.2020.  

● The charges will be calculated from 24.09.2020 till date of completion of one year from date of start 

of validity of NOC.  

●  Ground water abstraction/ restoration charges will be calculated on annual basis.  
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● Charges as per categories of Ground Water Resource Assessment-  as on 1st January of each 

year.  

● Those who have already deposited charges, their charges will be revised as per new category 

w.e.f. 1st January of each year. 

● Existing industries, infrastructure units and mining projects which have installed/constructed artificial 

recharge structures in compliance of the conditions prescribed in the groundwater guidelines 

prevailing at the time of grant of No Objection Certificate or its renewal shall be eligible for a rebate 

of 50% (fifty percent) in the ground water abstraction charges/ground water restoration charges in 

each renewal, subject to their satisfactory performance and verification. 

●   

● Users located in safe areas, who had obtained NOC prior to 24.09.2020 and  had implemented 
recharge measures to the tune of 50% or more of the annual ground water withdrawal shall be 
eligible for 50% rebate in each renewal.  

● Users who had obtained NOC prior to 24.09.2020 but have failed to implement recharge 

measures as per the then prevailing guidelines (2015) shall be liable to pay penalty of Rs, 1 lakh 

and shall not be eligible for rebate in ground water abstraction/ restoration charges.  

● Users who had obtained NOC prior to 24.09.2020 and have not been able to adopt recharge 

measures due to shallow ground water level in the area shall not be liable to pay penalty. But 

they will not be eligible for rebate in ground water abstraction/ restoration charges. 

● Users who had obtained NOC prior to 24.09.2020 and had adopted recharge measures as per 

the recharge norms of the prevailing guidelines, but have failed to maintain those structures shall 

be liable to pay penalty of Rs. 1 lakh.  Though they will be eligible to claim rebate as per the 

guidelines in ground water abstraction/ restoration charges. 

 
Sample Calculation for Abstraction/Restoration Charges for renewal cases, assuming 
that category of the area  has not changed : 

Prior to 24.09.2020 

Sample Calculator for Renewal NOC expiring prior to 24.09.2020 
GW requirement (m3/day) 525        
Annual quantum (m3/year) 1,91,625        
Area category OE         
  Validity Start 

date 
Validity End 
date 

      

Validity of Previous NOC 28-Feb-17 27-Feb-19       
Deemed to extended NOC validity (system 
generated) 

28-Feb-19 27-Feb-21       

Renewed NOC Validity 28-Feb-21 27-Feb-23       
Abstraction charges calculated from 24-Sep-2020 to 27-Feb-2021 + 28-Feb-2021 to 27-Feb-2022 

  Date of New 
Guideline / Date 
of start of 
validity of 
renewed NOC 

Date of NOC 
expiry 

No. of Days 
for the 
abstraction 
charges to be 
paid / No. of 

Rates of 
abstraction 
charges 

Abstraction 
charges 
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Operation 
days  

Abstraction charges to be paid  
from 24-09-2020 to 27-02-2021  

24-Sep-20 27-Feb-21 157 10 824250 

Abstraction charges to be paid  
from 28-02-2021 to 27-02-2022  

28-Feb-21 27-Feb-22 365 10 1916250 

Net Abstraction charges 27,40,500.00
Net Abstraction charges (after 50% rebate, If 
applicable) 

13,70,250.00

 

After 24.09.2020 

Sample Calculator for Renewal NOC expiring after 24.09.2020 and before the date of  issuance of NOC 
GW requirement (m3/day) 430     
Annual quantum (m3/year) 1,56,950     
Area category OE     
 Validity Start 

date 
Validity End 

date 
   

Previous NOC Validity 31-Oct-18 30-Oct-20    
System generated NOC Validity 31-Oct-20 30-Oct-22    

Abstraction charges calculated from 24-Sep-2020 to 30-Oct-2020 + 31-Oct-2020 to 30-Oct-2021 
 Date of New 

Guideline / Date 
of start of 
validity of 

renewed NOC 

Date of NOC 
expiry 

No. of Days 
for the 

abstraction 
charges to be 

paid 

Rates of 
abstraction 

charges 

Abstraction 
charges 

Abstraction charges to be paid  
from 24-Sep-2020 to 30-Oct-2020 

24-Sep-20 30-Oct-20 37 10 159100 

Abstraction charges to be paid  
from 31-Oct-2020 to 30-Oct-2021 

31-Oct-20 30-Oct-21 365 10 1569500 

Net Abstraction charges 17,28,600.00 
Net Abstraction charges (after 50% rebate, If 
applicable) 

8,64,300.00 
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Chapter-2 
Documents Required  

 

Documents required to be submitted with applications for various purposes are listed in this 

chapter.  

2. 1 Issuance of NOC   

2.1.1 Documents required for Industrial Projects 

Sl. No. Documents Withdrawal 
Less than 10 

KLD   

Withdrawal 
between 10 to 

100 KLD 

Withdrawal 
more than 100 

KLD 
Fresh (Industry) 

1 Consent to Establish/Operate from State 
Pollution Control Board or letter from MoEF, or 
letter from State level Environmental Impact 
Assessment Authority or any other letter from 
statutory agencies indicating date of 
commencement of project. 

Yes Yes Yes 

2 Certificate/Affidavit of non/partial availability of 
water from local government water supply agency 
in respect of all categories of assessment units  

No Yes Yes 

3 Ground water quality report of existing ground 
water abstraction structure from NABL 
accredited/ govt. approved lab (In case of 
saline). 

Yes Yes Yes 

4 Impact Assessment Report with GW modeling  No No Refer to 
Annexure-4a & 

4b  

5 In OE Areas MSME Certificate in case of MSME 
(in case of water requirement is 10 KLD or more in 
OE areas, for new projects only) or Certificate of 
Medium Enterprise if groundwater requirement is 
less than 10 KLD  

Yes Yes Yes 

6 If located in Industrial Areas declared by Central/ 
State Govt, Documentary Proof of same 

No No Yes 

Renewal (Industry) 
1 Site Inspection/ Self-inspection report (pl refer 

NOCAP portal, www.cgwa-noc.gov.in) and 
compliance report 

Yes Yes Yes 

2 Water audit reports by certified auditors (in case of 
water requirement is more than 100 KLD) as per 
guidelines. 

No No Yes 

3  Certificate/Affidavit of non/partial availability of 
water from local government water supply agency 
in respect of all categories of assessment units 

No Yes Yes 

4 Ground water quality report of existing ground 
water abstraction structure from NABL accredited/ 
govt. approved lab (In case of saline) 

Yes Yes  Yes 

5 Impact Assessment Report with GW modeling  No No Refer to 
Annexure-4a & 

4b 

656



 
 

29 of 84 
 

6 Documentary proof justifying the increase of 
quantum of GW abstraction. 

Yes  Yes Yes 

7 If located in Industrial Areas declared by Central/ 
State Govt, Documentary Proof of same 

No No Yes 

 2.1.2 Documents required for Infrastructure Projects 

 Sl. No. Documents Withdrawal 
Less than 10 

KLD   

Withdrawal 
between 10 to 

100 KLD 

Withdrawal 
more than 100 

KLD 
Fresh  (Infrastructure) 

For construction activity 
1 Document as proof of new establishment / 

commencement of operation i.e. Consent to 
Establish/ Environmental Clearance/ building plan 
approval or any other document from a statutory 
agency  

OR 
Consent to Operate for existing projects from State 
Pollution Control Board or letter from MoEF, or 
letter from State level Environmental Impact 
Assessment Authority or any other letter from 
statutory agencies indicating date of 
commencement of project 

Yes yes yes 

2 Duly notarized affidavit on non-judicial stamp 
paper of Rs. 50/- by the applicant, confirming non/ 
inadequate availability of public water supply (in 
case water requirement is less than 10 KLD).  

OR 

Yes No No 

3 Certificate from water supply agency regarding 
non/partial availability of water from any other 
source in case water is required for construction in 
safe and semi critical areas.  

OR 

No Yes  Yes 

4 Certificate from a government agency regarding 
non /partial availability of treated sewage water for 
construction within 10 km radius of the site in 
critical and over-exploited areas. 

No Yes Yes 

5 Detailed report from projects falling within 500 m 
from the periphery of demarcated wetland areas 
indicating that any ground water abstraction by the 
project proponent does not affect the protected 
wetland areas 

Yes Yes Yes 

Certificate/ Duly notarized affidavit (on non-judicial 
stamp paper of Rs. 50) of wetland from projects 
falling beyond 500m from the periphery of 
demarcated wetland areas (only in the districts 
where the wetland is located) 

Yes Yes  Yes  

6 Ground water quality report of existing / nearby 
existing wells ground water abstraction structure 
from NABL accredited/ govt. approved lab (In case 
of saline) 

Yes Yes  Yes  

7 Bharatkosh receipt for depositing Application Fee, 
GW abstraction/restoration charges (for offline 
payment) 

Yes Yes Yes 

8 Copy of Rain Water Harvesting Plan submitted to 
Government agency by the applicant or a proposal 
for rain water harvesting/ recharge in the project 
premises as per the prevailing Model Building Bye 

Yes Yes Yes 
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Laws issued by Ministry of Housing & Urban 
Affairs, Government of India  

9 Impact Assessment Report with ground water 
modelling by Accredited Consultant in case 
Dewatering is involved. 

No No Yes (Refer to 
Annexure-5)  

For Drinking and Domestic use: 
1 Document as proof of new establishment / 

commencement of operation, i.e. Consent to 
Establish/ Environmental Clearance/ any other 
document from a statutory agency  

OR 
Consent to Operate for existing projects from State 
Pollution Control Board or letter from MoEF, or 
letter from State level Environmental Impact 
Assessment Authority or any other letter from 
statutory agencies indicating date of 
commencement of project 

Yes Yes Yes 

2 
 

Duly notarized affidavit on non-judicial stamp 
paper of Rs. 50/- by the applicant, confirming non/ 
inadequate availability of public water supply (in 
case water requirement is less than 10 KLD).  

OR 

Yes No No 

Certificate of non/partial availability of water from 
local government water supply agency in respect 
of all categories of assessment units. 

No Yes Yes 

3 Ground water quality report of existing / nearby 
ground water abstraction structure from NABL 
accredited/govt. approved lab 

No Yes Yes 

4 Water requirement for drinking and domestic 
purpose to be computed as per the National 
building code (NBC) 2016. (pl refer NOCAP portal, 
www.cgwa-noc.gov.in).  

Yes Yes Yes 

5 Completion certificate from the concerned agency 
for infrastructure projects/ duly notarized affidavit 
on non-judicial stamp paper of Rs. 50/- by the 
applicant.  

No Yes Yes 

6 Duly notarized affidavit on non-judicial stamp 
paper of Rs. 50/- regarding installation of STP (For 
New Projects) in case water requirement is more 
than 20 KLD 

No Yes Yes 

7 Detailed report from projects falling within 500 m 
from the periphery of demarcated wetland areas 
indicating that any ground water abstraction by the 
project proponent does not affect the protected 
wetland areas 

Yes Yes Yes 

Certificate/Affidavit (on non-judicial stamp paper of 
Rs. 50) of wetland from projects falling beyond 
500m from the periphery of demarcated wetland 
areas (only in the districts where the wetland is 
located) 

Yes Yes  Yes  

8 Copy of Rain Water Harvesting Plan submitted to 
Government agency by the applicant or a proposal 
for rain water harvesting/ recharge in the project 
premises as per the prevailing Model Building Bye 
Laws issued by Ministry of Housing & Urban 
Affairs, Government of India 

Yes Yes  Yes  

9 Bharatkosh receipt for depositing Application Fee 
and ground water abstraction/ restoration charges 
(for Direct Bharatkosh payments) 

Yes Yes Yes 
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Renewal (Infrastructure) 
For construction activity (Renewal) 

1 Duly notarized affidavit on non-judicial stamp 
paper of Rs. 50/-by the applicant, confirming non/ 
inadequate availability of public water supply (in 
case water requirement is less than 10 KLD).  

Yes No No 

2 Certificate from water supply agency regarding 
non/partial availability of water from any other 
source in case water is required for construction in 
safe and semi critical areas. OR 

No Yes  Yes 

3 Certificate from a government agency regarding 
non /partial availability of treated sewage water for 
construction within 10 km radius of the site in 
critical and over-exploited areas. 

No Yes Yes 

2 Site Inspection/ Self-inspection report (pl refer 
NOCAP portal, www.cgwa-noc.gov.in) and 
compliance report 

Yes Yes Yes 

3  Ground water quality report of existing ground 
water abstraction structure from NABL accredited/ 
govt. approved lab (In case of saline) 

Yes Yes Yes 

4 Detailed report from projects falling within 500 m 
from the periphery of demarcated wetland areas 
indicating that any ground water abstraction by the 
project proponent does not affect the protected 
wetland areas 

Yes Yes Yes 

Certificate/ Duly notarized affidavit (on non-judicial 
stamp paper of Rs. 50) of wetland from projects 
falling beyond 500m from the periphery of 
demarcated wetland areas (only in the districts 
where the wetland is located) 

Yes Yes  Yes  

5 Bharatkosh receipt for depositing Application Fee, 
GW abstraction/restoration charges (for Direct 
Bharatkosh payments - ) 

Yes Yes Yes 

 Impact Assessment Report with ground water 
modelling by Accredited Consultant in case 
Dewatering is involved. 

No No Yes (Refer to 
Annexure-5) 

7 Documentary proof justifying the increase of 
quantum of GW abstraction. 

Yes Yes Yes 

For Drinking and Domestic use: 

1 Duly notarized affidavit on non-judicial stamp 
paper of Rs. 50/- by the applicant, confirming non/ 
inadequate availability of public water supply (in 
case  water requirement is less than 10 KLD). OR 

Yes No No 

Certificate of non/partial availability of water from 
local government water supply agency in respect 
of all categories of assessment units. 

No Yes Yes 

2 Self inspection  report (pl refer NOCAP portal, 
www.cgwa-noc.gov.in) and compliance report 

Yes Yes Yes 

3 Ground water quality report from NABL 
accredited/ Govt. approved laboratory 

No Yes Yes 

4 Detailed report from projects falling within 500 m 
from the periphery of demarcated wetland areas 
indicating that any ground water abstraction by 
the project proponent does not affect the 
protected wetland areas 

Yes Yes Yes 

Certificate/duly notarized Affidavit (on non-
judicial stamp paper of Rs. 50)  of wetland  from 

Yes Yes  Yes  
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projects falling beyond  500 m from the periphery 
of demarcated wetland areas (only in the 
districts where the wetland is located) 

5 Water requirement for drinking and domestic 
purpose to be computed as per the National 
building code (NBC) 2016. (pl refer NOCAP 
portal, www.cgwa-noc.gov.in). Calculation of 
water requirement for green belt to be estimated 
as per the norms. (Norms: 3-5 lt./sqm) 

Yes Yes  Yes  

6 Documentary proof justifying the increase of 
quantum of GW abstraction. 

Yes Yes Yes 

2.1.3 Documents required for Mining Projects 

Sl. No. Documents Withdrawal 
Less than 10 

KLD   

Withdrawal 
between 10 to 

100 KLD 

Withdrawal 
more than 100 

KLD 
Fresh (Mining) 

1 Approved Mine Plan as per approving authority Yes Yes Yes 
2 Comprehensive hydrogeological report/ 

Modelling Study including year wise, bench wise 
Dewatering Impact Assessment on groundwater 
conditions in core and buffer zones of the mine by 
Accredited Consultants 

Yes, Refer to Annexure-6 

3 Ground water quality report of existing well from 
NABL accredited/govt. approved lab in case of 
saline. 

Yes Yes Yes 

Renewal (Mining) 
1 Site Inspection/ Self-Inspection report (pl refer 

NOCAP portal, www.cgwa-noc.gov.in) and 
compliance report 

Yes Yes Yes 

2 Comprehensive hydrogeological report/ 
Modelling Report including year wise, bench wise 
Dewatering Impact Assessment on groundwater 
conditions in core and buffer zones of the mine by 
Accredited Consultants 

Yes, Refer to Annexure-6 

3 Water quality report of mine dewatering and 
existing tubewells/Borewells through NABL /Govt 
approved lab in case of saline 

Yes Yes Yes 

2.1.4 Documents required for Residential apartments/Group Housing societies  

Sl. 
No. 

Documents Withdrawal 
Less than 10 

KLD   

Withdrawal 
between 10 to 

100 KLD 

Withdrawal 
more than 100 

KLD 
 Fresh (Residential apartments/Group Housing societies) 

1 Document as proof of new establishment / 
commencement of operation i.e. Consent to 
Establish/ Environmental Clearance/ any other 
document from a statutory agency  

OR 
Consent to Operate for existing projects from 
State Pollution Control Board or letter from 
MoEF, or letter from State level Environmental 
Impact Assessment Authority or any other 
letter from statutory agencies indicating date 
of commencement of project 

Yes Yes Yes 
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2 Affidavit on non-judicial stamp paper of Rs. 
10/- by the applicant, confirming non/ 
inadequate availability of public water supply 
(in case of ground water requirement up to 10 
KLD)* 

Yes* NA NA 

Certificate of non/partial availability of water 
from local government water supply agency 
(in case of ground water requirement more 
than 10 KLD)* 

NA Yes* Yes* 

3 Ground water quality report of existing or 
nearby ground water abstraction structure 
from NABL accredited/govt. approved lab 

No Yes Yes 

4 Water requirement for drinking and domestic 
purpose to be computed as per the National 
building code (NBC) 2016. (pl refer NOCAP 
portal, www.cgwa-noc.gov.in) 

No Yes Yes 

5 Installation of STP in case of water 
requirement is more than 20 KLD (for new 
projects) 

No Yes Yes 

6 Detailed report from projects falling within 500 
m from the periphery of demarcated wetland 
areas indicating that any ground water 
abstraction by the project proponent does not 
affect the protected wetland areas 

Yes Yes Yes 

Certificate/duly notarized Affidavit (on non-
judicial stamp paper of Rs. 50)  of wetland from 
projects falling beyond 500m from the 
periphery of demarcated wetland areas (only 
in the districts where the wetland is located) 

Yes Yes  Yes  

7 Copy of Rain Water Harvesting Plan submitted 
to Government agency by the applicant or a 
proposal for rain water harvesting/ recharge in 
the project premises as per the prevailing 
Model Building Bye Laws issued by Ministry of 
Housing & Urban Affairs, Government of India 

Yes Yes  Yes  

 
 
 

Sl. 
No. 

Documents Withdrawal 
Less than 10 

KLD   

Withdrawal 
between 10 to 

100 KLD 

Withdrawal 
more than 100 

KLD 
Renewal (Residential apartments/Group Housing societies) 

1 Self inspection report (pl refer NOCAP 
portal, www.cgwa-noc.gov.in) and 
compliance report 

Yes Yes Yes 

2 Affidavit on non-judicial stamp paper of Rs. 
10/- by the applicant, confirming non/ 
inadequate availability of public water supply 
(in case of water requirement is up to 10 
KLD)* 

Yes* NA NA 

Certificate regarding non/partial availability of 
water supply from the local government water 
supply agency* 

NA Yes* Yes* 

     3 Ground water quality report of existing well 
from NABL accredited/govt. 
approved lab 

 Yes Yes Yes 

    4 Detailed report from projects falling within 
Yes Yes Yes 
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500 m from the periphery of demarcated 
wetland areas indicating that any ground 
water abstraction by the project proponent 
does not affect the protected wetland areas 
Certificate/duly notarized Affidavit (on non-
judicial stamp paper of Rs. 50)  of wetland 
from projects falling beyond 500 m from the 
periphery of demarcated wetland areas 
(only in the districts where the wetland is 
located) 

Yes Yes  Yes  

5 Documentary proof justifying the increase of 
quantum of GW abstraction. 

Yes Yes Yes 

*The categories are exempted up to 20 KLD except if there is Swimming Pool in the Society/ Apartments 

2.1.5 Documents required for government water supply agencies  

Sl. No. Documents Withdrawal 
Less than 10 

KLD   

Withdrawal 
between 10 to 

100 KLD 

Withdrawal 
more than 100 

KLD 
Fresh (Government water supply agencies) 

1 Approval of the scheme/project  Yes Yes Yes 
2 Ground water quality report of existing or 

nearby well from NABL accredited/govt. 
approved lab 

No Yes Yes 

3 Water requirement for drinking and domestic 
purpose to be computed as per the National 
building code (NBC) 2016. (pl refer NOCAP 
portal, www.cgwa-noc.gov.in) 

Yes Yes Yes 

Renewal (Government water supply agencies) 
1 Affidavit on compliance report of NOC 

conditions for renewal cases, in case of water 
requirement is less than 100 KLD (pl refer 
NOCAP portal, www.cgwa-noc.gov.in) 

Yes No No 

Self-Inspection report (pl refer NOCAP 
portal, www.cgwa-noc.gov.in) and 
compliance report 

No Yes Yes 

     2 Ground water quality report of existing well 
from NABL accredited/govt. approved lab 

No Yes Yes 

 
 
 
 
 

2.1.6 Documents required for Bulk Water Supply  

 
Sl. 
No. 

Documents Withdrawal 
Less than 10 

KLD   

Withdrawal 
between 10 to 

100 KLD 

Withdrawal 
more than 
100 KLD 

1 Proof of ownership of land of size 200 
sqm or more on which abstraction 
structure is installed   

Yes Yes 
 

Yes 
 

2 GW Quality Report of existing or 
nearby ground water abstraction 
structure from NABL accredited/ govt. 

Yes 
 

Yes 
 

Yes 
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approved lab 

4 Proof of ownership/ Lease of tanker/ RC 
Book.  

Yes 
 

Yes 
 

Yes 
 

 
 

For all types of projects Note: 

Affidavit (self-Declaration) on Rs 50/ stamp paper is to be submitted by the Project Proponent, in 

case he/she fails to produce the required documents related to non/ inadequate availability of 

public water supply from the concerned authorities. They are liable to face legal action in case 

the information furnished by the applicant is found to be incorrect. 

After checking of the documents and approval from the Admin/Members/Chairman the NOC will 

be kept pending till the firm submit required water abstraction/restoration charges and penalty.  
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Chapter 3  
 

Abstraction of Saline Groundwater 
 

Abstraction of saline ground water in areas having either saline ground water at all depths or pockets 

of saline ground water in an otherwise fresh water area for use by industries/ dewatering by 

infrastructure/ mining projects including those located in over-exploited areas would be encouraged. 

Such industries shall be exempted from paying ground water abstraction charges. However, in 

case of delayed submission of application, EC shall be applicable as per the rates prescribed 

for illegal extraction in Safe Areas. 

However, due care shall be taken in respect of disposal of effluents by the units so as to protect the 

water bodies and the aquifers from pollution. Detailed guidelines in this regard are given below. 

 

3.1  Detailed Guidelines for Abstraction of Saline Ground Water 
 

Water having EC above 5000 μsiemens/cm at 25०C is saline water. Any user desirous of utilizing 

saline groundwater is permitted to extract saline ground water and will be exempted from payment 

of ground water abstraction / restoration charges. However, all such users need to have proper 

effluent water disposal plan to avoid degrading of environment/ surroundings. Further, NOC shall 

not be granted to new major industries in over-exploited assessment units. 

 
No Objection Certificate for saline ground water extraction shall be granted subject to the following 

specific conditions: 

 

3.1.1  Completely Saline Assessment Units 

 
a) All the users withdrawing more than 100 KLD of saline groundwater, need to submit Impact 

Assessment Report with Modelling including water level /water quality /land subsidence in and 

around the project area. 

b) Ground water quality data of existing bore well/ tube well/ dug well from any NABL accredited 

laboratory or Govt. approved laboratory. 

c) Oil and Mining companies to submit approved plan by the concerned Govt. agency/ 

department in case of abstraction/dewatering or injection. 
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d) All the users’ need to adopt rain water harvesting as per building bye laws within premises. 

 

3.1.2  Partially Saline Assessment Units 

 
In the areas where saline water occur in lenses or fresh and saline zones overly/ underly each other, 

saline water ingress is expected. In such cases, information on depth wise occurrence of saline/ 

fresh ground water zones/ interface shall be made available by Regional Office, CGWB. 

 
a) All the users who need to draw saline ground water more than 100 KLD shall submit Impact 

Assessment Report with modelling, indicating saline - fresh water interface, impact of saline 

ground water abstraction on the ground water regime or impact of saline water pumping on 

saline water ingress in coastal areas. The saline water withdrawal shall avoid up coning of 

saline water into fresh water, mixing or ingress towards land. 

b) Piezometer should be constructed and regular monitoring to be taken up for piezometric level 

& water quality of the aquifer from which the saline water is pumped, as well as, the adjacent/ 

overlying/underlying fresh water aquifers. 

c) In case well starts yielding fresh water instead of saline water, project proponent shall 

immediately inform the Regional Office, CGWB. The project proponent shall have to pay 

groundwater abstraction /restoration charges as per the guidelines. 

d) All the users’ needs need to adopt rain water harvesting as per building bye laws within 

premises 

665



 
 

38 of 84 
 

Chapter 4 
 

Groundwater Abstraction/ Restoration Charges/ Penalties and 
Environmental Compensation 

Every (existing/ new/ renewal) project proponent (Drinking and domestic use for residential 

apartments/Group Housing Societies/ Government Water Supply agencies in Urban areas Infrastructure, 

Industry, Mining, Packaged drinking water units, Bulk water suppliers) has to pay Groundwater 

abstraction/ restoration charges w.e.f. 24/9/2020 as well as Environmental Compensation (wherever 

applicable) as mentioned in Section 5 and 6 of revised CGWA Guideline (2020) dated 24/9/2020 and 

amendment dated 29.03.2023 thereof. 

4.1  Groundwater Abstraction/ Restoration Charges 
● All residential apartments/ group housing societies/ Government water supply agencies in urban 

areas shall be required to pay ground water abstraction charges. 

● All industries/mining/ infrastructure projects drawing ground water in safe, semi-critical and critical 

assessment units will have to pay ground water abstraction charges based on quantum of ground 

water extraction and category of assessment unit as per details given in this guideline. 

● All existing mining/ infrastructure projects and existing industries including MSME drawing ground 

water in over-exploited assessment units will have to pay ground water restoration charges based on 

quantum of ground water extraction. Further, new MSME, new infrastructure and new Mining projects 

in over exploited areas shall also be required to pay ground water restoration charges. 

● Existing industries, infrastructure units and mining projects which have installed/constructed artificial 

recharge structures in compliance of the conditions prescribed in the groundwater guidelines 

prevailing at the time of grant of No Objection Certificate or its renewal shall be eligible for a rebate 

of 50% (fifty percent) in the ground water abstraction charges/ground water restoration charges in 

each renewal, subject to their satisfactory performance and verification. 

 
● Users who had obtained NOC prior to 24.09.2020 and have adopted artificial recharge but do not 

satisfy the recharge norms as per the prevailing guidelines (2015) will not qualify for rebate till they 

complete recharge interventions.  

● Users located in safe areas, who had obtained NOC prior to 24.09.2020 and  had implemented 

recharge measures to the tune of 50% or more of the annual ground water withdrawal shall be eligible 

for 50% rebate in each renewal.  

● Users who had obtained NOC prior to 24.09.2020 but have failed to implement recharge measures 

as per the then prevailing guidelines (2015) shall be liable to pay penalty of Rs, 1 lakh and shall not 
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be eligible for rebate in ground water abstraction/ restoration charges.  

● Users who had obtained NOC prior to 24.09.2020 and have not been able to adopt recharge 

measures due to shallow ground water level in the area shall not be liable to pay penalty. But they 

will not be eligible for rebate in ground water abstraction/ restoration charges. 

● Users who had obtained NOC prior to 24.09.2020 and had adopted recharge measures as per the 

recharge norms of the prevailing guidelines, but have failed to maintain those structures shall be 

liable to pay penalty of Rs. 1 lakh.  Though they will be eligible to claim rebate as per the guidelines 

in ground water abstraction/ restoration charges in each renewal.  

 

4.2 Compliance Monitoring and taking punitive action 

Technical officers of CGWB/ CGWA and State groundwater organizations are authorized to take 

actions with respect to monitoring and periodic inspections with the approval of competent authority. 

The ground water users shall fill up self inspection module and submit for compliance monitoring. Random 

inspections shall be carried out physically by Regional Offices of CGWB in 10% of the cases. Proforma 

for site inspection is given in Annexure III.  

4.2.1  Issuance of show cause notice 

 
Show Cause Notice is to be issued under the following circumstances: 
 

1) If a ground water user who has obtained NOC but has failed to submit self compliance report.  
2) If a ground water user who has obtained NOC fails to comply with any of the conditions specified 

in the NOC.  
3) If a ground water user furnished false information regarding quantum of ground water withdrawal. 
4) If a ground water user fails to apply for renewal of NOC in time as per the guidelines. 
5) If a ground water user withdraws ground water without obtaining NOC.  

 
Samples of show cause notices are given in Annexures  4 to 8.   
 
 
4.2.2 Provision of Penalty 

 

Penalty shall be imposed on the proponents for non-compliance of No Objection Certificate conditions 

issued by the appropriate authority. Rates of penalty proposed for non-compliance of various conditions 

of No Objection Certificate are given in Table 16.1 of the revised CGWA Guideline (2020). Provision of 

Penalty is for renewal cases or projects who had  got NOC for ground water abstraction/de-watering and 

have failed to comply with the conditions specified in the NOC. The penalty as per notified guidelines shall 

be applicable in cases of violations/ non -compliance where NOC has been granted after 24.09.2020. In 

cases of violations/ non -compliance, where NOC had been granted prior to 24.09.2020, penalty of  Rs. 1 

lakh as per Section 15 of EPA shall be applicable.  
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4.2.3    Environmental Compensation 
 

Extraction of groundwater for commercial use by industries, infrastructure units and mining projects 

without a valid No Objection Certificate from appropriate authority shall be considered illegal and such 

entities shall be liable to pay Environmental Compensation for the quantum of groundwater so extracted. 

The norms prescribed as per the guidelines shall be utilized for calculating the Environmental 

compensation as mentioned below:  

 

ECGW= Groundwater consumption per day x Environmental Compensation rate (ECRGW) x No. of 

days (pro-rata basis) x Deterrence factor. 

 
 
Deterrence Factor based on the duration of illegal ground water extraction  shall be applied to compensate 

losses and environmental damage (for packaged drinking water units e.g. mining, industries, 

infrastructure, and infrastructural dewatering projects) as per Table 15.4 of the Guidelines. 

Environmental compensation will be imposed based on groundwater abstraction, type of project and 

category of block in accordance with Guidelines 2020 dated 24/9/2020. Minimum Environmental 

compensation is Rs. 1,00,000/- irrespective of quantity, type and category of block. 

 

4.2.4 Taking punitive action and Prosecution 
 

District Magistrate/ District Collector/ Sub Divisional Magistrates of each Revenue District/Sub 

division as Authorized Officers, have been delegated the power to: 

● Seal illegal wells, 

● Disconnect electricity supply to the energized well, 

● Launch prosecution against offenders etc. 

● Grievance redressal related to ground water. 

 

In order to further decentralise and strengthen the monitoring and compliance mechanism as per the 

guidelines, officials of concerned Departments of Revenue and Industries of respective States/ Union 

Territories shall also be appointed as Authorized officers in consultation with the State/ UT Governments.  

668



 
 

41 of 84 
 

Chapter 5 
 

Implementation of Artificial Recharge 
 

All the units should implement rooftop rainwater harvesting system in the buildings within its 

lease area, as per the model building bye-laws issued by Ministry of Housing & Urban Affairs / 

Local Authority. 

Artificial Recharge Plans may be prepared based on “Manual on Artificial Recharge of Ground Water 

Recharge” as prepared by Central Ground Water Board and available on CGWB website 

http://cgwb.gov.in/documents/. 

5.1   Artificial Recharge/ Rain Water Harvesting Measures  
 

● Roof top/paved area/open area rain water harvesting/ recharge is mandatory in the project 

premises except industries which are likely to pollute groundwater (chemical, pharmaceutical, 

dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, 

explosives etc.). In such cases project proponents shall store the harvested rain water in 

surface storage tanks for use in the industry. 

● In renewal cases, if any project has successfully executed recharge measures as specified in NOC 

issued prior to 24.09.2020 and maintaining recharge structures within and outside premises/mining 

lease area, they will be entitled for a rebate of 50% in ground water abstraction/restoration 

charges in each renewal. 

● All the projects withdrawing saline ground water shall store rainwater runoff generated within 

premises in surface storage tanks for use in the project. 

5.2  Conditions regarding Design and Number of Recharge/Storage Structures 

1. For design and number of recharge/storage structures (only from roof top) are to be computed 

based on intensity of rainfall i.e. mm/15 min (20 to 40mm depending on area and rainfall pattern). 

The number of structures should be optimized so that maximum rainwater can be harvested. 

2. Depth of recharge structure should be down to water level in alluvium area and down to weathered 

part encountered in hard rock area. Recharge shaft is suitable for the area where water level is 

within 30m from ground level. Injection wells beyond impervious layers are suitable where water 

level is more than 30m. 

3. Trench with recharge shaft may be suitable in hard rock areas depending on hydraulic conductivity 

of formation and water level. If abandoned/functional dug
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well/tube well/bore well is already existing, these can be utilized for recharge purpose with 

due care to avoid contamination. 

4. Collection of rainwater from surfaces other than roof-top should include specifically designed 

collection system. 

5. Storm water drainage line should be separate from waste water drainage line. 

6.  BIS Standard IS 15797:2008 for Roof Top RWH may be consulted and adhered to. 
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Chapter 6 

Amendments approved in CGWA Board Meetings  
 
6.1 Amendments approved in 46th CGWA Meeting 08-06-2021 

 
1. Applications for fresh/ renewal of NOC by the existing users which have been rejected on grounds 

of either non-submission of required documents or non- fulfilment of various documents/ criteria, 

shall be given a one-time relaxation. Such existing users who have re-applied for NOC after 

30.06.2020 shall be exempted to pay Environmental Compensation/ Penalty till 31.03.2022. 

However, they shall be liable to pay the water abstraction/ restoration charges w.e.f. 24.09.2020. 

 

2. Exemption of EC shall also be applicable to existing users who have failed to submit application 

for NOC till 30.06.2020. However, they shall be liable to pay penalty of Rs. one lakh. They shall 

also be liable to pay ground water abstraction/ restoration charges w.e.f. 24.09.2020 or date of its 

commencement whichever is later. 

3. For the submission of Impact Assessment Reports by industries, Comprehensive Hydrogeological 

reports by Mining Projects and Water Audit   Reports, the   date   is   hereby   extended   upto 

31.03.2022. No Environmental Compensation shall be imposed on such users if the said report 

is submitted in the prescribed time.  The Environmental Compensation already paid by the project 

proponents shall be adjusted in the Abstraction/restoration Charges of the unit for subsequent 

years. 

4. To reduce the financial burden on the project proponents, the project proponents shall now be 

required to make a yearly advance payment of the Ground Water Abstraction/Restoration 

Charges, which would be adjusted in succeeding years based on actual ground water withdrawal, 

instead of one-time advance payment of Ground Water Abstraction/Restoration Charges for entire 

NOC period. 

5. All the project proponents/users drawing ground water shall be required to mandatorily install 

tamper-proof Digital Water Flow Meter with/ without Telemetry System by 31.03.2022 or as 

specified in NOC, whichever is later. 

6. The applicants/project proponents who are facing the issue of double taxation due to levy of water 

charges/ cess by States as well as water abstraction/restoration charges by CGWA, may seek 

reimbursement of water charges/ cess paid to State Governments from CGWA in the subsequent 

years limited to the water abstraction/restoration charges levied by CGWA. 
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6.2 Amendments Approved in 45thCGWA Meeting 21-01-2021 

1. The applicants, who are required to conduct modeling studies shall keep the model for at least 3 

years. CGWA shall maintain archive of models. 

2. It was agreed that existing industries which are located in safe areas and had submitted their 

applications prior to 24.09.2020 may be given time extension for submission of impact 

assessment reports till 30.06.2021 and no Environmental Compensation should be imposed w.e.f. 

1.1.2021 on such units, as it was not mandatory for such industries as per the notified guidelines. 

Conditional NOC shall be issued in such cases. 

3. Time frame for submission of Impact Assessment Report in Over-exploited, Critical and Semi-

critical areas by 30.6.2021 and Environmental Compensation shall be imposed in such cases 

w.e.f. 1.1.2021 till the date of submission of report. Their applications will not be rejected as they 

are existing industries. 

In case of mining projects, who had submitted their applications prior to 24.09.2020, it was agreed 

that time for submission of comprehensive hydrogeological report as per the revised proforma 

shall be extended till 30.6.2021 and Environmental Compensation shall be imposed w.e.f. 

1.1.2021. It was decided that a letter in this regard shall be sent to the Secretary, Ministry of Coal 

& Mining by the Authority to keep him informed about the decisions taken. 

4. The installation of tamper proof digital water flow meters for ground water withdrawal < 10 KLD 

and tamper digital water flow meter with telemetry > 10 KLD on ground water abstraction 

structures are made mandatory. 

5. Members approved the draft guidelines for saline ground water abstraction with a few minor 

modifications such as provision of online/real time monitoring of Electrical Conductivity of ground 

water being extracted by the applicant and dropping the requirement of submission of data on 

land subsidence. 

6.  Guidelines for bulk water supply with the following suggestions: 
 

a. It should be only for drinking and domestic purposes. 
 

b. Agency responsible for monitoring of water quality being supplied by bulk water suppliers 
through private tankers may be specified. 

c. Condition of GPS tracking should be removed. 
 

7. Ministry of Environment, Forests and Climate vide its notification dated 27.09.2020 has extended 

the validity of Environmental Clearance of all such projects, which was due to expire during 2020-

2021 to 31st March, 2021 or six months from the date of expiry whichever is earlier. Vide another 
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notification dated 18.12.2020, the MoEF&CC has informed that the year 2020-21 shall not 

be considered for the purpose of the calculation of the period of validity of Terms of 

Reference and the prior Environmental Clearances granted by the Ministry. It was agreed 

that CGWA may also bring out a Public Notice stating that validity of NOCs issued, which 

were due to expire during 2020-2021 shall be deemed to be extended till 31.3.2021. 

 
6.3 Amendments Approved in 44th CGWA Meeting 20-10-2020 

1. Obtaining Water Quality Report from NABL Accredited Lab as mandatory documents from project 

proponents (PP) for the cases where the water requirement is < 10 KLD and cases were submitted 

before 24/9/2020. 

Water Quality Report from Accredited NABL lab in such cases shall not be mandatory 

document and PP may be exempted from submitting this document. 

2. Obtaining Impact Assessment Report from the proponents drawing more than 100 KLD in Critical 

and Semi – critical assessment units and Water Audit Report from those drawing more than 100 

KLD in Critical, Semi-critical and Safe assessment units in case of applications received prior to 

24.09.2020. 

 
NOC may be issued subject to the condition that the proponent will submit Impact Assessment 

Report prepared by Accredited Consultant by 30/6/2021 and Water Audit Report prepared 

by certified auditors by 31/03/2021 (only in renewal cases). Failure to submit the above 

reports in the prescribed time, will lead to cancellation of NOC. The NOC Cases for Over 

Exploited Assessment Units shall continue to be processed as per the notified guidelines 

dated 24/9/2020. 
3. Processing of the existing cases submitted in NOCAP between 30/6/2020 and 24/9/2020. In all 

such cases, a penalty of Rs 1 lakh will be imposed. 

4. Processing of the existing cases submitted in NOCAP after 24/9/2020 - In all such cases, 
environmental compensation as per guidelines will be imposed. 

5. To speed up the process of issuance of NOC, the delegation of power to approve NOC to the 

Regional Offices and various functionaries at CHQ is given below: 

 

Quantum of GW abstraction (m3/day) Approving Authority 

Up to 100 Regional Director of the Region 

>100 to 500 Regional Director, CGWA 

>500 to 1000 Member, CGWA 
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1000 Chairman 

6. Application fee has been increased for issuance of fresh NOC from Rs. 1000 to Rs. 10000 and 

that for renewal of NOC from Rs. 500 to Rs. 5000. Provision in the Bharatkosh have been made 

under the head Water resources>NOC Processing Fee Revised Fresh application and Water 

resources>NOC Processing Fee Revised for Renewal 
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Annexure-1 
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Annexure-2 

Projects falling beyond 500m from the periphery of demarcated wetland areas shall 

submit Certificate/ Affidavit of wetland only in the districts where the wetland is 

located. List of the demarcated wetlands and their districts of occurrence is given 

below: 

List of Notified Wetlands in India as per Ramsar 

State Covered Districts Name of Wetland 

Andhra Pradesh West Godavari and Krishna Kolleru Lake 

Assam 
Kamrup Metropolitan and 
Kamrup 

DeeporBeel 

Bihar Begusarai Kabartal Wetland 

Gujarat Vadodara and Chhota Udaipur Wadhvana Wetland 

Gujarat Ahmadabad and Surendranagar Nalsarovar 

Gujarat Mahesana and Gandhinagar Thol Lake Wildlife Sanctuary 

Haryana Jhajjar Bhindawas Wildlife Sanctuary 

Haryana Gurgaon Sultanpur National Park 

Himachal Pradesh Lahaul&Spiti Chandertal wetland 

Himachal Pradesh Kullu Renuka Wetland 

Himachal Pradesh Kangra Pong Dam lake 

Himachal Pradesh Kangra Beas Conservation reserve 

Himachal Pradesh Bilaspur and Una Nangal Wildlife sanctuary 

Himachal Pradesh Sirmaur Asan Conservation reserve 

Himachal Pradesh Lahaul&Spiti Tso Morrori 

Jammu Kashmir Baramulla and Gandebal Wular Lake  

Jammu Kashmir Badgam and Baramulla Hokera 

Jammu Kashmir Jammu and Udhampur Surinsar-Mansar Lakes 

Kerala Kollam Ashtamudi Wetland 

Kerala Kollam Sasthamkotta Lake 
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Kerala 
Kottayam, Ernakulam and 
Alappuzha 

Vembanad-Kol Wetland 

Ladakh Leh Tso Morrori 

Ladakh Leh Tso Kar wetland complex 

Madhya Pradesh Bhopal Bhoj Wetland 

Maharashtra Nashik NandurMadhameshwar 

Maharashtra Buldhana Lonar Lake 

Manipur Bishnupur, Imphal and Thoubal Loktak Lake 

Odisha Kendrapara and Bhadrak Bhitarkanika Mangroves 

Odisha Puri, Khorda and Ganjam Chilika Lake 

Punjab 
 

Pathankot, Gurdaspur,  Amritsar, 
Tarn Taran,  Hoshiarpur, 
Kapurthala, Firozpur 

Beas Conservation reserve 

Punjab Gurdaspur 
Keshopur-Miani Community 
Reserve 

Punjab Kapurthala Kanjli 

Punjab Kapurthala Harike Lake 

Punjab Rupnagar Nangal Wildlife sanctuary 

Punjab 
Shahid Bhagat Singh Nagar  and 
Rupnagar 

Ropar 

Rajasthan Bharatpur Keoladeo National Park 

Rajasthan Nagaur, Jaipur  and Ajmer Sambhar Lake 

Tripura Sipahijala Rudrasagar Lake 

Uttar Pradesh Amroha and Bulandshahar Upper Ganga River 

Uttar Pradesh Mainpuri and Etawah Saman Bird Sanctuary 

Uttar Pradesh Mainpuri and Etawah SarsaiNawarJheel 

Uttar Pradesh Hardoi Sandi Bird Sanctuary 

Uttar Pradesh Unnao Nawabganj Bird Sanctuary 

Uttar Pradesh Amethi Samaspur Bird Sanctuary 

Uttar Pradesh Gonda Parvati Arga Bird Sanctuary 

Uttar Pradesh Agra and  Mathura Sur Sarovar 
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Uttarakhand Dehradun Asan Conservation reserve 

West Bengal 
South 24 Parganas, Calcutta, 
North 24 Parganas East Calcutta Wetlands 

West Bengal 
South 24 Parganas and North 24 
Parganas Sundarban Wetland 

7.  
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Annexure-3 
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Annexure –4a 
 

Format for Impact Assessment Report  
(for Industries) 

 

1. Brief about the proposed project giving location details, coordinates, google/ toposheet 
maps, etc. demarcating the project area. 

 
1.1 Land Use Land Cover of the surrounding area, Percentage of LULC categories 

1.2 Topography and drainage. 

1.3 Details of wetlands [Highlight protected wetlands / Ramsar sites / NLCP lakes/ 
other important wetlands in terms of dependencies of local communities if any] 

 
2. Ground water situation in and around the project area including water level and quality 

data and maps along with quality issues, if any. In case of mines, ground water conditions 
in both core and buffer zone should be described. 

2.1 Brief geology of the area 

2.2 Hydrogeology of the area 

2.2.1 Aquifer description [type, depth, storativity, permeability and porosity] 
2.2.2 Ground water flow and aquifer interaction [flow direction, Ground water – 

surface water connectivity] 
2.2.3 Ground water level trend analysis [pre – monsoon and post – monsoon] for 10 

years based on existing data 
2.2.4 Hydrograph of the water level for 10 years based on existing data 
2.2.5 Predicted water level declines for affected aquifers 
2.2.6 Ground water quality [pre - monsoon and post – monsoon] 
2.2.7 Water quality of nearby water bodies 

 
3.Details of the tubewells/ borewells proposed to be constructed. This includes the aquifer 

parameters, drilling depth, diameter, tentative lithological log, details of pump to be 
lowered, H.P. of pump, tentative discharge of tubewells/ borewells, etc. Locations to be 
marked on the site plan/ map including location of proposed piezometers. 

 
 

 
5. Comprehensive assessment of the impact on the ground water regime in and around the 

project area highlighting the risks and proposed management strategies proposed to 
overcome any significant environmental issues. 

 
5.1.Impact on groundwater sources 

5.1.1 A description of the impacts on environmental values that have 
occurred, or are likely to occur, because of any past ground water 
abstraction. 

5.1.2 An assessment of the likely impacts on environment that will occur, or 
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are likely to occur, because of the ground water abstraction for a five 
years period starting on the consultation day for the report; and over 
the projected life of the resource project area, affected area and radius 
of influence in case of dewatering. 

 
5.2. Socio-Economic Aspects: 

5.2.1 Settlements and population dynamics around project area. 
5.2.2 Dependency on sources of water [surface or sub-surface] 
5.2.3 Ground water uses [e.g. irrigation (irrigation method, number of watering) water 

supply etc.] 
5.2.4 Improvement / decline in agricultural yield in last 5 years and likely impact after 

NOC 
5.2.5 Impact of proposed/ existing project on local communities [based on local 

interactions (interactions must be with stakeholders like fishermen community, 
farmers etc.] 

 
6. Proposed measures for disposal of waste water by industries drawing saline water. 

 
7. Measures to be adopted for water conservation which include recycling, reuse, treatment, etc. 

This includes the water balance chart being adopted by the firm along with details of water 
conservation methods to be adopted. 

- Briefs write up along with capacity and flow chart of Sewage Treatment Plants / Effluent 
Treatment Plants / Combined Effluent Treatment Plants existing/ proposed within the project. 

- Details of water conservation measures to be adopted to reduce/ save the ground water. 

- Total water balance chart showing the usage of water for various processes. 

8. GW Modeling (if applicable as per amendment issued) 
 

For Industries 

Assessment Unit Aquifer Type Quantum 
of GW 

(m3/day) 

Type of 
Modelling 

Category of Consultants 

All Assessment Unit All 100 to 500 Analytical GW 
Modelling 

(Annexure-4b) 

All consultants accredited for 
with or without Modelling 

Over-exploited, Critical &  
Semi-Critical 

Non-Alluvium >500 Numerical GW 
Modelling 

Consultants accredited for 
GW Modelling only Alluvium >1000 

Safe Non-Alluvium >500 

Alluvium >2000 

 
9. Any other details pertaining to the project. 
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Annexure-4b 

METHODS FOR ANALYTICAL GW MODELING IMPACT ASSESSMENT OF 
GROUNDWATER WITHDRAWAL 

I. Introduction 
Long-term withdrawal of groundwater from an aquifer can have a significant impact on the regional water table, 
which can lead to a range of environmental and economic consequences. The most significant impact of long-
term groundwater withdrawal is the depletion of the water table, which can lead to a range of problems, including 
a decline in the availability of water for agriculture, industry, and domestic use. In some cases, the depletion of 
the water table can also result in land subsidence, which can cause structural damage to buildings, roads, and 
other infrastructure. Long-term groundwater withdrawal may also cause intrusion of saltwater into freshwater 
aquifers in hydraulic connection with the sea. Long-term groundwater withdrawal can also have ecological 
impacts due to reduction in flow of water to these systems can be reduced or cut off entirely, leading to reduction 
in stream flow, as well as deterioration of water quality and ecosystem health. This can have significant impacts 
on local wildlife and biodiversity. It can also have economic consequences due to the increase in the cost of water 
due to its reduced availability, making it more expensive for industries, farmers, and households to access the 
water they need. This can lead to economic hardship for some communities, particularly those in rural areas 
where agriculture is a significant source of income. 

II. Impact Assessment Methods 
Several methods are available to assess the impact of groundwater withdrawal. Some of the common methods 
suitable for assessing the impact of groundwater withdrawal are described below: 

i. Groundwater Monitoring:  
Groundwater monitoring involves the installation of monitoring wells to measure the depth of the water table 
and the rate of groundwater withdrawal. The data collected from the monitoring wells can be used to evaluate 
changes in the groundwater levels over time and assess the impact of groundwater withdrawal on the regional 
water table. 

ii. Stream flow Depletion Analysis:  
 Stream flow depletion analysis involves measuring the reduction in stream flow in response to groundwater 
withdrawal. This method is suitable for assessing the impact of groundwater withdrawal in areas where a stream 
flows in the vicinity of the pumping well, ideally within a distance of 1 to 1.5 km. The analysis involves measuring 
the reduction in stream flow caused by groundwater pumping and is suitable for assessing the impact of pumping 
on the environment in general and surface water resources and the environment. However, unless and until 
calibrated rainfall-runoff models are available to compute the runoff for the available rainfall, this method may 
result in unrealistic results. If the stream gauge stations give accurate runoff, then the depletion can be assessed 
accurately from the data.  

iii. Water Quality Analysis:  
Water quality analysis involves the measurement of various chemical and physical parameters of groundwater to 
determine the impact of groundwater withdrawal on water quality. The analysis can also help identify the 
presence of contaminants in the groundwater due to the impact of groundwater withdrawal. 

iv. Geophysical Surveys:  
Geophysical surveys involve the use of various geophysical techniques to map the subsurface structure of the 
aquifer and identify changes in the subsurface due to groundwater withdrawal. The surveys can help identify the 
extent of land subsidence and the potential for saltwater intrusion. 
   

v. Remote Sensing:  
Remote sensing involves the use of satellite imagery and other remote sensing techniques to measure changes 
in land surface elevation, vegetation growth, and other environmental parameters. The data can be used to 
identify changes in the environment due to groundwater withdrawal. 

vi. Groundwater Modeling:  
Groundwater modeling involves the use of mathematical equations to simulate the flow of groundwater in an 
aquifer. The model can be used to evaluate the impact of various factors such as groundwater withdrawal, 
recharge, and precipitation on the aquifer and the environment. 
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III. Predictive simulation of Ground Water levels 
As a gradual decline in regional groundwater levels is almost always the prominent initial manifestation of the 
impact of groundwater withdrawal from the aquifer, prediction of groundwater levels at a future date is of 
importance for predicting the impact of pumping over a period of time. This is commonly done using the 
technique of groundwater modelling. Analytical and numerical models are two main types of modeling 
techniques used to predict the impact of groundwater withdrawal on regional water levels. While both models 
have their own advantages and limitations, there are several key differences between analytical and numerical 
models. Some of the major differences are mentioned below in brief: 

l. Analytical models use mathematical equations derived from fundamental principles of fluid mechanics to 
describe groundwater flow and transport. These equations are solved using mathematical techniques  to 
obtain an exact solution. On the other hand, numerical models use numerical methods such as finite 
element, finite difference, and boundary element methods to solve the equations numerically, usually 
through computer programs. 

li. Analytical models often make simplified assumptions about the geometry, boundary conditions and aquifer 
properties to obtain an exact solution. These assumptions may limit the applicability of the model to specific 
hydrogeological settings. Numerical models, however, can incorporate more complex geometry and 
boundary conditions, and can handle more complex aquifer properties, making them more versatile. 

lii. Analytical models provide an exact solution to groundwater flow and transport problems, and are therefore 
highly accurate within their assumptions. Numerical models, on the other hand, rely on numerical 
approximations to solve the equations, and the accuracy of the results depends on the numerical methods 
used, the grid size and the time step used. Therefore, numerical models are generally less accurate than 
analytical models, but they can simulate more complex scenarios. 

liii. Numerical models are more flexible than analytical models, as they can be easily modified to incorporate 
new data or to simulate different scenarios. Analytical models, on the other hand, are less flexible and may 
require a complete re-derivation if significant changes are made. 

liv. Numerical models require significant computational resources to handle the large datasets and complex 
calculations involved. Analytical models, on the other hand, can be solved using hand calculations or simple 
computer programs, making them more accessible to those with limited computing resources. 

In general, analytical groundwater models are useful for solving simple problems or for getting quick estimates 
of groundwater flow, while numerical groundwater models are better suited for complex problems or for 
simulating the effects of management scenarios on the groundwater system.  
  

IV. Modelling Methods: 
As mentioned in the previous section, either analytical or numeric groundwater modelling techniques are useful 
for predicting long-term declines in groundwater levels in an area in response to groundwater withdrawal, 
depending on the complexity of the prevailing hydrogeological scenario. Ideal methods of analytical and numeric 
modelling suitable for different aquifers are described below in brief:  
 

1. Analytical Modelling: 
Analytical modeling of transient flow conditions in confined, unconfined, and semi-confined aquifers can be 
challenging, and there are several analytical solutions that can be used for this purpose.  Some well-known 
equations that could be ideally used for predicting the impact of groundwater withdrawals on regional 
groundwater levels through analytical modeling in different types of aquifers are : 

a. Confined Aquifers: 
The Cooper-Jacob equation is an analytical solution that can be used for estimating drawdown in a confined 
aquifer with a fully penetrating well. 
  
Example: 
The confined aquifer system has the following characteristics: 
Aquifer thickness: 100 m; Hydraulic conductivity: 10 m/day; Specific storage: 0.0002; Transmissivity: 1000 m^2/day; Pumping 
rate: 200 m^3/day; Distance from the well to the observation well: 500 m; Time since start of pumping : 1 year. 
To use the Cooper-Jacob method, two dimensionless parameters, viz. the Theis non-dimensional time (u) and the Theis non-
dimensional distance need to be calculated first, using the following equations: 

u = S * T / t * r^2 
r = (4 * T * t / S)^0.5 * r' 
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where 
‘S’ is the specific storage of the aquifer (m^-1), ‘T’ is the transmissivity of the aquifer (m^2/day), ‘t’ is the time since pumping 
began (days) and ‘r' ‘ is the distance from the pumping well to the observation well (m). 
Using these equations, the value of r for the aquifer system is calculated as: 

r = (4 * 1000 * 365 / 0.0002)^0.5 * 500 = 28,081 m 
The value of u is then calculated as: 

u = 0.0002 * 1000 / (365 * 365) * 28,081^2 = 0.856 
Next,  the Cooper-Jacob method is used to calculate the drawdown (s) at the observation well using the equation  

s = Q / (4 * pi * T) * W(u) 
where: 
Q is the pumping rate (m^3/day), T is the transmissivity of the aquifer (m^2/day) and W(u) is the Cooper-Jacob well function, 
which is a function of the Theis non-dimensional time (u) 
Using a table of well function values, we can find that W(u) = 0.290 for u = 0.856. 
Replacing  the values, we get: 

s = 200 / (4 * pi * 1000) * 0.290 = 0.018 m 
Therefore, the drawdown at the observation well after one year of pumping will be 0.018 meters. 
  
The Hantush-Jacob equation is a modification of the Theis’ solution that accounts for the delayed response of a 
confined aquifer with a partially penetrating well. 
Example: 
The confined aquifer system has the following characteristics: 
Aquifer thickness: 50 m; Hydraulic conductivity: 25 m/day; Specific yield: 0.2; Storage coefficient: 0.0004; Transmissivity: 1250 
m^2/day; Pumping rate: 300 m^3/day; Distance from the well to the observation well: 750 m; Time since pumping began: 2 
years 
To use the Hantush-Jacob method, the Hantush-Jacob dimensionless parameter (s) is calculated using the following equation: 

s = 2 * rw * (T * t / S)^0.5 
where: 
rw is the radius of the pumping well (m), T is the transmissivity of the aquifer (m^2/day), t is the time since pumping began 
(days) and S is the storage coefficient of the aquifer (dimensionless) 
Using these equations, we can calculate the value of s for our system: 

s = 2 * 0.1 * (1250 * 2 / 0.0004)^0.5 = 200 
Next, the Hantush-Jacob method is used to calculate the drawdown (s) at the observation well using the equation: 

s = Q / (4 * pi * T) * f(s) 
where: 
Q is the pumping rate (m^3/day), T is the transmissivity of the aquifer (m^2/day) and f(s) is the Hantush-Jacob well function, 
which is a function of the Hantush-Jacob dimensionless parameter (s) 
Using a table of well function values,  f(s) = 0.348 for s = 200. 
Drawdown is then calculated by using the values mentioned above: 

s = 300 / (4 * pi * 1250) * 0.348 = 0.018 m 
Therefore, the drawdown at the observation well after two years of pumping is 0.018 meters. 
  
Note: the Hantush-Jacob method assumes steady-state flow conditions, which may not be appropriate for highly transient 
aquifer systems. In such cases, numerical modelling may be necessary to accurately predict changes in regional groundwater 
levels. 
  
b)Unconfined Aquifers: 
The Theis equation is the most commonly used analytical solution for predicting drawdown in an unconfined 
aquifer with a fully penetrating well. 
  
Example: 
The following values are assumed for the analysis 
Pumping rate (Q) = 500 m3/day; Aquifer hydraulic conductivity (K) = 20 m/day; Aquifer thickness (b) = 30 m; Distance from 
the pumping well (r) = 800 m; Initial hydraulic head (Ho) = 40 m; Specific storage (Ss) = 0.0002 
The drawdown (s)  is calculated using Theis' equation: 

s = (Q / (4 * pi * K * Ss)) * W(u) 
where W(u) is the well function and u is a dimensionless parameter given by: 

u = r^2 * Ss / (4 * K * t), where t is the pumping time. 
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For a pumping period of 1 year (365 days), the drawdown at a specific time is calculated using the following equation: 

s = (Q / (4 * pi * K * Ss)) * W(u) * exp(-r^2 * Ss / (4 * K * t)) 
To find the well function value, the value of u is first calculated. 

u = r^2 * Ss / (4 * K * t) 
= (800)^2 * 0.0002 / (4 * 20 * 365) = 0.03288 

Looking up the value of W(u) from the well function table, we find that for u = 0.03288, W(u) = 0.246. 
Substituting these values into the equation for drawdown, we get: 

s = (500 / (4 * pi * 20 * 0.0002)) * 0.246 * exp(-(800)^2 * 0.0002 / (4 * 20 * 365)) 
= 2.05 m 

Therefore, the drawdown at a distance of 800 m from the pumping well after 1 year of pumping would be 2.05 m. This 
information can be used to predict changes in regional groundwater levels and manage groundwater resources accordingly. 
  
The Cooper-Jacob equation can also be used for an unconfined aquifer, with the consideration of the unsaturated 
zone. 
  
Example: 
The following values are assumed for the analysis 
Pumping rate (Q) = 1500 m3/day; Aquifer hydraulic conductivity (K) = 30 m/day; Aquifer thickness (b) = 25 m; Distance 
from the pumping well (r) = 600 m; Specific yield (Sy) = 0.15; Initial hydraulic head (Ho) = 45 m;  
The Cooper-Jacob method involves calculating the dimensionless time, S, and the dimensionless distance, R, as follows: 

S = K * t / (b * Sy) 
R = r * (Sy / (K * b))^0.5 

where t is the pumping time. 
Using these dimensionless parameters, the drawdown (s) can be calculated using the following equation: 

s = (Q / (4 * pi * K * b * Sy)) * f(S, R) 
where f(S, R) is a dimensionless function that can be found in tables or calculated using numerical methods. 
For a pumping period of 1 year (365 days), the drawdown at a specific time can be calculated using the following 
equation: 

s = (Q / (4 * pi * K * b * Sy)) * f(S, R) * exp(-S) 
To find the value of f(S, R), we need to first determine the values of S and R. 

S = K * t / (b * Sy) = 30 * 365 / (25 * 0.15) = 730 
R = r * (Sy / (K * b))^0.5 = 600 * (0.15 / (30 * 25))^0.5 = 0.346 

Looking up the value of f(S, R) from the Cooper-Jacob table, we find that for S = 730 and R = 0.346, f(S, R) = 0.198. 
Substituting these values into the equation for drawdown, we get: 

s = (1500 / (4 * pi * 30 * 25 * 0.15)) * 0.198 * exp(-730) = 4.07 m 
Therefore, the drawdown at a distance of 600 m from the pumping well after 1 year of pumping would be 4.07 m. 
  
c)Semi-Confined Aquifers: 
The Walton model is a semi-analytical solution that combines the Theis and Hantush equations to predict 
drawdown in a semi-confined aquifer with a fully penetrating well. 
  
Example: 
The following parameters are assumed: 
Pumping rate (Q) = 2000 m3/day; Aquifer hydraulic conductivity (K) = 100 m/day; Aquifer thickness (b) = 20 m; Specific storage 
(Ss) = 5 x 10^-5 m^-1; Specific yield (Sy) = 0.2; Distance from the pumping well (r) = 500 m; Initial hydraulic head (Ho) = 40 m; 
Aquitard hydraulic conductivity (Kt) = 1 x 10^-5 m/day; Aquitard thickness (T) = 5 m 
The Walton model involves calculating the dimensionless time, τ, and the dimensionless distance, ξ, as follows: 

τ = Ss * t / (Sy * b) 
ξ = r / (4 * (Kt * T / K)^0.5) 

where t is the pumping time. 
Using these dimensionless parameters, the drawdown (s) can be calculated using the following equation: 

s = (Q / (4 * pi * K * b)) * F(τ, ξ) 
where F(τ, ξ) is a dimensionless function that can be found in tables or calculated using numerical methods. 
For a pumping period of 1 year (365 days), we can calculate the drawdown at a specific time using the following equation: 

s = (Q / (4 * pi * K * b)) * F(τ, ξ) * exp(-τ) 
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To find the value of F(τ, ξ), we need to first determine the values of τ and ξ. 
τ = Ss * t / (Sy * b) = 5 x 10^-5 * 365 / (0.2 * 20) = 0.0453 
ξ = r / (4 * (Kt * T / K)^0.5) = 500 / (4 * (1 x 10^-5 * 5 / 100)^0.5) = 100 

Looking up the value of F(τ, ξ) from the Walton table, we find that for τ = 0.0453 and ξ = 100, F(τ, ξ) = 0.103. 
Substituting these values into the equation for drawdown, we get: 
s = (2000 / (4 * pi * 100 * 20)) * 0.103 * exp(-0.0453) = 2.52 m 
Therefore, the drawdown at a distance of 500 m from the pumping well after 1 year of pumping would be 2.52 m.  
  
The Hantush equation is a purely analytical solution that can be used to estimate the drawdown in a semi-
confined aquifer with a partially penetrating well. 
  
Example 
The following parameters are assumed: 
Pumping rate (Q) = 1000 m3/day; Aquifer hydraulic conductivity (K) = 50 m/day; Aquifer thickness (b) = 25 m; Specific storage 
(Ss) = 2 x 10^-5 m^-1; Specific yield (Sy) = 0.15; Distance from the pumping well (r) = 400 m; Well radius (rw) = 0.15 m; Aquitard 
hydraulic conductivity (Kt) = 2 x 10^-6 m/day; Aquitard thickness (T) = 6 m 
Using the Hantush equation, we first need to calculate the dimensionless time, θ, and the dimensionless distance, η: 

θ = (Ss / Sy) * t = (2 x 10^-5 / 0.15) * 365 = 0.8765 
η = (r^2 * K * Ss / (4 * Kt * b * Sy))^0.5 
= (400^2 * 50 * 2 x 10^-5 / (4 * 2 x 10^-6 * 25 * 0.15))^0.5 = 146.69 

Next, we need to find the value of the well function, w(u), using the table provided. The value of u can be calculated as follows: 
u = (η^2 * θ) / (T * r^2) = (146.69^2 * 0.8765) / (6 * 400^2) = 0.000518 

Using the table, we find that the corresponding value of w(u) is approximately 0.156. 
Finally, we can calculate the drawdown (s) using the Hantush equation: 

s = (Q / (4 * pi * K * b * Sy)) * (1 / η) * w(u) * exp(-η^2 / (4 * θ)) 
= (1000 / (4 * pi * 50 * 25 * 0.15)) * (1 / 146.69) * 0.156 * exp(-146.69^2 / (4 *  0.8765)) = 1.47 m 

Therefore, the predicted drawdown at a distance of 400 m from the pumping well after one year of pumping is 1.47 m. 
  
ii. Numerical Modelling: 
There are several numerical models commonly used for predicting changes in regional groundwater levels in 
response to groundwater withdrawals, including: 

a. MODFLOW (MODular three-dimensional Finite-difference groundwater flow model): This is a widely used 
and highly customizable numerical model that can simulate groundwater flow in three dimensions under 
steady-state or transient conditions. 

b. FEFLOW (Finite Element subsurface FLOW system): This model is based on the finite element method 
and can simulate groundwater flow and transport in both two and three dimensions. 

c. SEAWAT (SEAwater-intrusion and-density-dependent groundWATER flow): This is a coupled groundwater 
flow and solute transport model that can simulate saltwater intrusion and density-dependent flow in coastal 
aquifers. 

d. MT3DMS (Multi-species Transport in 3-Dimensions Mass-Transport Model): This is a numerical model that 
can simulate the transport of multiple solutes in three dimensions, including their interaction with the 
groundwater flow field. 

e. SUTRA (Saturated-Unsaturated Transport): This model is based on the finite element method and can 
simulate both saturated and unsaturated flow in porous media, including solute transport and heat transfer. 

These models vary in their complexity, capabilities, and required input data. The choice of model depends on the 
specific objectives of the study, available data, and the level of accuracy required for the predictions. 
To use numerical models for predicting changes in regional groundwater levels in response to groundwater 
withdrawals, a number of steps must be followed: 

a. Data collection: Collect relevant data such as groundwater recharge rates, hydraulic conductivity, and 
pumping rates. 

b. Model construction: Develop a numerical model using appropriate software such as MODFLOW, 
FEFLOW, or SEAWAT. This involves defining the aquifer properties, boundary conditions, and sources 
and sinks of groundwater. 

c. Calibration: Calibrate the model by adjusting the input parameters to match the observed groundwater 
levels and flow rates. 

d. Scenario development: Develop scenarios that reflect different pumping rates or changes in the aquifer 
properties over time. 
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e. Prediction: Run the numerical model for each scenario and analyze the predicted changes in groundwater 
levels and flow rates. 

f. Validation: Validate the model predictions by comparing them with observed groundwater levels and flow 
rates. 

g. Sensitivity analysis: Perform a sensitivity analysis to assess the impact of uncertainties in the input 
parameters on the model predictions. 

The choice of numerical model depends on the specific objectives of the study, available data, and the level of 
accuracy required for the predictions. The model should also be validated using observed data to ensure its 
reliability for making predictions. 
V.  Model Calibration 
Calibration of outputs from modelling is essential for accurate prediction of changes in regional water levels in 
response to groundwater withdrawal. Calibration is the process of adjusting model parameters to match observed 
data, which allows the model to make more accurate predictions. 
  
Groundwater models use mathematical equations to simulate the flow of water through an aquifer. These 
equations are based on physical laws and properties of the aquifer, such as hydraulic conductivity, porosity, and 
recharge rates. The accuracy of the model depends on the accuracy of these parameters. 
  
However, in most cases, the exact values of these parameters are not known with certainty. Therefore, calibration 
is necessary to adjust these parameters based on observed data, such as water levels in monitoring wells. By 
comparing the model predictions with the observed data, the model parameters can be adjusted until the model 
output matches the observed data. 
  
Calibration helps reduce uncertainty in the model predictions, and provides a more accurate representation of 
the aquifer system. It is important to note that calibration is an iterative process and requires an understanding 
of the aquifer system and the limitations of the model. 
  
 V.1 Procedure for calibration: 
  
Through  the process of analytical or numerical modelling, water levels are simulated within the specified time 
domain using the analytical solution depending on the aquifer type and using the available parameters. For 
calibration of the model, a fixed number of observation wells are idenified at varying distances from the pumping 
well within its cone of depression. The water levels in the observation wells are recorded at regular intervals. The 
water level / piezometric head in each well is then simulated for the same time periods using the analytical 
solution selected. The model can then be calibrated by adjusting the values of parameters such as T and S or Sy 
to get as close a match as possible to the measured water levels. 
  
The reliability of the model outputs could be analyzed by calculating the Root Mean Square (RMS) error and the 
Normalized Root Mean Square (NRMS) error. 
  
 
NRMS can be computed as a percentage by dividing RMS either by the mean of observed heads or Range of 
observed heads or standard deviation of observed heads.  
  
For prediction of ground water levels in response to ground water withdrawal, an RMS error of up to 3.0m and 
NRMS error of up to 10% is considered acceptable. Even though it is considered mandatory to have both RMS 
and NRMS errors within the limits mentioned for treating the model as realistic,  it is advisable to have at least 
one of these parameters  within the prescribed limits in complex aquifer systems with limited data availability. 

******** 
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Annexure –5 
 

Format for Impact Assessment Report  
(for Infrastructure Projects involving Dewatering) 

 

1. Brief about the proposed project giving location details, coordinates, google/ toposheet 
maps, etc. demarcating the project area. 

 
1.1 Land Use Land Cover of the surrounding area, Percentage of LULC categories 

1.2 Topography and drainage. 

1.3 Details of wetlands [Highlight protected wetlands / Ramsar sites / NLCP lakes/ 
other important wetlands in terms of dependencies of local communities if any] 

 
2. Ground water situation in and around the project area including water level and quality 

data and maps along with quality issues, if any. In case of mines, ground water conditions 
in both core and buffer zone should be described. 

2.1 Brief geology of the area 

2.2 Hydrogeology of the area 

2.2.1 Aquifer description [type, depth, storativity, permeability and porosity] 
2.2.2 Ground water flow and aquifer interaction [flow direction, Ground water – 

surface water connectivity] 
2.2.3 Ground water level trend analysis [pre – monsoon and post – monsoon] for 10 

years based on existing data 
2.2.4 Hydrograph of the water level for 10 years based on existing data 
2.2.5 Predicted water level declines for affected aquifers 
2.2.6 Ground water quality [pre - monsoon and post – monsoon] 
2.2.7 Water quality of nearby water bodies 

 
3.Details of the tubewells/ borewells proposed to be constructed. This includes the aquifer 

parameters, drilling depth, diameter, tentative lithological log, details of pump to be 
lowered, H.P. of pump, tentative discharge of tubewells/ borewells, etc. Locations to be 
marked on the site plan/ map including location of proposed piezometers. 

 
4. Approved detailed dewatering plan. 

 
5. Proposed usage of pumped water in case of infrastructure dewatering projects. 

5.1 For drinking, irrigation etc. 
5.2 Recharge 
5.3 Runoff to stream 
5.4 Benefitted area 

 
6. Comprehensive assessment of the impact on the ground water regime in and around the 

project area highlighting the risks and proposed management strategies proposed to 
overcome any significant environmental issues. 
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6.1 Impact on groundwater sources 

6.1.1 A description of the impacts on environmental values that have occurred, or 
are likely to occur, because of any past ground water abstraction. 

6.1.2 An assessment of the likely impacts on environment that will occur, or are 
likely to occur, because of the ground water abstraction for a five years 
period starting on the consultation day for the report; and over the projected 
life of the resource project area, affected area and radius of influence in case 
of dewatering. 

 
6.2 Socio-Economic Aspects: 

6.2.1 Settlements and population dynamics around project area. 
6.2.2 Dependency on sources of water [surface or sub-surface] 
6.2.3 Ground water uses [e.g. irrigation (irrigation method, number of watering) 

water supply etc.] 
6.2.4 Improvement / decline in agricultural yield in last 5 years and likely impact after 

NOC 
6.2.5 Impact of proposed/ existing project on local communities [based on local 

interactions (interactions must be with stakeholders like fishermen community, 
farmers etc.] 

 
7. Proposed measures for disposal of waste water if drawing saline water. 

 
8. Measures to be adopted for water conservation which include recycling, reuse, treatment, etc.  

- Briefs write up along with capacity and flow chart of Sewage Treatment Plants existing/ 
proposed within the project. 

- Details of water conservation measures to be adopted to reduce/ save the ground water. 

- Total water balance chart showing the usage of water for various processes. 

 
9. GW Modelling  

 
 

10. Any other details pertaining to the project. 
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Annexure –6 
 

Format for Comprehensive report on ground water conditions in both 
core (2Km radius) and buffer zones (10 Km radius) for Mining Projects 

 
1. Brief about the proposed project giving location details, coordinates, google/ toposheet maps, 

etc. demarcating the project area. 

1.1 Land Use Land Cover of the surrounding area, Percentage of LULC categories 

1.2 Topography and drainage. 

1.3 Details of wetlands [Highlight protected wetlands / Ramsar sites / NLCP lakes/ 
other important wetlands in terms of dependencies of local communities if any] 

 
2. Ground water situation in and around the project area including water level and quality data 

and maps along with quality issues, if any. In case of mines, ground water conditions in both 
core and buffer zone should be described. 

2.1 Brief geology of the area 

2.2 Hydrogeology of the area 

2.2.1 Aquifer description [type, depth, storativity, permeability and porosity] 
2.2.2 Ground water flow and aquifer interaction [flow direction, Ground water – surface 

water connectivity] 
2.2.3 Ground water level trend analysis [pre – monsoon and post – monsoon] for 10 years 

based on existing data 
2.2.4 Hydrograph of the water level for 10 years based on existing data 
2.2.5 Predicted water level declines for affected aquifers based on existing data 
2.2.6 Ground water quality [pre - monsoon and post – monsoon] 
2.2.7 Water quality of nearby water bodies 

 
3. Details of the tubewells/ borewells proposed to be constructed. This includes the aquifer 

parameters, drilling depth, diameter, tentative lithological log, details of pump to be lowered, 
H.P. of pump, tentative discharge of tubewells/ borewells, etc. Locations to be marked on 
the site plan/ map including location of proposed piezometers. 

 
4. Details of Geophysical studies carried out in and around the project area. Ground water 

resources computation of the block in which the project falls. 

4.1 Results of Geophysical analysis [vertical electrical sounding (VES), horizontal profiling 
and imaging, transient electromagnetism method (TEM)] etc 

 
5. Approved Mine plan in case . 

5.1 Year wise mine plan including excavation depth, area and mine seepage / dewatering. 

 
6. Proposed usage of pumped water in case of mine dewatering projects. 

6.1 For drinking, 
6.2 Irrigation. 
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6.3 Recharge 
6.4 Runoff to stream 
6.5 Benefitted area 
6.6 Dust suppression, Green belt development etc 
 

7. Comprehensive assessment of the impact on the ground water regime in and around the 
project area highlighting the risks and proposed management strategies proposed to 
overcome any significant environmental issues. 

7.1. Impact on surface water sources 

7.1.1 Diversion of existing channels [constructed dam/barrages/weir/canals/hydro-
electric projects] 

7.1.2 Change in land use [change in flood plain, lotic & lentic systems etc.] 
7.1.3 Current & Potential threats 

7.2. Impact on groundwater sources 

7.2.1. A description of the impacts on environmental values that have occurred, or 
are likely to occur, because of any past ground water abstraction. 

7.2.2. An assessment of the likely impacts on environmental that will occur, or are 
likely to occur, because of the ground water abstraction for a five years period 
starting on the consultation day for the report; and over the projected life of 
the resource project area, affected area and radius of influence. 

7.3. Socio-Economic Aspects: 

7.3.1 Settlements and population dynamics around project area 
7.3.2 Dependency on sources of water [surface or sub-surface] 
7.3.3 Ground water uses [e.g. irrigation (irrigation method, number of watering)water 

supply etc.] 
7.3.4 Improvement / decline in agricultural yield in last 5 years and likely impact after 

NOC 
7.3.5 Impact of proposed / existing project on local communities [based on local 

interactions (interactions must be with stakeholders like fishermen community, 
farmers etc.] 

8. Proposed measures for disposal of waste water by mine drawing saline water. 
 

9. Measures to be adopted for water conservation which include recycling, reuse, treatment, 
etc. This includes the water balance chart being adopted by the firm along with details of 
water conservation methods to be adopted. 

 -   Brief write up along with capacity and flow chart of Sewage Treatment Plants/ Effluent 
Treatment Plants / Combined Effluent Treatment Plants existing/ proposed within the 
project. 

- Details of water conservation measures to be adopted to reduce/ save the ground water. 
- Total water balance chart showing the usage of water for various processes. 
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10. Modelling Study (If applicable as per following criteria) 
 

Assessment 
Unit 

Aquifer Type Quantum of Groundwater 
(m3/day) 

Over-exploited, 
Critical and  
Semi-critical (OCS) 

Hard Rock/ Non-
alluvium 

>500 

 
Alluvium 

 
>1000 

Safe Hard Rock/ Non-
alluvium 

>500 

Alluvium >2000 

 
11. Any other details pertaining to the project. 
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Annexure - 7 

 

SITE INSPECTION PROFORMA FOR VERIFICATION OF COMPLIANCE OF CONDITIONS OF NOC 
BY INDUSTRIES/ INFRASTRUCTURE/ MINING PROJECTS/ URBAN WATER SUPPLY AGENCIES  

 
1.       Name of ground water user 

2.       Industry/infrastructure/ mining project/ Urban Water Supply agencies (Tick any one) 

3.       Village/ Block/ District/State:    ------------------------------------------------------ 

4.       No. & Date of issuance of NOC: ------------------------------------------------------ 

5.       Date of latest renewal (if any): ------------------------------------------------------ 

6.       Validity of NOC (Years):             ------------------------------- 

7.      Date of site inspection : ----------------------------- 

8.    Monitoring of compliance of conditions laid down in the NOC: 

S. No. Conditions as per NOC Compliance status observed Remarks 

1a Quantum of 
ground water 
withdrawal 
through 
abstraction 
structure (TW/ 
BW/ DW) 

 m3/d
ay 

Quantum 
withdrawn by 
the firm (Check 
log book) 

 
m3/day 

 

1b No. of ground 
water abstraction 
structures 

DW ----- 
TW----- 
BW----- 

No. of GW 
abstraction 
structures 

DW ------ 
TW------- 
BW------ 

 

1c Wells fitted 
with digital 
water flow 
meter 

All wells to 
be fitted 
with flow 
meters 

Check at site Yes/ No  

1d Functional status 
of flow meter 

All flow 
meters 
should be 
functional 

Are all flow 
meters in working 
condition ? 

Yes/ No  

2a* Quantum of 
Dewatering of 
Groundwater (In 
case of mine/ 
infrastructure 
dewatering  
projects) 

 
  
m3/day 

Quantum of 
dewatering 
withdrawn by 
the firm (Check 
log 
book) 

 
 
m3/day 
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S. No. Conditions as per NOC Compliance status observed Remarks 

2b* No. of Mine 
pits/sump/de- 
watering 
structure 

 
  

No. of Mine pits/ 
sump/ dewatering 
structure 
constructed 

 
 

 

2c* Dewatering 
structures 
fitted with 
digital water 
flow meter 

All 
Dewatering 
structures to 
be fitted with 
digital water 
flow meters 

Check at site Yes/ No  

3 Submission of 
data on GW 
extraction/ 
dewatering to 
CGWA 

GW 
extraction/ 
dewatering 
data to be 
submitted to 
CGWA 

Whether ground 
water 
extraction/ 
dewatering data 
submitted to 
CGWA 

Yes/ No. 
Month up 
to 
 whic
h data 
submitted : 

 

4a No. of 
piezometers to 
be constructed 

 
  

No. of 
piezometers 
constructed 

 _________  

4b a)   No. of 
piezometers to 
be fitted with 
AWLR/DWLR 

b) No. of 
piezometers to 
be fitted with 
telemetry 

a)   
 
 
b)  

a) No. of 
piezometers 
fitted with 
AWLR/DWLR 

 
b) No. of 

piezometers 
fitted with 
telemetry 

a)________ 
 
 

b) ______ 

Attach 
photographs 

4c Submission of 
water level data 
to CGWA 

Monthly WL 
data to be 
submitted  

Whether 
monthly water 
level data 
submitted to 
Regional Office 

Yes/ No 
Month/ 
Year up to 
which  
data 
submitted: 

 

5 Monitoring of 
GW quality 

GW 
quality to 
be 
monitored 

Whether quality 
data submitted 
to Regional 
Office 

Year up to 
which data 
submitted : 

 

6a No. of wells to be 
monitored around 
the mining area 

Both in core 
and buffer 
zone 

No. of wells 
monitored around 
the industry 

Core : 
Buffer : 
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S. No. Conditions as per NOC Compliance status observed Remarks 

6b Submission of 
water level data 
of core and buffer 
zone 

Pre- and 
post – 
monsoon 
data 

Whether water 
level data of 
wells monitored 
submitted to 
Regional Office 

Yes/ No  

7a Annual quantum 
of water to be 
harvested/ 
recharged (As 
per NOC issued 
prior to 
24.09.2020) 

 
 m3/
annum 

Quantum of 
water 
harvesting/ 
recharge as 
implemented by 
the firm 

 
 ________ 
m3/annum 

 

7b   No. and type of 
recharge 
structures 
implemented 
inside the 
premises 
(Attach 
photographs) 

  

Whether 
structures 
are 
maintained 
properly 

Yes/ No  

7c   No. and type of 
structures 
implemented 
outside the 
premises 
(Attach 
photographs) 

  

Locations 
of 
structures 

  

Whether All 
the structures 
are 
maintained 
properly 

 
Yes/ No 

 

8 Recycling/ 
reuse of water 

 Check at site the 
STP/ETP 
installed (Attach 
photographs) 

Yes/ No  
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9* Water from 
dewatering in 
mining/ 
infrastructure 
projects to be 
put to gainful 
use 

 Activity for which 
water from 
dewatering 
project is being 
used 

  

 
*Applicable for Mining/Infrastructural dewatering projects only. 

 

Name & signature of Project proponent/                                   Name & signature of Inspecting  Officer 

Representative of the firm                                                         officer from Regional Office 

10. Status of Compliance of NOC Conditions:        Fully/ Partially/ Non-Compliance 
 
11.  Valid reasons for non-compliance,  if any : 

12.  Whether action is to be initiated against the industry? :                       Yes / No 

13.  Details of Action Taken at the level of Regional Director : 

14.  Date of issuing Show Cause Notice:        

15.  Follow – up actions taken/ recommended, if any: 

 

Recommendation of Regional Director  : Recommended for renewal (Yes/  No) 

 

 Name & Signature of Regional Director with stamp:  
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 Annexure - 8 

(Sample show cause notice in case self compliance / inspection has not been filed by proponent) 

Ministry of Jal Shakti 
Department of Water Resources, River Development & Ganga Rejuvenation 

 
CENTRAL GROUND WATER AUTHORITY 

[Constituted under section 3 (3) of Environment (Protection) Act, 1986] 
 

(Address of Regional Office) 
(Email ID of Regional Office) 

File No. ____________________                                                     Date: _________                         

SHOW-CAUSE NOTICE 

Whereas the Central Ground Water Authority, in exercise of its powers under sub-section(2) of section 3 has issued  
No objection certificate (NOC ) with mandatory conditions/ restrictions and safeguard vide File No. ……………., 
dated ....…….. with a specific time frame for submitting intimation regarding compliance of conditions. 

And whereas a review of the status of submission of intimation regarding compliance of conditions as specified in 
the NOC has revealed that Your Unit has been found not to have complied with the directions for submitting 
compliance report as specified in the NOC mentioned above, warranting  action as per provisions of Environmental 
(Protection) Act,1986 for violation of conditions of NOC. 

Now, therefore, the Authority, in exercise of powers under section 5 of the Environment (Protection) Act, 1986, 
hereby directs you to show cause as to why the NOC issued to your Industry/ Project/ Firm should not be cancelled 
and a complaint against your Industry/ Project/ Firm should not be registered with National Green Tribunal under 
Section 15 and 16 of the Environmental (Protection) Act, 1986 for violation of condition of the NOC. You are hereby 
given an opportunity to furnish intimation regarding action taken for compliance of the conditions specified in the 
NOC within 21 days of receipt of this notice, failing which the Authority shall proceed against you as per law, at 
your own risk, cost and responsibility including imposition of penalty and withdrawal/ cancellation of the NOC. 

 (Signature) 
 

  (Name of the issuing officer) 
Designation 

To 

 

Industry/Project Proponent (By Name) 

…………………………………… 
…………………………………………………………………………………………… 
…………………………………………………………………………………………… 

Copy to: 

1. Collector/Deputy Commissioner/District Magistrate ……………………, 

2. Member Secretary, State Pollution Control Board concerned. 
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ACKNOWLEDGEMENT 

 

Received the Show-Cause-Notice dated ………… from the Authorized Officer of Central Ground Water Authority 
on ……………… 

 

A reply to the Show Cause Notice is enclosed/Compliance Report will be submitted along with photographs latest 
by ………………………... 

 

 
For Industry/Project 

 
 

Authorized Signatory 
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Annexure -9      
(Sample show cause notice in case of non compliance of NOC conditions observed during site inspection) 

 
 Ministry of Jal Shakti 

Department of Water Resources, River Development & Ganga Rejuvenation 
 

CENTRAL GROUND WATER AUTHORITY 
[Constituted under section 3 (3) of Environment (Protection) Act, 1986] 

 
(Address of Regional Office) 
(Email ID of Regional Office) 

File No. ____________________                                                  Date: __________              
 

SHOW–CAUSE-NOTICE 

Whereas Central Ground Water Authority, in exercise of its powers under sub-section(2) of section 3 has 
issued  No objection certificate (NOC ) with mandatory conditions/ restrictions and safeguard vide File 
No. ……………., dated ....…….. with a specific time frame for compliance of conditions. 

And whereas, the Authority in exercise of its powers and functions under clause (x) of sub-section (2) of 
section 3 of the Environment (Protection) Act, 1986 had ordered inspection of your unit to check the 
status of NOC/compliance of conditions of NOC/Guidelines. A copy of the Inspection Report is enclosed 
herewith. 

And whereas, during the course of inspection, your Unit has been found to have contravened by not  
complying with the mandatory conditions of NOC as mentioned below warranting action as per the 
provisions of Environment (Protection) Act, 1986 and for violation of conditions of NOC/Guidelines.   

(Specify the condition/ conditions  that has/ have not been complied with) 

Now therefore, the Authority in exercise of powers under section 5 of the Environment (Protection) Act, 
1986 hereby directs you to show cause as to why a complaint against your Industry/Project/Unit should 
not be registered under section 15 of the Environment (Protection) Act, 1986  with National Green 
Tribunal/Environmental Court for violation of conditions of the NOC. You are hereby given an opportunity 
to rectify the default/ contravention immediately, in any case not later than 60 days from the date of 
receipt of this notice, failing which the Authority shall proceed against you as per law, at your own risk, 
cost and responsibility, including withdrawal/ cancellation of NOC and imposition of penalty. 

           (Signature) 
 

  (Name of the issuing officer) 
Designation 

To 

Industry/Project Proponent (By Name) 

…………………………………… 

Copy to: 

1. Collector/ Deputy Commissioner/ District Magistrate ……………………, 
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2. Member Secretary, State Pollution Control Board concerned. 

 

 

ACKNOWLEDGEMENT 

 

Received the Show-Cause-Notice dated ………… from the Authorized Officer of Central Ground Water Authority 
on ……………… 

 

A reply to the Show Cause Notice is enclosed/Compliance Report will be submitted along with photographs latest 
by ………………………... 

 

 
For Industry/Project 

 
 

Authorized Signatory 
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Annexure -10 
(Sample show cause notice in case of furnishing false information on ground water withdrawal by mines)  

 
 Ministry of Jal Shakti 

Department of Water Resources, River Development & Ganga Rejuvenation 
 

CENTRAL GROUND WATER AUTHORITY 
[Constituted under section 3 (3) of Environment (Protection) Act, 1986] 

 
(Address of Regional Office) 
(Email ID of Regional Office) 

 
File No. ____________________                                                  Date: __________              

 

SHOW–CAUSE-NOTICE 

Whereas, the Authority has issued ‘Guidelines to control and regulate ground water extraction in India’ 
vide notification number 3289(E) dated 24th September, 2020, according to which “Proponents shall pay 
Ground Water Abstraction/ Restoration Charges based on quantum of ground water extraction as 
applicable as per the rates given in Section 6.” 

And whereas, during the processing stage of your NOC Application, the Authority had received a request 
for significant reduction of the quantum of dewatering and NOC was issued for the reduced quantum. 

And whereas a site-inspection report has been received from (name and designation of inspecting 
officer)  which indicates that initial quantum for which permission was asked for was close to actual 
dewatering requirement and was later reduced to avoid or minimise ground water abstraction/ 
Restoration charges as mentioned below-: 

Name of project Dewatering Volume 
(m3/Day) 

(Pre-monsoon/ Post-
monsoon Period) 

NOC Dewatering 
Volume (m3/Day) 

Application 
Dewatering Volume 
(m3/Day) 

………….. ……….. ……………. ………….. 

………… 

 

And whereas, it has come to the notice of Authority that not only you have contravened the NOC 
conditions as the actual dewatering quantum by your project exceeds the dewatering volume mentioned 
in the issued NOC, but you have also misled the Authority by providing false and incorrect information 
with a view to deceive the Authority. This malafide intention with intent to evade payment of charges and 
willful concealment / suppression of material information is considered as a serious transgression by this 
Authority. 
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Now therefore, in view of the above and in exercise of the powers vested under Section 5 of the 
Environmental (Protection) Act, 1986, the authority hereby directs you to show cause as to why the NOC 
issued to your project should not be cancelled and legal action against your industry/project should not 
be initiated as per law which may include sealing of borewell, suspension/ closure of your unit, levying 
of Environmental Compensation and invoking penal provisions under section 15 of the Environment 
(Protection) Act. 

You are hereby given an opportunity to submit your response, in any case within 15 days of receipt of 
this notice, failing which appropriate strict action will be initiated against your project, at your own risk, 
cost and responsibility for illegal withdrawal of groundwater. Please note that failure to submit a response 
will be understood that you have nothing to say in your defense. 

           (Signature) 
 

  (Name of the issuing officer) 
Designation 

To 

Project Proponent 
…………………………………… 
…………………………………………………………………………………………… 
…………………………………………………………………………………………… 

Copy to: 

1. Collector/Deputy Commissioner/District Magistrate ……………………, 

2. Member Secretary, State Pollution Control Board concerned. 
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ACKNOWLEDGEMENT 

Received the Show-Cause-Notice dated ………… from the Authorized Officer of Central Ground Water Authority 
on ……………… 

A reply to the Show Cause Notice is enclosed/Compliance Report will be submitted along with photographs latest 
by ………………………... 

 
 

For Industry/Project 
 
 

Authorized Signatory 
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Annexure -11 
(Sample show cause notice in case of non submission of renewal application)  

 
 Ministry of Jal Shakti 

Department of Water Resources, River Development & Ganga Rejuvenation 
 

CENTRAL GROUND WATER AUTHORITY 
[Constituted under section 3 (3) of Environment (Protection) Act, 1986] 

 
(Address of Regional Office) 
(Email ID of Regional Office) 

 
File No. ____________________                                                  Date: __________          

SHOW–CAUSE-NOTICE 

Whereas the Authority has issued ‘Guidelines to control and regulate ground water extraction in India’ vide 
notification number 3289(E) dated 24th September, 2020, wherein Section 11 (i) provides that “The applicant shall 
apply for renewal of No Objection Certificate at least ninety days prior to expiry of its validity.” 

And whereas, the said Guidelines further provide under Section 11 (vii) that “If the proponent fails to apply for 
renewal within 3 months from the date of expiry of No Objection Certificate, the proponent shall be liable to pay 
Environmental Compensation for the period starting from the date of expiry of No Objection Certificate till No 
Objection Certificate is renewed by the competent authority.” 

And whereas, it has come to the notice of Authority that your NOC ( No……….………….…  dated -----------) has 
expired on ………... The process of renewal of No Objection Certificate for ground water abstraction by your 
industry/project is overdue and the proponent has failed to apply for renewal within the stipulated time. 

Now therefore, in view of the non compliance observed above and in exercise of the powers vested under Section 
5 of the Environmental (Protection) Act, 1986 and Gazette Notification, S.O. 3289(E) dated 24/9/2020, the 
authority hereby directs you to show cause to explain the reason as to why legal action should not be initiated 
against your industry/project as per law which may include sealing of borewell, suspension/ closure of your unit 
and levying of Environmental Compensation for the period starting from the date of expiry of NOC till its renewal. 

You are hereby given an opportunity to submit your response, in any case within 15days of receipt of this notice, 
failing which appropriate action will be initiated against your industry/project under the provisions of 
Environmental (Protection) Act, 1986 and Gazette Notification S.O. 3289(E), dated 24/9/2020, at your own risk, 
cost and responsibility for illegal withdrawal of groundwater. Please note that failure to submit a response will be 
understood that you have nothing to say in this regard. 

           (Signature) 
 

  (Name of the issuing officer) 
Designation 

To 

Project Proponent 
…………………………………… 
…………………………………………………………………………………………… 
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…………………………………………………………………………………………… 

Copy to: 

1. Collector/Deputy Commissioner/District Magistrate ……………………, 

2. Member Secretary, State Pollution Control Board concerned. 
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ACKNOWLEDGEMENT 

Received the Show-Cause-Notice dated ………… from the Authorized Officer of Central Ground Water Authority 
on ……………… 

A reply to the Show Cause Notice is enclosed/Compliance Report will be submitted along with photographs latest 
by ………………………... 

 

 
For Industry/Project 

 
 

Authorized Signatory 
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Annexure- 12 

(Sample show cause notice in case of ground water withdrawal without NOC)  
 

 Ministry of Jal Shakti 
Department of Water Resources, River Development & Ganga Rejuvenation 

 
CENTRAL GROUND WATER AUTHORITY 

[Constituted under section 3 (3) of Environment (Protection) Act, 1986] 
 

(Address of Regional Office) 
(Email ID of Regional Office) 

 
File No. ____________________                                                  Date: __________       

SHOW–CAUSE-NOTICE 

Whereas the Central Ground Water Authority has issued public notices directing all the existing ground 
water users to apply for No Objection Certificate for ground water withdrawal.  

And whereas, it has been brought to the notice of Authority  that………….……………..  is withdrawing 
ground water without obtaining NOC from the Authority. 

Now therefore, the Authority in exercise of powers under section 5 of the Environment (Protection) Act, 
1986 hereby directs you to show cause as why your ground water abstraction structure(s) 
(dugwell/borewell/tubewell/ dewatering structure)  should not be sealed for illegal withdrawal of ground 
water.   You are  hereby given an opportunity to submit explanation within 15 days from the date of 
receipt of this notice, failing which the authority shall proceed in accordance with law, at your own risk, 
cost and responsibility including sealing of ground water abstraction structures and imposition of 
environmental compensation  for illegal withdrawal of groundwater. 

 
 

  (Signature) 
 

  (Name of the issuing officer) 
Designation 

To 

Project Proponent 
…………………………………… 
…………………………………………………………………………………………… 
…………………………………………………………………………………………… 

Copy to: 

1. Collector/Deputy Commissioner/District Magistrate ……………………, 

2. Member Secretary, State Pollution Control Board concerned. 
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ACKNOWLEDGEMENT 

Received the Show-Cause-Notice dated ………… from the Authorized Officer of Central Ground Water Authority 
on ……………… 

A reply to the Show Cause Notice is enclosed/Compliance Report will be submitted along with photographs latest 
by ………………………... 

 

 
For Industry/Project 

 
 

Authorized Signatory 
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GOVERNMENT OF INDIA 

MINISTRY OF JAL SHAKTI 

DEPARTMENT OF WATER RESOURCES, RD & GR 

CENTRAL GROUND WATER AUTHORITY 

 

 

 

Guidelines for Saline Ground water abstraction 

 

 

 

 

 

 

                Jamnagar House, 

Man Singh Road, New Delhi-110011 
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Preamble 

As per the guidelines to regulate and control groundwater extraction in India notified vide 

S.O. 3289 dated 24.09.2020, it is mentioned that detailed guidelines for abstraction of saline 

ground water shall be issued by the Central Ground Water Authority separately. The 

detailed draft guideline for saline groundwater abstraction was placed on 45th CGWA board 

meeting and after incorporating few modifications the same was approved. 

 

Detailed Guidelines for Abstraction of Saline Ground Water 

Water having above EC above 5000 µ siemens/cm at 250C is saline water. Any user 

desirous of utilizing saline groundwater is permitted to extract saline ground water and will 

be exempted from payment of ground water abstraction / restoration charges. However, all 

such users need to have proper effluent water disposal plan to avoid degrading of 

environment/ surroundings.  

Further, NOC shall not be granted to new major industries in over-exploited assessment 

units. 

No Objection Certificate (NOC) for saline ground water extraction shall be granted 

subject to the following specific conditions: 

 

1. Completely Saline Assessment Units 

a) Piezometer shall be constructed and regular monitoring of piezometric level shall be 

undertaken.  

b) All the users shall ensure real time monitoring of groundwater quality especially 

electrical conductivity.  

c) All the users’ need to adopt rain water harvesting as per prevailing building bye laws of 

state/UTs within the premises. 

 

2. Partially Saline Assessment Units 

In areas where saline water occurs in lenses or fresh, overlies/underlies saline water 

zones , NOC shall be granted subject to following conditions:  
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(a) The saline water withdrawal shall avoid up coning of saline water into fresh water, 

mixing or sea water ingress towards land. 

(b) Piezometer shall be constructed and regular monitoring of piezometric level shall be 

undertaken.  

(c) All the users shall ensure real time monitoring of groundwater quality especially 

electrical conductivity.  

(d) All the users’ need to adopt rain water harvesting as per prevailing building bye laws of 

state/UTs within the premises. 

(e) In case well starts yielding fresh water instead of saline water, project proponent shall 

immediately inform the Regional Office, CGWB. The project proponent shall have to 

pay groundwater abstraction /restoration charges as per the guidelines notified vide 

S.O. 3289 dated 24.09.2020. 

 

3. Document to be submitted with the application 

 

(i) An affidavit on non judicial stamp paper of Rs. 10/- regarding saline groundwater 

extraction and its source (as per the pro-forma available on NOCAP portal).  

(ii) Ground water quality data of existing well from any NABL accredited laboratory or 

Govt. approved laboratory. 

(iii) All projects extracting saline groundwater in excess of 500 m3/d  in complete saline 

assessment units and 100 m3/d  in partial saline assessment units  shall have to 

submit Impact Assessment Report along with groundwater modeling studies 

indicating saline - fresh water interface (in case of saline water aquifer 

overlies/underlies fresh water aquifers), impact of saline ground water abstraction on 

the ground water regime or impact of saline water pumping on saline water ingress in 

coastal areas . 

(iv) Oil and mining companies to submit approved plan by the concerned Govt. 

agency/department in case of abstraction/dewatering or injection. 
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4. Groundwater Abstraction /Restoration Charges 

Such industries are exempted from paying groundwater abstraction/restoration charges. 

 

5. Renewal of NOC: 

No objection Certificate (NOC) shall be renewed periodically as per the criteria 

mentioned in the guidelines to regulate and control groundwater extraction in India 

notified vide S.O.3289 dated 24.09.2020.  

 

6. Other Conditions 

i. Sale of ground water by a person/ agency not having valid no objection certificate 

from CGWA/State Ground Water Authority is not permitted. 

ii. Non-compliance of conditions mentioned in the No Objection Certificate may be 

taken as sufficient reason for cancellation of no objection certificate accorded/ non-

renewal of No Objection Certificate. 

iii.  No application shall be entertained without supporting documents as specified in 

relevant section. 

iv. Abstraction structure(s) should be located inside the premises of project property.  

v. Self compliance of conditions laid down in the no objection certificate shall be 

reported by the users online in the web portal of Central Ground Water 

Authority/State Ground Water Authority. 

vi. Extraction of ground water for commercial use without a valid No Objection 

Certificate from appropriate authority shall be considered illegal and such entities 

shall be liable to pay Environmental Compensation for the quantum of ground water 

so extracted, as per Section 15 of S.O. 3289(E) dated 24.09.2020. 

vii. Penalty provision for non Compliance of No Objection Certificate conditions shall be 

applicable as per Section 16 of S.O. 3289(E) dated 24.09.2020.      
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GOVERNMENT OF INDIA 

MINISTRY OF JAL SHAKTI 

DEPARTMENT OF WATER RESOURCES, RD & GR 

 

CENTRAL GROUND WATER AUTHORITY 

 

 

 

Guidelines for Bulk water suppliers  

 

 

 

 

 

 

       Jamnagar House, 

Man Singh Road, New Delhi-110011 

  

 

 

18509/2021/O/o NOC(CGWA)
26

714



Preamble 

In the  guidelines to regulate and control groundwater extraction in India notified vide S.O. 

3289 dated 24.09.2020, it is mentioned that modalities for issue of No Objection Certificate 

for bulk/tanker water supplies shall be worked out in consultation with states/Uts and 

suitable guidelines in this regard will be framed and issued separately. In view of this draft 

guidelines have been prepared by the CGWA and circulated to states for their comments. 

The comments received from the states and guidelines were placed during the 45th CGWA 

Board meeting on 21.01.2021.  The modifications deliberated during the meeting were 

incorporated in the guidelines. NOC for groundwater abstraction for bulk water suppliers 

shall be issued by States/UTs authorities. State/Uts shall identify a nodal agency for this 

purpose and inform the same to CGWA. 

 

 Guidelines for Ground Water abstraction for bulk water supply 

As per the new guidelines, all those users abstracting ground water and using it for supply 

as bulk water supplies through private tankers will now mandatorily seek No Objection 

Certificate for ground water abstraction.  

Documents to be submitted with the application 

i. Proof of ownership of land of size 200 sq m or more on which abstraction structure is 

installed 

ii. Proof of ownership/Lease of tanker. 

iii. Groundwater quality report. 

General Conditions  

i. All tankers shall be labeled “Potable Water”. 

ii. Abstraction structures shall be fitted with tamper proof digital water flow meter with 

telemetry. Flow meters shall be calibrated once in a year from an authorized agency. 

iii. Water shall be used for drinking/domestic purpose only. 

iv. Water quality being supplied by the bulk water supplier shall be adhered to BIS 

norms for drinking and domestic purpose. 

v. Filling of tanker shall be done only within the premises. 
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vi. Per day quantum of ground water withdrawal shall be limited to as given below: 

S. 
No. 

Assessment Unit Permissible groundwater 
Withdrawal (m3/d ) Limit 
 

1 Overexploited 50 
 

2 Critical and Semi Critical 100 
 

3 Safe 150 
 

 

No Objection Certificate shall be issued with a validity term of 2 years for all the 

assessment units. 

Renewal of NOC 

i. No objection certificate shall be renewed periodically, subject to the compliance of 

the conditions mentioned therein:  

ii.  The applicant shall apply for renewal of No Objection Certificate at least ninety days 

prior to expiry of its validity.  

iii. Application for renewal of No Objection Certificate shall be accompanied by the 

Compliance Report.  

iv. Before granting renewal, Central Ground Water Authority or State/ UT Authority shall 

satisfy itself that the conditions of No Objection Certificate have been duly complied 

with. 

v. If the application for renewal is submitted in time and the CGWA/ the respective 

State/ UT Authority is unable to process the application in time, No Objection 

Certificate shall be deemed to be extended till the date of renewal of No Objection 

Certificate. 

vi. If the applicant fails to apply within the validity period of NOC, the proponent shall be 

liable to pay Environmental Compensation for the period starting from the date of 

expiry of No Objection Certificate till No Objection Certificate is renewed by the 

competent authority. 
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Ground Water abstraction/ restoration charges 

The bulk water suppliers shall pay groundwater abstraction charges as per Table-1. The 

bulk water suppliers drawing ground water in overexploited assessment units shall pay the 

groundwater restoration charges as per the Table-2.  

Table-1:   Groundwater abstraction charges for Bulk/Tanker 
water supplies 

Category Rate per m3 (in Rs.) 

Safe 10 

Semi Critical 20 

Critical 25 

 

Table-2:   Groundwater abstraction charges for Bulk/Tanker 
water supplies 

Category Rate per m3 (in Rs.) 

Over Exploited 35 

 

Other important Conditions 

i. Sale of ground water by a person/ agency not having valid no objection certificate 

from CGWA/State Ground Water Authority is not permitted. 

ii. Non-compliance of conditions mentioned in the No Objection Certificate may be 

taken as sufficient reason for cancellation of no objection certificate accorded/ non-

renewal of No Objection Certificate. 

iii.  No application shall be entertained without supporting documents as specified in 

relevant section. 

iv. Abstraction structure(s) should be located inside the premises of project property.  

v. Self compliance of conditions laid down in the no objection certificate shall be 

reported by the users online in the web portal of Central Ground Water 

Authority/State Ground Water Authority. 

vi. Extraction of ground water for commercial use without a valid No Objection 

Certificate from appropriate authority shall be considered illegal and such entities 

shall be liable to pay Environmental Compensation for the quantum of ground water 

so extracted, as per Section 15 of S.O. 3289(E) dated 24.09.2020. 
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vii. Penalty provision for non Compliance of No Objection Certificate conditions shall be 

applicable as per Section 16 of S.O. 3289(E) dated 24.09.2020. 

viii. Processing fee prescribed, if any, from time to time shall be charged for various 

services. 
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